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PARLIAMENTARY DEBATES
(Part I—Questions and Answers)
OFFICIAL REPORT

847
PARLIAMENT OF INDIA
Wednesday, 13th December, 1950

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chuir]
ORAL ANSWERS TO QUESTIONS

DETENTION ACT

*856. Shri Sidhva: (a) Will the
Minister of Home Affairs be pleased
to state the number of cases tried by
the Supreme Court challenging under
the Fundamental Rights Article of the
Constitution the validity of the Deten-
tion Act passed by the Parliament?

(bY What were the results of these
cases”

The Minister Without Portfolio
(Shri Rajagopalachari): (a) 19.

(b) 13 petitions dismissed.

5 petitions filed as detenus were re-
leased before their cases came up for
hearing.

Cne is pending.

AssaM _EARTHQUAKE (REMABILITATION AND
RECONSTRUCTION MEASURES)

*85%. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to
state the measures of rehabilitation
and reconstruction which Government
have in view for Assam after the re-
cent earthquake?

The Minister Without Portfolio
(Shri Rajagopalachari): I lay a state-
ment on the Table of the House giving
all such information as is available
with the Government of India. ([See
Appendix VII, annexure No. 12.]

Shri Kamath: Have Government any
figures to give about the total pro-
perty—house property, buildings or
standing crops—destroyed or washed
away or which have vanished under-
ground during the earthquake?
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Shri Rajagopalachari: The magni-
tude of the problems have not yet been
fully assessed. I can give figures as to
what has been done but not figures
as to the total amount of damage.

Shri Kamath: What is the machinery
for co-ordination of efforts between
the Central Government and the State
Government in the matter of rehabili-
tation? -

Shri Rajagopalachari: The machinery
is the Government of India. We make
various grants and give loans to the
State Government which is responsi-
ble for the execution of the whole
matter. The machinery is the machi-
nery of Government: no  special
machinery has been created.

Shri R. K. Chaudhuri: Is it a fact
that the entire work is being done at
the instance of the Governor's Earth-
quake Relief Committee and no mea-
sure has been taken actually by the
Government of India and that not a
single penny has been spent by the
Government of India?

Shri Rajagopalachari: It is a very
wrong impression. The State Govern-
ment have decided to '.ssue loans to
the extent of Rs. 1.19,000 in the current
season for the purchase of seeds.
Sanction has already been given for
the purchase of 300 pairs of bullocks
at a cost of Rs. 1,87.000. Arrangements
are under way for the purchase of an-
other 500 pairs. Seeds are being dis-
tributed. Inaccessible areas are reached
by air and a very large number of
families have been put on available
waste lands and on forest lands and
plans have been received for a large
amount of rehabilitation measures. A
total amount of Rs. 347 lakhs has been
asked for which is to be given in three
consecutive years by the Government
of India to the State Government and
also a loan of Rs. 32 lakhs to be paid
1o the State Government in two years
repayable in 20 years. This request
has been received and is under exami-

-nation and consideration. It is totally

wrong to say that we have done noth-
ing.
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Shri R. K. Chaudhuri: I want to
know whether actually Rs. 347 lakhs
have been given by the Government of
India to the Government of Assam for
this purpose?

Mr. Speaker: There has heen a
request for 347 lakhs, which is being
considered by the Government of India.

Shri R. K. Chaudhuri: I want to
know whether the amount asked for
by the Government of Assam would
be granted or not.

Shri Rajagopalachari: It is under
consideration. Consideration means
very real consideration.

Shri A. C. Guha: Has any estimate
been made of the damage in the North
East Tribal region?

Shri Rajagopalachari: Wherever pos-
sible we are trying to do. But, as 1
said, estimates cannot be very accur-
rate. . What is important is help and
that is being rendered.

Shri Brajeshwar Prasad: I want to
enquire whether any financial help,
apart from this loan which is under
the consideration of the Government
of India, has been given to the Govern-
ment of Assam up till now.

Shri Rajagopalachari: My impression
is, Yes, Sir. If the hon. Member wants
I would like a separate question to
be put.

Shri Kamath: Have our geologists
investigated into the causes, immediate
and remote. of this earthquake and
arrived at any conclusions?

Mr. Speaker: Order, order.

Shri A. C. Guha: In view of the fact
that certain regions in the North East
corner are now under the direct con-
trol of the External Affairs Ministry
of the Government of India, have the
Government taken any special measure
to render help to these areas as also
take an estimate of the damage done?

Shri Rajagopalachari: Yes, Sir, as 1
have already answered.

Shri R. K. Chaudhuri: In view of the
fact that the rains will set in from
March when do Government propose
to come to a decision about the grant
of the loan?

Shri Rajagopalachari: Of course
every attempt is being made to deal
with this very important matter in
the most expeditious manner but hon.
Member should know, that we cannot
be scattering about money without
proper examination.
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QUASI-PERMANENT HANDS

*860. Shri Tyagi: (a) Will the Minis-
ter of Home Affairs be pleased to
state whether his Ministry had issued
instructions on the 11th July 1949, to
the effect that employment on the lst
July. 1949 was the 1st crucial date for
declaration as ‘‘quasi-permanent” of
such temporary hands, as had fulfill-
ed certain conditions pertaining to
age. qualifications. length of service
and suitability?

(b) How many hands had been dec-
lared as quasi-permanent by various
Ministries on 1st July of 1949 and of
1950?

(c) Did the Home Ministry issue
another order on the 2nd March 1950
to the effect that in the process of re-
trenchment, such persons as were
declared “quasi-permanent” shall not
be discharged befure all other {em-
porary hands had been Adischarged?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) Yes.

(b) The information is being col-
lected and will be laid on the Table
of the House in due course.

(c) This provision is contained in
the Central Civil Services (Temporary
Service) Rules and is also included
in the ‘Instructions for Retrenchment
issued on the 2nd March, 1950.

Shri Tyagi: What are the qualiﬁca-
tions required for a person to be
declared as quasi permanent?

Shri Rajagopalachari: The appoint-
ing authority has to satisfy itself that
the employee has put in the length
of service in the grade and is suitable
in respect of age, qualifications and
work for employment in that grade
in" a quasi permanent capacity. The
character and antecedents have to be
verified as for permanent employment.
The employee is to be examined by a
Commissioned medical officer or Civil
Surgeon as for permanent employ-
ment.

Shri Tyagi: Are there any such
cases which could not be decided
finally on the 11th July 1949 and also
on the 11th July 1950—I mean such
cases which could not be finally
decided as to whether they deserve to
be declared as quasi permanent or
not? If there are such cases which
have not been finally decided. are they
being kept safe from retrenchment?

Shri Rajagopalachari: We have
decided quite a large number of cases.
The Home Ministry has received the
cagses of about 3.000 temporary em-
ployees of whom 1,300 are eligible for
quasi permanent certificates. About
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half the recommendations have been
referred to the Commission, wherever
that reference was necessary under
the rules. The rest are under scrutiny.
The procedure is now getting quite
clear in the minds of the various
Ministries concerned and I promise
that the progress will be more rapid.

INFECTIOUS DISEASES HOSPITAL. DELHI

“861. Dr. M. M. Das: (a) Will the
Minister of Health be pleased to
state whether any steps have been
‘taken by Government for implement-
ing the proposed scheme of an Infec-
tious Diseases Hospital in Delhi?

(b) Is there any existing Infectious
Diseases Hospital in Delhi? -

(c) If so. what is the total number
of beds there and what are the diseas-
-es that are treated in this hospital?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). An Infec-
tious Diseases Hospital already exists
in Kingsway. Delhi. Some time ago it
was proposed to construct a new In-
fectious Diseases Hospital at a different
site in Delhi with a capacity of 100
beds. In view of the present financial
stringency. however, that proposal has
been dropped and it has now been
decided to construct an extension to
the existing hospital.

(¢) The number of beds in the hos-
pital is 45. Arrangements exist for
their expansion up to 150 in times of
-emergency. For this purpose, cement
platforms have been put up and tents
are kept in stock. The diseases treated
‘in the hospital are:

(1) cholera;
(2) smallpox;
(3) chickenpox;
(4) diphtheria;
(5) cerebrospinal meningitis;
(6) mumps;
(7) rabies:
(8) measles, and
(9) whooping cough.
Dr. M. M. Das: May I know the

average total number of patients at-
tending this hospital annually?

. Rajkumari Amrit Kaur: I  would
have to have notice of that question.

. Dr. M. M. Das: May I know whether
this_hospital situated in Kingsway is
a Gover_nment-managed hospital or
whether it is run by a trust or by a
private body?

Rajkumari Amrit Kaur: It is a Gov- -

ernment hospital.
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Dr. M. M. Das: May I know the
annual expenditure that is incurred
by Government for this hospital?

Rajkumari Amrit Kaur: I  would
have to have notice of that question.

Dr. M. M. Das: May I know the
number of doctors and nurses that are
employed in this hospital. and whether
they are honorary or paid? ‘

Rajkumari Amrit Kaur: They are
naturally paid.

Dr. M. M. Das: But how many are
there?

umari Amrit Kaur: I could not
tell you the exact number.

Skri R. K. Chaudhuri: Has the
necessity for a second hospital in-
creased or has it dropped?

Rajkumari Amrit Kaur: There is
no question of a second hospital—it
was only a guestion of expansion. In
view of the increased population of
Delhi, it is thought necessary to ex-
pand it. As a matter of fact. we have
been singularly free of epidemics.

Shri Sidhva: May I know whether
diphtheria cases are admitted in this
Infectious Diseases Hospital?

Rajkumari Amrit Kaur: Yes. Sir. I
have already mentioned that diphtheria
is one of the diseases treated in the
hospital.

Shri Sidhva: Is it correct that 1n
the month of February this year some
cases of diphtheria sent to this hos-
pital were refused on the ground that
diphtheria is not treated there?

Rajkumari Amrit Kaur: I have no
knowledge of that.

RuRAL BANKING ENQUIRY COMMITTEE

*862. Prof. Ramga: (a) Will the
Minister of Finance be pleased to
state whether Government have com-
pleted their examination of the Rural
Banking Enquiry Committee repnrt?

(b) What recommendations have
been accepted by Government?

(c) What action do Government
oropose to take to improve the Bank-
ing facilities available for rural India®

The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). The recom-
mendations of the Rural Banking
Enquiry Committee are still under
examination and no decisions have
yet been taken.

SELLING OF GOVERNMENT SECURITIES BY
RAJASTHAN

*863. Shri D. S. Seth: Will the
Minister of States be pleased to state:

(a) whether it is a fact that the
Shastri  Government of Rajasthan
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sold away Government securities of
the value of rupees forty five lakhs
and converted this Gilt-edged invest-
ment into shares:

(b) whether the Rajasthan Govern-
men: had had any previous consulta-
tion with the Union Government be-
fore entering into the deal:

‘c) whether the above conversicn
of securities into shares was done
through some-private individual; and

(d) if the answer to part (b) above
be in the negative, whether Govern-
ment propose to investigate into ali
tne facts concerning this econvecsinn
or securities?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) No, Sir.

(b) to (d). Do not arise.

The question appears to be based
on a newspaper report which again
was probably founded on the fact
that a sum of Rs. 42 lakhs was paid
by the Rajasthan Government towards

. call money on shares which had been
already purchased by the former Jai-
pur Government in certain newly-
established concerns.

Shri Raj Bahadur: May I know the
concern whose shares have been
purchased?

Mr. Speaker: I think it is going too
far.

DouBLE TAXATION RELIEF

*864. Prof. S. N. Mishra: Will ‘the
Minister of Finance be pleased to
state the result of the negotiations,
in respect of double taxation relie?,
between the Governments of India
and Burma?

The Minister of Finance (Shri C. D.
Deshmukh): Nothing so far.

MoBILE BANKS

=RG5. Prof. S. N. Mishra: Will the
Minister of Finance be pleasea *r
state whether the scheme of Mobile
Banks has been launched in any
vart of India?

‘The Minister of Finance (Shri C. D.
Deshmukh): Yes, Sir. A mobile bank
has been started by the Bank of

Patiala on the 15th November, 1950,

for operation in PEPSU.

Prof. S. N. Mishra: To what extent
has this mobile bank succeeded in
{apping rural savings? Have Govern-
menl any information about it?

Shri C. D Deshmukh: The Patiala
Wobile Bank started functioning from
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the 15th November and is covering
thirty villages which are visited once.
a week or twice a week as necessary.
It has so far attracted 83 savings bank
accounts. one floating and one fixed
deposit account. It has received good
reception in rural areas and the vii-
lagers are evincing keen interest. I
have got no further statistical infor-
mation in regard to the savings
collected.

Dr. Deshmukh: May I know if this
is an independent organisation or
whether it is attached to any bank?

Shri C. D. Deshmukh: It has been.
started by the Bank of Patiala.

Shri Syamnandan Sahaya: Have
these mobile banks any fixed dates for
visiting fixed areas?

Shri C. D. Deshmukh: I don’t know
about the details of their operation. 1
think they must be aiming at covering
the villages reasonably frequiently.
What I read out just now was that
they visited them once a week.

DEFENCE OF KASHMIR

*866. Prof. K. T. Shah: Will the
Minister of Defence be pleased to
state what has been the total expendi-
ture incurred in the defence against
aggrsssion in Kashmir since Ortnher

The Deputy Minister of Defence
(Major General Himatsinhji): It would
not be in the public interest to dis-
close this information.

RECRUITMENT OF PRINCES TO CENTRAL
SERVICES

*867. Shri Kamath: Will the Minis-
ter of Home Affairs be pleased to
state:

7a) whether it is a fact that several
members of the ruling families in fhe
former Indian Stat2s have applied for
recruitment to the I1.A.S. and onther
Central Services:

(b) if so, how many; and

(c) whether the terms and condi-
tions. salaries or other ernoluments in
their rase will he in any wav different
from those ordinzrily applicable tn
these services?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) and (b)
The Government of India are examin-
ing the possibility of utilising the
services of members of the ruling
families in appropriate capacities where
the required qualifications and ex-
perience so warrant. The States
Ministry accordingly sponsored the
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cases of 38 such persons and their
cases are now under the consideration
of the Special Recruitment Board.

(c) No.

It is not the intention that the terms
and conditions of service of members
of the ruling families of former Indian
States who might be appointed to the
Indian Administrative Service and to
other Services, should be in any way
different from those normally applic-
able to regular members of those
Services.

Shri Kamath: With regard to the
answer to part (c) of the question.
the Minister said that the terms and
conditions will not be in any way
different. My question pertains also to
the salaries and other emoluments.
That part of it has not been answered.

Mr. Speaker: He said ‘“conditions”.

Shri Kamath: Does it include
salaries and other emoluments?

Shri Rajagopalachari: There is no
question of any difference in salaries
or other emoluments.

Shri Kamath: Is it not a fact that a
‘Special Recruitment Board has been
appointed in this connection in order
to interview members of the ruling
families for these Services?

Shri Rajagopalachari: There is a
Special Recruitment Board, but it is
not only for this purpose.

Shri Syamnandan Sahaya: Will the
minimum educational qualifications
required for these Services be applic-
able to these recruits from the ruling
Princes families also?

. Mr, Speaker: He has said so.

Shri Rajagopalachari: I have already
said. Sir. that where the required
qualification and experience warrant
such appointment, it will be done.

Shri Jhunjhunwala: May I know
whether any preference or priority is
given to such members of ruling
families when compared with other
ordinary applicants?

Shri Rajagopalachari: There is no
question of priority. It is only a ques-
tion of qualifications and of some help
rendered to these people who have
?een ousted from their previous condi-
ion.

Mr. Speaker: His point is whether
any preference ‘is given. Assuming
there are candidates of equal merit,
one ordinary and one from the ruling
family. whether the one from the
ruling family has any preference.
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Shri Rajagopalachari: No, Sir.
Neither is it likely that two things
will be exactly similar nor will there
be any priority.

Shri Gautam: What exactly is the
kind of help that the Government
gives to these displaced people?

Mr. Speaker: What “kind of help”?

Shri Gautam: Yes, Sir. The hon.
Minister said that some help is given
to these people.

Mr. Speaker: Recruitment is a help.

Shri Raj Bahadur: May I know
whether any members of the ruling
families have been absorbed in the
Central Services, and, if so, what is
their number?

Shri Rajagopalachari: I said that of .
the 38 cases sponsored, 36 have gone
through a preliminary process of
selection and the remaining cases will
be considered shortly—but it is only
after it is completed that the results
of the selection are expected. As for
people who are absorbed in Defence
and External Affairs. this number does
not include that and if any figures
and material are wanted a fresh ques-
tion may be put.

Pandit Munishwar Datt Upadhyay:
Will the members of the ruling families
get their family allowances along with
the salaries and emoluments of these
jobs?

Shri Rajagopalachari: It is not
people who get their allowances. such
as have been referred to, that are
likely to be selected. These are all
cases of junior people.

Shri Kamath: What are the reasons
for the appointment of a Special Re-
cruitment Board in connection with
these services when there is the
U.P.S.C. functioning?

Shri Rajagopalachari: There are
different cases to be examined,
different kinds of examination are re-
quired, some of them are already in
the service and so on. This, as I said,
is a Special Recruitment Board. but
not for this purpose only.

NavaL AviatioN PrLots

“R68. Dr. R. S. Singh: (a) Wiil the
Minister of Defence be pleased to state
whether training facilities  exist in
ndia for India’s naval aviation
pilots?

(d) If not. to which country or
rcountries are these pilots seunt for
training?
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(¢) What is the numter of such
pilots at present?

The Deputy Minister of Defence
(Major General Himatsinhji): (a) and
(b) Adequate facilities do not exist
at present in India for imparting all
the training necessary for naval avia-
tion personnel. Part of the training is
carried out in India, and for the rest
we are dependent on the U.K.

(c) 10 officers were sent to the UK.
in March 1949.

Dr. R. S. Singh: May I know the
policy of Government in regard to the
training of aviation pilots for the
Indian Navy?

Major General Himatsinhji: Govern-
ment of India have fully realised that
they should have a balanced Navy for
the defence of our coast, and there-
fore they have drawn up a plan for
ten years. The progress of this plan
will depend on the availability of
finance and the equipment which we
can get from outside.

Dr. R. S. Singh: Is it a fact that the
IN.S. Shivaji has been training some
apprentices in aeronautical engineer-
ing?

Major General Himatsinhji: We
have got a plan for development of
Naval Aviation in India, but that plan
has had to be modified on account of
the lack of equipment that we get
from the UK. The UK. want the
equipment for themselves for their
own use on account of the world
situation.

Pr. R. §. Singh: May I know whether
the Government of India propose to
start any training centres for naval
aviation pilots?

Major General Himatsinhji: There
are two types of training for naval
aircraft pilots. One is basic flying
training which is carried out with the
Air Force in India. The second is the
so-called ‘operational flying’ training,
and it is done in the U.K. The total
training takes about two years.

Shri M. L. Gupta: The hon. Minister
said ‘finance permitting’. May I know
whether our economy drive will affect
this important section of our Armed
Forces?

Major General Himatsinhji: I did
not say that it will stop. The progress
may be hurried up in one year when
we have more money available and it
may be less in another year when we
have less money.

TRANSMITTER FOR CALCUTTA

*RG9. Dr. R. S. Singh: (a) Will the
Minister of Information and Broad-
ecasting be pleased to state, whether it
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is a fact that a 50 K.W. medium wave
oroadcasting transmitter will be in-
stalled in Calcutta?

(b) If so. what is the estimated ex-
penditure to be incurred on it?

(c) Do Government propose to in-
stall such transmitters in other lzrge
cities such as Bombay and Madras?

. The Minister of State for Informa-
t(lo;l ;nd Broadcasting (Shri Diwakar):
a) Yes.

kb) The estimated capital expendi-
ture on installation is Rs. 4,35,000.

(c) The 8-Year Plan for develop-
ment of Broadcasting contemplates
installation of 50 K.W. transmitters at
Bombay. Madras. Calcutta, Delhi and
Allahabad.

Dr. R. S. Singh: May I know whether
the Government of India propose to
establish a 50 K.W. medium wave
transmitter in Ajmer also?

Shri Diwakar: No.

Shri J. N. Hazarika: Is there any
proposal to instal another 50 K.W.
medium wave transmitter at Gauhati?

Mr. Speaker: Order, order. I shall
not allow questions in regard to parti-
cular places.

"Dr. R. S. Singh: May I know when
the transmitter which is going to be
egtgblished in Calcutta will go on the
air?

Shri Diwakar: It is expected to go
on the air early next year.

Shri Tyagi: May I know why this
money is being spent on these trans-
mitters: was it on demand from the
public, or did Government themselves
think of investing this money?

Shri Diwakar: It may be said to be
both.

Shri A. C. Gauha: What are the areas
to be covered by this high-powered
transmitter?

Shri Diwakar: Naturally Bengal
Then Assam, Orissa and, Burma,
possible.

Shri A. C. Guha: Are any South
East Asian countries intended to be
covered by them?

Shri Diwakar: I think Burma is a
foreign country.

Dr. R. S. Singh: Is it a fact that the
original plan of the Government was
to instal two transmitters each in
Bombay. Calcutta and Madras?
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Shri Diwakar: That was the plan.
{’tl is what is called the “Development
an”.

Shri Tyagi: May I know whether
these stations will cover an area which
is not covered up till now?

Shri Diwakar: More area is intended
to be covered.

Shri 'l‘yagi:. I-want to know if they
are intended to cover new area which
was not covered up till now?

Shri Diwakar: More' area naturally
.means new area.

PoINT FOUR PROGRAMME

*870. Shri Rathmaswamy: Wil the
Minister of Finamce be vleased to
state:

(a) whether Government have
specified the nature of help they re-
quired from America under President
Truman’s Point Four Programn-e: and

(b) if so. what are the exact liges
on which they have sought ail from
America?

The Minister of Finance (Shri C. D.
Deshmukh): (a) and (b). The appro-
priation made by the Government of
U.S.A. under the Point Four Pro-
gramme will be allocated partly to the
United Nations’ specialised agencies
for an Expanded Technical Assistance
Scheme and the balance will be avail-
able for direct assistance. In both
cases the assistance will be only for
the services of technical experts and
for training of qualified trainees and
ancillary equipment. Proposals for as-
sistance from some of the U.N.O.
agencies have been made by the Gov-
ernment in respect of agriculture,
health. scientific and technical insti-
tutes and labour, and a statement on
the subject was laid on 30th Novem-
ber. 1950 on the Table of the House
in reply to Starred Question No. 524
by Prof. Ranga. The requirements for
which request for assistance under
bilateral agreement is proposed to be
made. are still under the consideration
of Government.

Shri Rathnaswamy: What is the
total amount earmarked for India?

Shri C. D. Deshmukh: Tentatiyely,
we expect that it will be approxi-
mately a million and a quarter dollars.

Shri Rathnaswamy: Is it a fact that
a representation. was made that the
amount earmarked is inadequate and
should be increased?

Shri C. B. Deshmukh: No, Sir.
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Shri M. A. Ayyangar: May I ask
the hon. Minister if the assistance that
is expected from the Point Four Pro-
gramme is likely to reduce, to any
considerable extent. our proposed ex-
penditure according to the Common-
wealth Programme of Rs. 1,800 and
odd crores over six years?

Shri C. D. Deshmukh: I do not think
that the two things are comparable.
One is for technical assistance and the
other is for capital assistance for
carrying out part of the programme.
The only thing that it can be com-
pared with is the technical assistance
programme, under the Colombo Plan.

Shri Rathnaswamy: Is it a fact that
some Indian students are to be sent
for sociological and engineering studies
in America?

Shri C. D. Deshmukh: The assist-
ance takes into account or allows for
the sending of individuals to U.S.A.
for training. and once -these specific
schemes are approved. I have no doubt
that students wishing to be trained in
many branches will be included
amongst the trainees.

Shri Rathnaswamy: Is it a fact
that some American experts are to be
brought here in order to assist in
certain schemee like hydro-electric
schemes?

Shri C. D. Deshmukh: Yes, Ameri-
can experts will be invited here. but
in respect of which schemes they will
be invited will depend on the agree-
ment on the final programme.

Shri Kamath: Is the technical as-
sistance anticipated under this Point
Four Programme expected to be dove-
tailed or integrated into the total
technical aid scheme under the
Colombo Plan?

Shri C. D. Deshmukh: It will be
supplementary to it. Sir.

Shri T. N. Singh: May I know
whether the coming of these technicians
will involve Government in any ex-
penditure on outlay, laboratories or
such things, and if so, what is the
extent of the expenditure?

Shri C. D. Deshmukh: We have to
bear a fair share of the local expendi-
ture such as travelling allowance and
other incidental expenditure. It is
very difficuit to give a figure of the
total .that will be involved in advance
of an agreement being reached in
regard to the spccific schemes.

Shri Rathnaswamy: May I know
how many students are to be trained
under this scheme in America?



861 Oral Answers

Shri C. D. Deshmukh: The schemes
are yet to be agreed upon. We have
sent a list of about 155 trainees, but
it is possible that the actual number
to be trained will be smaller, because
some of the schemes may finally not
be agreed upon.

CiviL DEFENCE ORGANISATIONS

*871. Shri Sivaprakasam: Will ‘ke
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact tha* the
Civil Defence organisations, such as
A.RP., Auxiliary Fire Service have
been increased since January, 1950:

{bY whether Governmerit propose to
further increase the strength under
Civil Defence in view of the distur-
bances on our borders: and

(c) if so. by how much?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) No.

(b) and (c). Government do not
consider that the disturbed conditions
on the frontiers of India necessitate
the setting up or augmentation of
Civil Defence measures. However, the
whole question of Civil Defence
measures is under examination.

PorLice ActioN N HYDERABAD

*872. Prof. K. T. Shah: Wil ihe
Minister of States be pleased t~ ctate
the amount of to*al ~xpenditure in-
‘curred in the Police Action in Hyvdera-
bad in 19497

The Minister Without Portfolio
(Shri Rajagopalachari): It is not in
the Public interest to disclose this
information.

Shri Tyagi: rose—

Mr. Speaker: In view of the answer
given, there is no point in putting
any supplementaries.

Shri Tyagi: I want information on
another point. On account of the fact
that ‘Police’ is a provincial subject, is
it proposed to realise the amount of
expenditure from the State, or does
the Centre propose meeting the whole
of it?

Shri Rajagopalachari: I have no
objection to say, Sir, that that ex-
penditure has been divided equally
between the State and the Govern-
ment of India.

REHABILITATION FINANCE
ADMINISTRATION

*873. Shri Chandrika Ram: Will the
Minister of Finance be pleased to
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state what is the rate of D.A. that is
paid to the members of the Rehabilita-
tion Finance Administration for attend-
ing the meetings of the Rehabilitation
Finance Administration?

The Minister of Finance (Shri C. D.
Deshmukh): The non-official members
of the Rehabilitation Finance YAdminis-
tration receive a fee of Rs. 75 for each
day of the meeting. No daily allow-
ance is paid to them in addition.

Shri Chandrika Ram: Do Govern-
ment propose to reduce this fee?

Shri C. D. Deshmukh: We have
referred the question of the advis-
ability of reducing this to the Ad-
ministration.

Shri Raj Bahadur: May 1 know
whether this allowance of Rs. 75 is
paid for a day or two preceding and
following the days of the meetings?

Shri C. D. Deshmukh: Under rule
29 of the General Regulations of the
Administration. non-official members
of the Administration receive a fee of
Rs. 75 for each day of the meeting.

Shri Raj Bahadur: May I know
whether they get this allowance even
when the session of Parliament is on,
in addition to their allowance from
Parliament?

Shri C. D. Deshmukh: Not now.

Shri R. K. Chaudhuri: Is it a fact
that Members have to stay on for
three or four days after a meeting of
one day, for want of passage?

Mr. Speaker: I am afraid we are
going into an argument.

Shri R. K. Chaudhuri: It is not an
argument. Sir.

Mr. Speaker: What information
does the non. Member want?

Shri R. K. Chaudhuri: I want to
know whether such a contingency
arises that a Member has to remain
in Delhi for four or five days, but he
gets fee only for one day?

Mr. Speaker: Order, order.

Shri Sondhi: Is it a fact that two
Members of this House have been
asked to make a refund of about
Rs. 3,000 which was overdrawn?

Shri C. D. Deshmukh: I think at
one time both the allowance as admis-
sible to a Member of Parliament and
the fee from the Administration were
drawn and a claim was made for the
refund of that money. But what the
amount is, I cannot say.

Shri Tyagi: May I know if some of
the members who served on either
this or other such Government com-
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mittees have been disqualified from
membership of this House?

Mr. Speaker: That question does
not arise here. .

Shri A. C. Guba: Is there any advi-
sory body attached to this? If so.
what is the number of members and
what is the allowance given to them?

Shri C. D. Deshmukh: There is an
advisory body call the Advisory Board,
and the total number of members on
it is fifteen. Their allowance now is
Rs. 40 per day.

Shri Chattopadhyay: What is the
total number of meetings so far held.

Shri C. D. Deshmukh: I am afraid
I must have notice of that question.

BROADCASTING STATION AT CUDDAPPAH
OR CHITTOOR

*874. Dr. M. V. Gangadhara Siva:
Will the Minister of Information and
Broadcasting be pleased to siate
whether there is any oroposal to in-
stal a broadcasting station at ~uddap-
pah or Chittoor. in Ravalaseema,
Madras State?

. The Minister of State for Informa-
It\llon gyd Broadcasting (Shri Diwakar):
o. Sir.

Dr. M. V. Gangadhar Siva: Will the
hon. Minister be pleased to investi-
gate into the desirability of installing
a_broadcasting . station in_ future in
view of the importance of Rayala-
seema?

Shri Diwakar: All such questions
will be considered only when there is
fresh planning.

REHABILITATION FINANCE ADMINISTRA-
TION

*875. Shri A. C. Guha: Wili the
lvthmster of Finance be pleased to
state:

(a) the number of applications for
loans received by the Rehabilitation
Finance Administration from 1st
August. 1950 up to date with the
total amount asked for;

(b) the number of applications re-
ceived and sanctioned, as well as the
amount sanctioned and paid to dis-
placed persons from East %engal; and

(c) the overhead charges including
pay, allowances, T.A. and other ex-
penses incurred by the Admiristra-
tion so far?

The Minister of Finance (Shri C. D.
Deshmukh): (a) During the period
from the 1st of August. 1950. to the
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end of October, 1950, 677 applications
for loans were received by the Re-
habilitation Finance Administration
and the tota! amount applied for is
Rs. 199 lakhs.

(b) The figures in respect of dis--
placed perscns from East Pakistan
since the inception of the Rehabilita-
tion Finance Administration up to the
end of October, 1950, are:

(i) Number of applications re-

ceived—5342

(ii) Number of applications sanc-
tioned—966

(iii) Amount sanctioned—Rs. . 93
lakhs.

(iv) Amount paid—Rs. 30 lakhs.

(¢) Rs. 24 lakhs approximately up-
to the end of October, 1950.

Shri A. C. Guba: What is the total
amount drawn by this Administration
from the Government so far?

Shri C. D. Deshmukh: I am afraid
I must have notice of that question.

Shri A. C. Guha: How many
branches of the Administration are
there in different States and what is
the establishment charge of these
branches?

Shri C. D. Deshmukh: For that too
I must ask for notice.

Shri A. C. Guha: May I know in how
many cases applications have been
sanctioned for the refugees in Assam
and in how many cases payment has
been made?

Shri C. D. Deshmukh: I have not
got the break-up of the figures here.

Shri A. C. Guha: May 1 expect the
hon. Minister to furnish us with these
informations at an early date?

Shri C. D. Deshmukh: Yes. Sir. if he
will put down a question.

Dr. Deshmukh: In view of the fact
that the overhead expenses show such
a large amount. are any efforts being
made to cut down such expenses?

Shri C. D. Deshmukh: I am not pre-
pared here with information in regard
to the administrative expenses of the
Administration.

Shri Kishorimehan Tripathi: Aris-
ing out of answer given to part (c) of
the question, may I know the causes
of delay in paying loans which have
been already sanctioned?

Shri C. D. Deshmukh: There are the
following factors:

(i) Some time haé necessarily to
lapse between the date of
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sanction and the date on
which the applicant com-
mences drawing money after
executing the necessary secu-
rity documents and complet-
ing essential formalities.

(ii) Frequently the guarantors
offered by the applicants back
out and the borrowers propose
other guarantors about whose
financial position fresh enqui-
ries have to be made. This
takes time.

(iii) Where a borrower has some
funds of his own. he has to
Invest them in business or
industry before he could be
permitted to draw on the Re-

habilitation Finance Adminis-
tration.

(iv) In most cases displaced -
sons do not enterp into cﬂer;-
_mitments regarding premises,
etc., before they are sure of
ﬁ.na.nce.. They start the pre-
liminaries ‘after they . receive

intimation of the sanction of
the loan; = - °

(v) Difficulties and delays are
experienced by borrowers in
the matter of securing allot-
ment of premises, electricity
connections, permit quotas of
controlled  articles, etc., al-
though the Central Govern-
ment has requested all the
State Governments to accord
preferential treatment to a
loanee of the Rehabilitation
Finance Administration.

There are some more reasons. Sir.

Shri B. K. Das: Complaints are fre-
quently made about the delay in the
disposal of loan applications. Have

any steps been taken to expedite their
disposal?

Shri C. D. Deshmukh: I am not
aware of any complaints having been
made. But I am not in a position tc
answer that question. I can give
figures of applications received and
applications considered. Up to 30th
October. 1950, the number of applica-
tions received was 17.793 and the
number of applications considered was
11.099—which does not indicate very
.great delay.

Shri Somdhi: Has the hon. Minister
any figures for the current year? Is it
not a fact that the progress has been
very much slowed down in the past
six months?

Shri C. D. Deshmukh: You mean the
figures only for this year?

Shri Sondhi: Yes.
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Shri C. D. Deshmukh: I have not
got separate figures.

Shri A. C. Guha: Has the hon.
Ministéer received any complaints that
applications have been pending for
over a year?

Shri C. D. Deshmukh: I have not
received any complaints, but in view
of these questions I shall enquire and
find out if there is any delay and what
steps could be taken to reduce it.

Jupces oF HiGH CoOURTs

*877. Shri Raj Kanwar: Will the
Minister of Home Aftairs be pleased
to state: :

(a) how many .Judges were trans-
ferred from one High Court to another
since: the 15th August, 1947; and

(b) what is the total number of
Judges of High Courts in the Country?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) Three.

(b) 140, including the Chief Justices.

Shri Raj Kanwar: May 1 know
whether the Governments of the States
and the Judges of the various High
Courts—at least the Chief Justices—
were consulted when embarking on
this new policy of inter-State transfer,
and. if so, what was the trend of their
opinion?

Shri Rajagopalachari: Sir. I may
say at omce that the communica-
tions received in consultation cannot
properly be stated in the House. The
transfers have been very few and they
have been for very urgent reasons.
For instance, to get a Chief Justice
for the Orissa High Court we had to
draw a Judge from the Patna High
Court. To get a Chief Justice for the
East Punjab High Court we had to
get a Judge from the Calcutta High
Court. Similarly. to get a Chief Justice
for the East Punjab High Court when
the Chief Justice was made a Judge
of the Federal Court we had to get a
suitable one from the Bombay High
Court. All these transfers were made
after very full and due consideration
and necessary consultations.

Shri Raj Kanwar: May I know in
how many cases transfers of Puisne
Judges were made from one High
Court to another?

Shri Rajagopalachari: In answer to
part (a) of the question I said three.
I do not know if this question is
different from that.

Shri Raj Bahadur: May I know the
number of -Judges who are still tem-
porary out of the total number?
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Shri Rajagopalachari: I do not think
there can be any temporary Judge
now.

Shri A. Joseph: Out of the number
140, may I know the number of Hari-
jans and females appointed by the
Government?

Mr. Speaker: Order. order.

Shri R. K. Chaudhuri: Is it a fact
that on grounds of economy and some
other grounds, only two Judges are
allowed in the Assam High Court and
in case of a difference of opinion they
have got to support the judgment of
the lower court?

Mr. Speaker: I think we need not
go into it.

BuiLpinG oF Houses IN CANTONMENT
TowNs

*878. Shri Tyagi: Will the Minister
of Defence be pleased to state whether
the building of new houses or the
re-building of the old houses to provide
more accommodation in Cantonment
towns outside Regimental areas is
being definitely discouraged by the
Directorate of Cantonments?

The Deputy Minister of Defence
(Major General Himatsinhji): No.

Shri Tyagi: Have not any instruc-
tions been ~ issued by the Defence
Department to the effect that the
building of new houses should not be
permitted?

Major General Himatsinhji: My
honourable and gallant colleague
knows that the Cantonments are
administered by the Military and used
for the quartering and training of
troops. and therefore there is no room
for creating towns in these Canton-
ment areas.

Shri Tyagi: I was referring to the
areas which are outside the Canton-
ment Lines—the civil areas attached
to the Cantonment Boards. I want to
know whether in these civil areas,
which are within the precincts of the
Cantonment Boards. it is the policy

to encourage the building of civilian

houses or not.

Major General Himatsinhji: The
Central Cantonments Committee is
still sitting and I am sure they will
make their recommendations concern-
ing this in the near future.

Shri Hussain Imam: May I know if
the Government have received any
representation from the Meerut Can-
tonment complaining on this head—
that these are not allowed?

13 DECEMBER 1950

Oral Answers 868 -

Mr. Speaker: I do not think we
should support representations here.
They will be duly -considered . by
Government.

Shri R. K. Chaudhuri: Is it not a
fact that even in large pieces of land
more than one house is not allowed to
be built in the Cantonment areas, and,
if there is any rule. is there any pro-
posal to revise the same?

Major General Himatsinhji: One of
the terms of reference of the Centrai’
Cantonments Committee is to deal
with this question. The reason why
they do not allow construction of any
buildings in certain areas is. that a lot
of troops. as you know, are lying in
snow and in the open. They will be
returning back soon and if we allow
buildings to be erected on these places
it will raise questions of heavy com-
pensation when we require back these
sites for our use. For this reason the
construction of buildings is not aliow-
ed, and I have no doubt that the Cen-
tral Cantonments Committee will decide
on the final policy. in their recommen-
dations.

Shri Tyagi: Is the putting
double-storeys permitted?

Mr. Speaker: I think these are
details. They may be left to the
Committee.

INTEGRATION OF INDIAN STATES FORCES

*879. Kanwar Jaswant Simgh: Will
the Minister of Defemee be pleased to -
state whether the interviews of the
Indian States forces Officers which
were being held recently before the
Selection Boards at Meerut and
Bangalore. in connection with the
integration of the Indian States forces
with the Indian Army. have concluded?

The Deputy Minister of Defence -
(Major General Himatsinhji): Yes,
excepting the interview of a few
officers who. owing either to exigen-
cies of service or medical grounds,
were unable to attend.

Kanwar Jaswant Singh: May I know
how many officers have been inter-
viewed?

Major General Himatsinhji: Very
nearly 1.100 have been interviewed so
far.

Kanwar Jaswant Singh: How many
of them. have passed and how many
have not been found up to standard?

Major General Himatsinhji: Approxi-
mately 50 per cent. of them have been
found. fit for Permanent Regular or
Short Service Regular Commissions
of three to five years. The rest have

up of
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not qualified up to the Regular Ar
standards. i

Kanwar Jaswant Singh: What will
happen to the people who have not
_passed?...

Mr. Speaker: Order, order.

Shri Dwivedi: How many officers
“were called for such interviews from
-the personnel of the disbanded forces
-of Vindhya Pradesh and Bhopal?

Major General Himatsinhji: We do
not think in terms of States and
‘Unions: we think in terms of a com-
plete State Force.

Pandit Munishwar Datt Upadhyay:
May I know how many posts of Com-
missioned officers have been abolished
owing to the integration of these
forces?

Major General Himatsinhji: Those
-who have not qualified are going to
‘be given an opportunity of one year
~Short Service Regular Commission if
they so desire. So far none of the
posts have been abolished under the
scheme except a few in those small
- States of Gujerat and Himachal Pra-
desh where the incumbents were either
not fit or not willing to serve. I can-
not give the number.

Kanwar Jaswant Singh: May I know
whether those who are to retire on
pensions will get the pensions accord-
ing to the former States’ rules or the
Government of India pension rules?

Major General Himatsinhji: The
~Government of India have framed
rules. which are generally better, mn
respect of mustering out concessions.
Therefore. they will get pensions or
gratuities according to those Govern-
ment of India rules.

STUDENTS IN DELHI

*880. Giani G. S. Musafir: (a) Will
the Minister of Education be pleased
to state whether it is a fact that the
number of students in Delhi has very
much increased since August. 19477

(h) Have Government got any data
‘in this connection?

e ) wiaSemyl of JRute
Cha € Uiy (1) ol (1) 2 (off
-a u""
[The Minister of Education (Maulana
Azad): (a) Yes, Sir.
(b) Yes, Sir.j
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st fHoQro fog : & ag ST
qar § B owm wedde Y gdr
fasrag faot & fF 5w ofie 7 a9
T oW o @ § SR Fow
I I T E w9 Fr oAz wTsAe
g # agt & wred ¥ @9 7
[Shri T. N. Singh: I would like to
know whether the Government have
received complaints to the effect that
sometimes students are admitted in
schools only when they engage the

teachers of those very schools as their
private tutors as well?]

ekl gl gt O Wy

R I
PN ST CRR VIR SR AT
o -2 Koy e Ll
W S ol 2 K S el

L”lf(‘" P ‘9‘.-‘ G u\ﬁ &
FAREVATEE EQ FETRRC KVS I

-5 kel PAY e o L
e o e & Y0 o
B Uty e e S 2 ke
S N S SR

T by S SdyS

{Maulana Azad: No. The Govern-
ment have received no such complaint.
But the thing is.that after the Parti-
tion the population of Delhi has sud-
denly increased. Efforts were made
and are still being made to increase
the number of schools as far as possi-
ble. Before Partition there were 388
schools in Delhi, now they are ¢i5 in
number; but even then it is possible
that people might have some com-
plaints. Anyhow Government is trying
their best in this connection.]

ﬁq‘oﬁ!oqmt T MAfaT
fafreT 7w a@ @ W 341 fF Ty
TaAde ¥ ofesw efzggmea ot §
g1 ®Y W& ¥ 3T AL &Y
9 ?
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[Shri M. L. Gupta: Will the hon.
Minister be pleased to consider the
suggestion that more and more help
should be given to the public institu-
tions rather than to those which are
run by the Government?}

o _ote K ki 1 ol Uye

LW S LI VSN S g
-2

|Maulana Azad: This is the method

adopted by the Government. This is
exactly what the Government is doing.]

Shri R. K. Chaudhuri: Arising out
of the answer to the second part of
the question—the hon. Minister re-

plied 'Y F1 SEE@ g Y
—may I know what is the data?

> o yharr qu’ﬁ H 0’§T U”.ﬂ .
e sy LS Y

“Whether it is a fact that the
number of students in Delhi has
very  much increased  gince
August, 1947

~a b ol K W
: w Qd’,—- ')-M’d

“Have Government got any data
in this connection.”

- A Uk e U €L

s = Ry e s g ey
Japl -2 ey 5 aytae wlla
axlae 4mS woly ag-’ Pl yren
H S 2K e p oy US
o - e Ll oA LS e WS

T en e b d gyl

(Maulana Azad: What the hon.
Member asked was this: “whether it
is a fact thac the number of students
in Delhi has very much increased
since August 1947 Its answer is in
the affirmative. The second question
was. "Have Government got any data
in this comnection.” Its answer toq is
in the affirmative. The Government
do not remain unaware. They are ever
making enquiries. Had the hon. Mem-
ber wanted to know something more
he would have certainly asked as to
what that data was. But he has not
asked this thing.]
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EDUCATIONAL INSTITUTIONS FOR
DISPLACED STUDENTS

*88l. Giamni G. S. Musafir: Will the-
Minister of Education be pleased to-
state:

(a) the number of educational
institutions sponsored by the Govern-
ment of India since August, 1947 to
educate the displaced students; and

(b) the number of students so far
enrolled by such institutions?

UWye ) gtaSymd T i
o ELRE] (Gl (o) ¢ (oK
- AUk Loghy 2 faS S

[See Appendix VII annexure
No. 13.]

! gt g0 ()
O e P RPN T
PN N TR PR QW PR

[The Minister of Education (Maulana
Azad): (a) A statement is placed on
the Table of the House. [See Appen-
dix VII, annexure No. 13.]

(b) Information is being collected.

Nt faddt: w1 § 3w 98 Ewar
g o g7 9t o sidiegm @
T F A A 7 sheramw & 7

[Shri Dwivedi: May I know whether

there are any arrangements for night

classes in these institutions?]

- ———

Eapt Sl Sikaw ol Wye
8 o bup - e X 5oy
Bl 0 e el (Ae) oed
ol S eh - e gl

. rl
ol gt @ e e H8 S
[Maulana Azad: The number of
second shifts have been increased.
Two shifts are peing run in about
eighty schools. Whether night classes

have been started or not, I cannot
give this information just now.]

St awh - 3§ mefar far s
garady?
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[Shri Tyagi: Are there any .night
classes or not?]

off fadt: g fave wom &
qasHT 1 Fr 41 qear g ?

[sliri Dwivedi: What expenses have
the Government to incur for running

_second shift?]

gt ! e & 1ol Ulye
- dasly Ly S ol - Uike L
[Maulana Azad: I cannot give this
information just now. I require notice
for it ]
Shri B. K. Das: Is there any institu-
tion fully financed by Government?

- U’*‘ o o LJ"Q : 0")." U”f‘
{Maunlana Azad: Yes, there are
many.]

qfea wetTaT 7@ IqTEAT@ AT
feaeres faamdt wiad e § Wt
!
[Pandit Munishwar Datt Upadhyay:

Are the displaced students not being
admitted in the ordinary schools?]

fo wivwT @ § A AR GAT
[Mr. Speaker: I did not catch it}

dfem w9 IqNRATE AT
fegedee faadt argelt @et § aT
a2 il o @ € s ew  fou sten
mEEs T g
[Pandit Munishwar Datt Upadhyay:
Are the displaced persons not being
admitted in the ordinary schools, so

much so that separate schools have
beern opened for them?]

3ot S e 1 ol Uy
S o U] (e olass
P s g Olaad &Ggn JKa) - 2
sey My e Sk B D )
{Maulana Azad No. A large number
-of them has been admitted in the
ordinary schools as well. But as the

number was very large $o new schools
also had to be opened.]
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{Shri Tyagi: Have any arrangements
been made for night classes as well?]

CORPORATION OF PooNa

*882. Shri Deogirikar: Will the
Minister of Defence be pleased to
state:

(a) whether Government propose to
hand over the administration of either
Kirkee or Poona cantonment or both,
to the recently formed Corporation of
Poona, in order to facilitate the smooth
ang efficient working of those areas;
an

(b) if the answer to part (a) above
be in the affirmative, when?

The Deputy Minister of Defence
(Major General Himatsinhji): (a) No.

(b) Does not arise.

Shri Deogirikar: Was any Com-
mittee appointed to review the pro-
blem of transferring cantonment areas
to municipal areas?

Major General Himatsinhji: Yes,
Sir. The Central Cantonments Com-
mittee was appointed and we are
awaiting their recommendations. In
fact, certain steps have been taken.
The Defence Ministry have imple-
mented certain recommendations of
the Committee, and certain lands in
Agra and Ambala Cantonments have
been offered to the respective State
Governments.

Shri Deogirikar: How many meetings
were held till now?

Major General Himatsinhji: Two
meeting were held in November, and
it is intended to have another meet-
ing at the end of December.

Shri Deogirikar: When was this
Committee appointed?

Major General Himatsinhji: May
1949.

Shri Deogirikar: When is the Com-
mittee expected to submit its report?

Major General Himatsinhji: My hon.
friend, Mr. Sidhva is a Member of the
Committee, Sir, and he would be able
to'reply to the question better than I.

SCHEDULED CASTES IN STATES

*883. Shri R. Velayudhan: (a) Will
the WMinister of Home Affairs be
pleased to state whether it is a fact



875 Oral Answers

that in the President’s Notification
dated 10th August 1950 the list show-
ing the Scheduled Castes in the various
States has been prepared with the
.concurrence of the State Governments
concerned?

(b) Is it a fact that in the list now
notified several Scheduled Castes
which were in the previous list have
been omitted?

(c) Is it a fact that similar omis-
sions have been made in the rase of
‘Scheduled Tribes too?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) to (c).
Yes.

‘Shri R. Velayudhan: May I know
what was the basis for the selection
-of these castes?

Shri Rajagopalachari: The criterion
for treating a caste as a Scheduled
‘Caste, both in 1936 as it was and in
1950 now, is the same. namely that
the caste should not only be back-
ward socially and educationally but
should also be subject to tangible
social disabilities based on the custom
©of untoucdhability. The Scheduled
Castes under the old order to which
this criterion is reported to have
ceased now to apply or found not to
apply at any time are not now treated
as Scheduled Caste.

Shri R. Velayudhan: May ‘I know
if the criterion of selection for includ-
ing the Castes which the Government
evolved in 1935 is the same as the
selection under the notification of the
President now? Then what was the
reason for eliminating so many castes
from the list of 1935?

Shri Rajagopalachari: I have already
said that if a mistake was committed
in 1936 in applying the same criterion,
it does not follow that the mistake
should be continued.

Pandit Munishwar Datt Upadhyay:
May I know whether it is a fact that
members of certain Scheduled Castes

refused to be treated as Scheduled
Castes?

Shri Rajagopalachari: I wish they
did so, but I do not know.

Shri Dwivedi: May I know 'if any
such lists have been prepared in Part
C States?

Shri Rajagopalachari: I am afraid,
they will have to wait a little.

Shri Semavamne: May I know whether
the castes omitted recently from the
list are touchables?

13 DECEMBER 1950  Oral Answers 876

Shri Rajagopalachari: The castes
recently omitted did not satisfy the
double criterion that I have given,
namely they should be backward and
should also be subjected to the dis
abilities of the custom of untouch-
ability, and where this criterion was
not satisfied. they have been.omitted.
I may also add for the information
of Members that many new castes
have been added also, which were not
in the list in 1936.

Shri Sonavane: Will the hon. Minis-
ter see that the main criterion is un-
touchability and that all such castes
which are untouchables are included
in this list?

Shri Rajagopalachari: Yes. Sir.

Shri Jangde: May 1 know whether
the castes Meenathan and Khatig have
been excluded from the Scheduled
Castes?

Mr. Speaker: Order, order.

Shri Mhmmy: May 1 know
which new. castes have been included
in this list of Scheduled Castes?

Shri Rajagopalachari: 1 will not be
able to give the names but I can say
that in Madras one new caste has
been included. in Bombay 4 new
castes have been included..in Uttar
Pradesh 6 new castes have been inclu-
ded, in Punjab 7 new castes have been
included, in Bihar 2 new cas‘es have
been included and in Orissa 40 new
castes have been included.

Shri Tyagi: How is it that such
castes as you have pointed out have
been included in the Scheduled Castes
now? Is it with their consent that

they have been degraded to Scheduled
Castes?

_Mr. Speaker: Order. ordér. He has
given the reason.

Shri Raj Bahadur: May I know the
number of castes which have been
omitted from the list of Scheduled
Tribes in Madhya Pradesh and Rajas-
than and the number of people in-
volved?

Shri Rajagopalachari: I would re-
quest the hon. Member to put in a
question with respect to the Provinces
he has referred to. I may add that a
starred question put by Mr. Kamath
was answered in great detail in res-
pect of Scheduled Tribes.

Shri Rathnaswamy: Is it a fact that
certain castes which ordinarily fall
under this category have of their own
option not been included in this list
of Scheduled Castes?

Shri Rajagopalachari: It is a ques-
tion requiring much investigation, Sir,
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because the question of option of a
whole caste leads to the question of
how that option was exercised. I would
not ‘'be able to answer it off-hand.

Shri Barman: May I know from the
hon. Minister whether there has
been any revision in the criterion that
was applied in 1935 and have there
been any changes to that criterion?

Shri Rajagopalachari: There has
been no change in that criterion, Sir,
but perhaps the application raises
difficulties because untouchability is
not one standard form of untouch-
ability.

Mr. Speaker: The Question Hour is
over.

Short Notice Question and Answer

Foop CRisis IN MabpHYA PRADESH

Shri Kamath: Will the Minister of
Food be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to a state-
ment made by the Home Minister of
Madhya Pradesh. at a Press Conference
in Nagpur (vide Times of India, Delhi
edition dated the 5th December 1950.
page 5. Col. 3) that the food situation
in that State is grave; and

(b) if so, the measures that have
been or are being takerr by Govern-
ment to tide over the crisis?

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): (a) Yes.

(b) The State has heen allotted 18,000
tons of foodgrains recently. About
3.000 tons out’ of this has already
moved. and the movement of the
balance has also been programmed
and will be completed before the end
of the month.

With the allotment of 18,000 tons,
the requirements up to the end of
December should be covered, and it is
estimated that they will have a clos-
ing balance of about 25,000 tons of
foodgrains (including those procured
locally) for distribution during
January, 1951. As regards allotments
for future, Central Government is
keeping a close watch on the food
situation in Madhya Pradesh and such
allotments as are necessary and possi-
ble censistent with the requirements
of othor States. will be made.

Shzi Kamath: Have any reports been
received from the Madhya Pradesh
Government regarding damage to the
food crops in the State either by
drought or by untimely rains or by
excessive rains?
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Shri Satya Narayan Sinha: H
12.35.000 tons. v Yess

Shri Kamath: Is it a fact that Gov-
ernment has fixed an exportable sur-
plus of food crops. in the State, at a
figure higher than can be warranted
by the damage that has been caused
to crops in the State?

Shri Satya Narayan Sinha: I think
these questions are being discussed in
the Food Ministers’ Conference in
Bombay.

Mr. Speaker: The hon. Member
knows that there is a Food Ministers’
Conference in Bombay and these ques-
tions will be discussed there.

Shri Kishorimohan Tripathi: May
I know the extent of damage to paddy
crops in the Chhattisgarh area as a
result of dronght?

Shri Satya Narayan Sinha: It does
not arise. Sir. I have got the figures
for the whole State; I have not got
separate figures for rice and other
crops.

Dr. Deshmukh: What was the
amount of food grains asked for by
the Madhya Pradesh Government?
May I know whether it is not a fact
that the Central Government not being
able to give the required amount. a
lot of people have left the province
and have gone to other places?

Shri Satya Narayan Sinha: We have
no information to that effect.

Shri Kamath: Is it not a fact that
the Madhya Pradesh Government
asked for 25.000 tons of wheat and
25,000 tons of milo. and Government
has supplied 9.000 tons of wheat and
14,000 tons of jowar and milo?

Shri Satva Narayan Sinha: We have
supplied them 40,900 tons including
wheat and other foodgrains and have
taken from them 1.47.000 tons during

1950

Mr. Speaker: We go to
item of business.

Shri Kishorimohan Tripathi: One
question. Sir. May I know. in view
of the serious food situation in Madhya
Pradesh. whether Government have
decided to treat the province during
the next year as a deficit province?

Mr. Speaker: Order, order.

Shri R. K, Chaudhuri: May I ask
one question, Sir? When such an im-
portant short notice question was put
to be answered in the House, may I
know why neither the Minister nor
gme Deputy Minister is present in the

ovse”?

the next
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Mr. Speaker: The hon. Member
knows, as I said just a few minutes
ago, that both of them are at present
busy in Bombay with a very import-
ant, Conference which affects the
interests of whole of India. The other
course would have been to fix up this
question for some other day.

Shri Kamath: That might have been
done.

WRITTEN ANSWERS TO QUESTIONS
INDIAN ADMINISTRATIVE SERVICE

*858. Shri Kesava Rao: (a) Will the
Minister of Home Affairs be pleased
to state how many candidates for the
Indian Administrative Service tock
advantage of the age exemption allow-
ed to political sufferers?

(b) How many of them were finally
selected?

(c) Is it a fart that applications
from the political sufferers were re-
jected on the plea that they did not
apply for permission to sit for the
Civil Service Examination during the
British regime when they were in
jails?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) and (b)
A statement is laid on the Table of
the House. [See Appendix VII, an-
nexure No. 14.]

(¢) No.
“MONTESSORI"” SYSTEM

*859. Shri Kesava Rao: (a) Will the
Minister of Education be pleased to
state how many schools in India are
run on the ‘“Montessori” system?

(b) Is any assistance given by the
Central Government to these institu-
tions?

(c) Have any Indian students been
sent abroad for training in the
“Montessori” system of education?

The Minister of Education (Maulana
Azad): (a) The question concerns
State Governments who are responsi-
ble for all school education. There are
only two such schools in Part C States
as far as information is available so
far.

(b) No.

(c) One Hyderabad State Scholar
was selected for training in Nursery
and Kindergarten Work at a Montes-
sori Training College in England.

SUBVENTION TO SiND aND N.W.F.P.

*876. Maulvi Wajed Ali: Will the
I\{Ii?ister of Finance be pleased to
state;
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(a) whether it ic a fact that ihe
Provinces of Sind and N.W.F.P. used
to receive subvention of rupzes 53
lakhs and 1 erore annually, befcre the
partition of India;

(b) if so. whether there is any pro-
posal by Government to distribute
these amounts to the States needing
assistance: and

(¢) whether Government propose to
bring the matter of distributiocn of
these pre-partition subventions before
the proposed Financial Commis<ion?

The Minister of Finanee (Shri C. D,
Deshmukh): (a) Yes, Sir. The sub-
vention o Sind was, however, set off
against the liability of that Province
for the Lloyd Barrage and discon-
tinued from 1944-45.

(b) No, Sir.

(c¢) No, Sir.

LoaNs TO RULERS OF STATES

*884. Shri Raj Kanwar: Will the
Minister of States be pleased to state:

(a) whether any loans made by the
previous Government to the Rulers and
the Governments of Indian States are
«till outstanding;

(b) if the reply to part (a) above
be in the affirmative, what are their
details; and

(¢) how are they proposed to be re-
covered or adjusted?

The Minister Without Porfolio
(Shri Rajagopalachari): (a) and (b)

No loan granted to the Rulers of
Indian States prior to 15th August
1947 is outstanding. A  statement

showing the loans granted to States

prior to that date which are still out-

standing is placed on the Table of the

I)\*}ouse.1 [See Appendix VII, annexure
0. 15.

(¢) Recoveries from the States are
effected in accordance with the terms
of the loan agreements.

DECIMAL AND METRIC SYSTEM OF
. Coins

*885. Giani G. S. Musafir: Will the
Minister of Finance be pleased to state
whether any committee is considering
the question of introducing the deci-
mal and metric system of coins in
India and if so, when is this report
expected?

The Minister of Finance (Shri C. D.
Deshmukh): No, Sir.

DrPLOMACY AND INTERNATIONAL
SUBJECTS

*886. Maulvi Haneef: (a) Will the

" Minister of Education be pleased to
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state how many batches have so far
passed M.A. in the subject of Diplo-
macy and International Affairs from
the Allahabad University?

(b) How many of them have been
taken in the Ministry of Extermal
Affairs of the Government of India?

The Minister of Education (Maulana
Azad): (a) The Allahabad University
is a concern of the Government of
Uttar Pradesh and not of the Govern-
ment of India.

(b) None so far.
vt w1 fraae afas sfamaor
werfaeea
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KITCHENER COLLEGE OF MILITARY TRAIN-
ING, NOWGONG

#g87. Shri R. S. Tewari: (a) wib
the Minister of Defence be pleased to
state whether it is a fact that the
Kitchener College of Military Training
at Nowgong has been closed down?

(b) If so, how will the buildings be
utilised?
(c) Is there any other Military
Training Centre in this area?]
eputy Minister of Defence
(b'irahjf)r D(ipenzral Himatsinhji): (a)
Yes, Sir.

(b) The question of utilising these -

buildings is under consideration.

(¢) No.

Tissia COLLEGE, DELHI

«g88. Maulvi Wajed Ali: (a) Will the
Minister of Health be pleased _to state
whether any grant from the Centre is
given to the Tibbia College, Delhi?

(b) If so, is the , amount granted
annually or as a lump sum mnon-
recurring?
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The Minister of Health (Rajkumari
Amrit Kaur): (a) No.

(b) Does not arise.
NATURALISATION OF FOREIGNERS

*889. Shri Kishorimohan Tripathi:
(a) Will the Minister of Home Affairs
be pleased to state the number of
foreigners. if any, who have so far
applied for acquiring citizenship in
Tndia by naturalisation?

(b) What is the number of such
persons who have been naturalised
up to the 15th of August 19507

(c) Have any applications been
rejected and if so. how many?

(d) To which nationalities do the
persons referred to in part (b) above.
belong?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) to (c) An
Indian Citizenship Law providing
inter alia for acquisition of Indian
citizenship by naturalisation is yet to
be enacted in pursuance of Article 11
of the Constitution. The answer is
therefore in the negative.

(d) Does not arise.
NoON-INDUSTRIAL EMPLOYEES UNION

*890. Shri Kishorimohan Tripathi:
(a) Will the Minister of Home Affairs
be pleased to state whether the non-
industrial employees of the Govern-
ment of India have formed into any
Associations or Unions?

(b) If so. what are their names and
what is the number of members under
each association or union?

(c) Have any of these associations
or unions been recognized by Govern-
ment?

The Minister Without Portfolio
(Shri Rajagopalachari): (a) Yes.

(b) and (c). A list of the associa-
tions of Government servants recog-
nised by the Central Government
giving also the information as far as
available of the approximate number
of members of each, is placed on the
Table. [See Appendix VII, annexure
No. 16.]

BROADCASTING STATIONS

*891. Shri Balwant Sinha Mehta:
(a) Will the Minister of Information
and Broadcasting be pl d to state
if any new Broadcasting Stations are
to-be opened this year?

(b) Is there any proposal for
Rajasthan also and if so, when and
where?
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The Minister of State for Informa-
tion and Broadcasting (Shri Diwakar):
(a) No new Broadcasting Station is
proposed to be opened this year.

(b) The question of Broadcasting
Station in Rajasthan will be given due
consideration when the present deve-
lopment plan of broadcasting is com-
pleted.'

HYDERABAD STATE ARMY

*892. Shri Puli Ramaswamy: (a)
Will the Minister of Defence be pleased
to state the total reduction in the
Hyderabad State Army and how much
does this save in the expenditure on
the Army?

(b) Are there any persons belong-
ing to the depressed classes who have
been deorived of their jobs in the
Hyderabad State Army and if so. how
many and what are their ranks?

(c) Has any alternative employment
been secured for these displaced army
personnel?

The Deputy Minister of Defence
(Major-General  Himatsinhji): (a)
It is not in the public interest to dis-
close this information.

(b) It is regretted that such statis-
tics are not maintained.

(¢) Efforts are being made to secure
alternative employment for released
personnel.

CURRENCY IN STATES

*893. Shri Sanjivayya: (a) Will the
Minister of Finance be pleased to state
whether there is any other State in
India except Hyderabad which has its
own currency?

(b) If so. have the Government of
India come to any decision regarding
the currency in such States?

The Minister of Finance (Shri C. D.
Deshmukh): (a) Yes, Sir. A few other
States have local currencies in cir-
culation.

(b) Stevs are being taken to replace
these gradually by Indian currency,
which has been made legal tender in
these States.

SuPREME COURT

*894. Shri Sanjivayya: Will the
Minister of Home Affairs be pleased to
state whether there is any proposal
before Government to make the
Suobreme Court have its sittings at least
in big Cities like Calcutta, Bombay and
Madras so as to afford convenience to
the litigant public and if not, why not?
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The Minister Withont Portfolio
(Shri Rajagopalachari): No. The pre-
sent financial stringency and the acute
shortage of accommodation in these
cities would preclude Government from

considering any proposal of this kind.

PENSION APPEAL TRIBUNALS

*895. Babu Ramnarayan Singh: Will
the Minister of Defence be pleased to
refer to the reply given to starred
question No. 522 asked on the 30th
November, 1950 regarding Pension
Appeal Tribunals and state:

(a) the number of appeals acéepted
by the Pension Appeal Tribunals; and

(b) the total expenditure incurred
to pay (i) the judges of the Tribunals,
(ii) the Government pleaders opposing
the appeals, and (iii) travelling allow-
ances to Record officers in defending
the appellants’ cases?

The Deputy Minister of Defence
(Major Gereral Himatsinhji): (a)
Entitlement appeals accepted—1,750,
out of a total of 18,053.

Assessment appeals accepted—875,
out of a total of 13.521.

(b) (i) Rs. 7,30,527/7/4.
(i) Rs. 1,70,375/-/-.

(iii) The required information is
not readily available and will entail
a reference to all Record Offices who
will have to search past five years
records to collect the information.

NEW TAXATIONS IN VINDHYA PRADESH

46. Shri Dwivedi: (a) Wil the
Minister of State be pleased to lay on
the Table of the House a statement of
incomes to be derived from new tax-
ations or impositions in Vinghva
Pradesh after it became a Part “C”
State?

(b) Was any notice of motion given
to the Members or the House regarg-
ing such imposition before vlacing the
demands for supplementary grants
(Vindhya Pradesh) for voting by the
House?

The Minister Without Portfolio
/Shri Rajagovalachari): (a) and (b).
Income-tax was introduced in Vindhya
Pradesh after it became a Part C
State. The estimated income from this
source for 1950-51 is Rs. 2,56,000. The
tax was extended to Vindhya Pradesh
by the Indian Finance Act of 1950
which was passed by Parliament,
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INCOME-TAX IN RAJASTHAN

47. Kanwar Jaswant Singh: Will the
Minister ot Finance be pleased to
state:

(a) from what year income-tax will
be levied in the State of Rajasthan;

(b) when it will begin to be col-
lected; and

(c) what will be the rate of levy?

The Minister of Finance (Shri C. D.
Deshmukh): (a) As Indian Income-
tax Act has been extended to Rajas-
than with effect from 1st April, 1950,
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income-tax will be levied for the
financial year 1950-51 commencing
from 1st April 1950.

(b) It will be collccted after allow-
ing a reasonable time for payment
atter completion of the assessment in
each case.

(c) The effective rate applicable for
the assessment year 1950-51 to the
income accruing or arising in Rajas-
than after the 31st March, 1949, is
contained in the Schedule to the Part
B States (Taxation Concession) Order.
1950, copies of which have already
been laid on the Table of the House
on the 5th December, 1950.
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the end of the current financial
year on the Standing Committee
to advise on subjects concemmg
the Ministry of Defence, vice Shri
Jaspat Roy Kapoor, resigned.”

Mr. Speaker: The question is:

“That this House do proceed to
elect, in such manner as the
Honourable the Speaker may
direct, one member to serve until
the end of the current financial
year on the Standing Committee
to advise on subjects concemmg
the Ministry -of Defence, vice Shri
Jaspat Roy Kapoor, resxgned »

The motion was adopted.

1675 _
PARLIAMENT OF INDIA

Wednesday, 13th December, 1950

‘The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

ELECTIONS TO COMMITTEES

CENTRAL ADVISORY COUNCIL FOR
Ramnways

The Minister of Transport and Rail-
ways (Shri Gopalaswami): I beg to
move:

“That this House do proceed to
elect, in such manner as the

Honourable the Speaker may
direct, one member to serve on “That this House do proceed to

the Central Advisory Council for elect, in such manner as the

STANDING COMMITTEE FOR THE MINISTRY
OF HEALTH.
The Minister of Health (Rajkumari
Amrit Kaur): I beg to move:

Railways to advise on subjects Honourable the Speaker may
dealt with in the Ministry of Rail-
ways for the unexpired portion of
the current financial year 1950-51
vice Shri Gokulbhai Daulatram
Bhatt, resigned.”

Mr. Speaker: The question is :

direct, one Member to serve until
the end of the financial year
1950-51 on the Standing Committee
for the Ministry of Health vice Dr.
M. V. Gangadhara Siva, resigned.”

Shri Brajeshwar Prasad (Bﬁxar): I

“That this House do proceed to would like to know the reason wi
elect, in such mannel? as the this Member resigned from this Co

Honourable the Speaker may mittee.

direct, one member to serve on Rajkumari Amrit Kaur: As far as I
the Central Advisory Council for know, he wanted to serve on another
(Ii{al%;vayih to ta}ziw;/[e on sgbﬁeclis Committee.

ealt with in the Ministry of Rail- . : tae

ways for the unexpired portion of Mr. Speaker: The question is:

the current financial year 1950-51 “That this House do proceed to
vice Shri Gokulbhai Daulatram elect, in such manner as the
Bhatt, resigned.” é—lonoturable Mtheb Speaker mx:y
: irect, one Member to serve unti
The motion was adopted. the end of the financial year
1950-51 on the Standing Committee
for the Ministry of Health vice Dr.
M. V. Gangadhara Siva, resigned.”

The motion was adopted.

STANDING COMMITTEE FOR THE MINISTRY
oF DEFENCE.

The Minister of Defence (Sardar
Baldev Singh): I beg to move:
“That this House do proceed to
elect, in such manner as the

Honourable the Speaker may
direct, one member to serve untll

249 PS.

Mr. Speaker: I have to inform hon.
Members that the following dates have
been fixed for receiving nominations
and holding elections, if necessary in

L -
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- (Amendment) Bill

[M:. Speaker]
connection with the following Com-
mittees, namely: .
. Date for Date for
nomination clection
(1) The Central Advisory)
Council for Railways.
(2) The Standing Com-
mittee for the Minis-
of Defence. | 15-12-50 18-12-50
(3) The Standing Com- |
mjttee for the Minis-
try of Haalth. J

The nominations for these Commit-
tees will be received in the Parliamen-
tary Notice Office up to 12 NooN on
the date mentioned for the purpose.
The elections, which will be conducted
by means of the single transferable
vote, will be held in the Assistant
Secretary’s room (No. 21) in the Par-
liament House between the hours 10-30
AM. and 1 .M.

STATE FINANCIAL CORPORATIONS
BILL

The Minister of Finance (Shri C. D.
Deshmukh): I beg to move for leave
to introduce a Bill to provide for the
establishment of State Financial Cor-
porations.

Mr. Speaker: The question is:

“That leave be granted to in-
troduce a Bill to provide for the
establishment of State Financial
Corporations.”

The motion was adopted.

Shri C. D. Deshmukh: I introduce
the Bill.

INDIAN NURSING COUNCIL
(AMENDMENT) BILL
The Minister of Health (Rajkumari
Amrit Kaur): I beg to move for leave
to introduce a Bill to amend the
Indian Nursing Council -Act, 1947.
Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill to amend the Indian
Nursing Council Act, 1947.”
The motion was adopted.

Rajkumari Amrit Kaur: I intro-
duce the Bill.

RESERVE BANK OF INDIA
(AMENDMENT) BILL
PRESENTATION OF REPORT OF SELECT
COMMITTEE

Shri M. A. Ayyangar (Madras): I
beg to present the Report of the Select
Committee on the Bill further to
?;%ind the Reserve Bank of India Act,

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL

The Minister of Law (Dr. Ambedkar):
I beg to move:

“That the Bill to amend the Re-
presentation of the People Act,
1950, be taken into consideration.””

This Bill has two objectives. One is
to provide for the representation of
Part C States in the Council of States..
The second is to enact the provisions
made by the Representation of the
People (Amendment) Ordinance, 1950..
I propose. first to deal with the first
objective of the Bill, namely. to pro-
vide for the representation of Part C.
States. Hon. Members will remember
that under article 80, clause (5) this
matter is left to be dealt 'with and
determined by Parliament by law.
There is no provision in the Constitu-
tion itself as to how Part C States
should be represented in the Upper
Chamber. As I said, the matter is left
to the discretion of Parliament to deal
with it by such law as Parliament
may deem fit. It is because of this
obligation which has been cast upon
Parliament that the present Bill has
been brought forth. In dealing with
this particular matter, it is obvious-
that three questions have to be dealt
with. The first is the nature of the
electorate. What is to be the electorate-
which is to represent or elect the
representatives of Part C States in the:
Upper Chamber at the Centre? The
second js the distribution of the seats.
which have been assigned to Part C
States by the Fourth Schedule of the
Constitution. And thirdly we have to
consider the method of representation,.
whether they should be elected, by
election, by nomination or by some
other method.

Now, the first question, namely the
question of the electorate is dealt
with in clause 9 of the Bill and it is
to that clause that I propose first to
draw the attention of the House. In
considering this question, the question
of the electorate, the House will re-
member that the Constitution has laid
down the general principle for the
composition of the Upper Chamber.
That principle will be found in arti-
cle 80, clause (4). That clause says,
though it is confined to the representa-
tion of Part A and Part B States, that
the representation to the Upper
Chamber shall be by indirect election,
by Members of the Legislatures in
Part A and Part B States. That being
8o, in devising a method for securing
representation to Part C States in the
Upper Chamber, it is necessary and
obligatory to follow that rinciple,
namely, that the representation shal}
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be by ‘-the indirect method. Now, in
followirig this method, there is one
difficulty that stands up at the outset.

12 NooN.

So far as Part A and Part B States
are concerned, the electorate already
exists, namely, the Assemblies in the
various Part
With regard to Part C States, there
are no such Assemblies in existence
and one does not know when Parlia-
ment will undertake any kind of legis-
lation to provide a more popular
.method of administering Part C States.
Consequently, we must proceed upon
the hypothesis that no legislative bodies
exist in Part C States, nor are they
likely to come into being by the time
the elections take place. The question,
therefore, is what should be the nature
of the electorate. Obviously, the only
other method that comes to one’s mind
is to resort to the existing local bodies
in all Part C States, such as municipal
committees, town committees, village
panchayats and so on and so forth,
and to permit members of these local
bodies to be registered as voters. It
was, however, found that probably this
method of election may not provide a
sufficiently large constituency. We
have no idea as to how many munici-
pal committees, town committees and
village panchayats may be existing in
various Part C States. It may be that
in some Part C States there may be
a plethora of them, and it may be that
in some other Part C States there may
be a great paucity of them. Conse-
quently, in order to create a solid
electorate, it is felt that in addition to
the membership of these local bodies,
it would be desirable if the franchise
was extended to persons who have
undergone some university examniina-
tion. Therefore, in addition to mem-
bership to the local bodies, it is pro-
posed, in this Bill that matriculates
or persons holding other equivalent
qualifications may also be permitted to
be registered as voters, provided they
have the necessary qualification on the
qualifying date, and have put in the
necessary period of residence during
the qualifying period. That is the
general provision contained in clause 9
which seeks to introduce after section
25 of the original Act, new sections
25A, 25B, 25C and 25D. This is the
nature of the electorate that this Bill
proposes to bring into existence for
the purpose of electing representatives
ﬁr Part C States in the Upper Cham-

I will take up the other two ques-
tions which I said, necessarily require
consideration. The second gquestion is
nomination versus election. This mat-
ter is dealt with in clause 4 of the Bill.
In this connection, it is felt that so
far as the two States of Manipur and
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Tripura are concerned, election will not
be possible, for the simple reason tnat
so far as these two States are con-
cerned, there are hardly ‘any local
authorities existing there. Therefore,
the basis of the general proposal
which is introduced by clause u does
not exist at all so far as these two
States are concerned. Tripura is
really a tribal area. Manipur is a very
backward area. There are hardly any
of these local bodies and organisa-
tions. The educational status of these
two States is also very backward.
Consequently, it is not hoped that
even if the educational qualification
was introduced. it would be possible
to obtain a sufficiently large electo-
rate to permit of elections being in-
troduced in the representation ot these
two States. Consequently it is felt
that the only course left is to secure
the representation of these two States
by nomination by the President and
it is proposed that their nomination

should alternate at the end of a two |
year period—once a representative of °
Manipur would be nominated by the
President for the first two years and
in the second two year period a repre-
sentative of Tripura would be nominat-
ed. In the rest of Part C States the
representation would be by election.

A further question, as I said. arises,
namely the distribution of the seats.
The House will remember or it can
see by reference to Schedule IV that
that Schedule in three cases has given
one seat to two States. Those three
cases are Manipur and Tripura, Hima-
chal Pradesh and Bilaspur., which to-
gether have one seat and Ajmer and
Coorg have together one seat.

There are two methods for regulat—
ing the representation of these States
which have one seat jointly between
them. One is to treat them as one
constituency and the other is to treat
them as two different constituencies
and give them alternate representation.
The case of Manipur and Tripura has
already been disposed of, because the
question of election does not arise

. there. That is a case which is govern-

ed by nomination. With regard to
Ajmer and Coorg it is proposed that
they should be repre:zented by eiection
separately in rotation—once the seat
should be filled by election in Ajmer
and the second time it should be filled
by representation from Coorg. With
regard to Himarhal Pradesh and
Bilaspur it is proposed that the i{wo
States should be treated as one consti-
tuency and they should in a joint elec-
tion elect one representative.

The House will no doubt say that we
have given omne treatment to Ajmer
and Coorg and a different treatment to
Himachal Pradesh and Bilaspur. The
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argument is apparently correct. But I
do mot see’ how it is possible to treat
these two series of States on a common
footing.- It will be realised that Ajmer
and Coorg are not territorially conti-
guous. It will also be realised that
their cultural outlook, their mode and
manner of life, their economic prob-
lems are altogether different and dis-
tinct. It can hardly be said that a
representative of Ajmer could very
well represent the problems and diffi-
culties of the people of Coorg or vice
versa. But with regard to Himachal
Pradesh and Bilaspur the two are con-
tiguous: in fact it is only by some
accident, which I am unable for_the
moment to understand or to explain,
that the States Ministry decided to
keep the two in two distinct water-
tight compartments. I should have
thought that the two could have
been amalgamated into one. I have
no doubt that that will happen:
perhaps it may happen long before the
election takes place. Therefore I do
not see any justification why the prin-
ciple of divisive constituency, which
has been adopted in the case of
Ajmer and Coorg for the circumstances
which I have mentioned, must neces-
sarily logically and as. a matter of
categorical imperative apply to Hima-
chal Pradesh and Bilaspur.

Therefore what is proposed is that
Manipur and Tripura would have
separate electorates but their represen-
tation would be regulated by nomina-
tion by the President for a period of
two years in rotation. With regard to
Himachal Pradesh and Bilaspur they
would form one constituency and in a
joint election elect one representative.
With regard to Ajmer and Coorg the
provision is that for a period of two
Years Ajmer will enjoy the seat
reserved for two and subsequently
Coorg will enjoy the seat which is
reserved for both.

Those are the provisions which we
have made in the Bill with regard tp
the representation of Part C States.
As I said at the outset, this Bill had
a double objective. One was to make
provision for the representation of Part
C States in the Upper Chamber. The
second objective was to give the effect

of law to the provisions contained in
the Ordinance.

1 will briefly explain to the House
why it became necessary for Govern-
ment to issue this Ordinance. As the
House will remember, at one time
Government felt that elections could
be held in the months of April and
May,and they were very keen about

13 DECEMBER 1950

the People 1682
Amendment) Bill

it and wanted to do everything pos-
sible to give effect to that intention.
On the examination of the circumstan-
ces, as I then said, it was found that
in certain areas electoral rolls were
not ready and in certain areas consti-
tuencies had not been delimited. If

we had allowed the original provisions

contained in the People’s Representa-
tion Act 1950 what would have been
the position? The position would have
been this. Under the Original Act the
Election Commissioner is bound to pub-
lish preliminary electoral rolls—I am
using the words “preliminary electoral
rolls” constituency-wise. That was the
first step in the process of election.
After that was done two or three
processes had to be undergone. One
was the inviting of claims and objec-
tions, the second was to have the claims
and representations dealt with by some
authority judicial or otherwise and to
have them disposed of: and thirdly, to
enter all the corrections consequent
upon the decision of the revising
authority into the electoral rolls vand
then to publish them finally.

Speaking for the moment and
taking into consideration the time
that would have been necessary to go
through these processes, the position
would have been this. After the cons-
tituencies were delimited, certainly
three_ weeks or one month ought to
be given to the electors to make their
claims and objections. You could not
fairly give less than that time. There-
after, at least two months would be
necessary for the revising authority, I
am giving a very conservative esti-
mate, two months would be necessary
for the revising authority to dispose of
claims and objections.  ‘That means
three months. Add one more month
for revising the electoral rolls in the
light of the decision of the revising
authority. That means four months.
Assuming that the preliminary electo-
ral rolls were prepared by the end of
this month, which I don’t think is a
very sanguine hope—but supposing
that was so—it is quite obvious that
followxpg the principles embodied in
the original People’s Representation
Act, the final electoral rolls could not
have been published even by the end
of April or May. That meant that if
we had followed literally the provisions
contained in the original Act, the
elections could not have taken place in
the month of April and -May. As
Govemmgnt were very keen in having
the elections in April an@ May, Gov-
ernment felt that that would have been
possible only if the process was rever-
sed. If claims and objections were in-
vited on the basis of electoral rolls
prepared for units or for areas, and
they were disposed of, and after they
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were disposed of electoral rolls on the
basis of constituencies were made,
perhaps the time that would be utilis-
ed after the constituency-wise electoral
rolls were prepared could be used in
the beginning so that the process of
claims and objections and revisions
could be got rid of -and possibly the
elections could have taken place in the
month of April and May. It was from
this point of view that Government
felt that the process might be reversed,
that is to say, claims and_objections
might be invited on the basls of preli-
minary electoral rolls not prepared on

the basis of constituencies but on the .

basis of area.

That is what the Ordinance did.
Now, it might be asked that since the
date of the election has been postpon-
ed, is it desirable to give effect to the
Ordinance? The answer to that is
simple: a large part of the work which
is required to be done by the Election
Commissioner in the matter of the
preparation of the rolls has already
been done, and if the Ordinance does
not become law all that work will have
to be thrown overboard and the Elec-
tion Commissioner would have to begin
his work de novo. (An Hon. Member:
Reverse gear). Reverse gear, as my
friend says. I don’'t think the House
will desire that such a thing should
happen. I am not merely considering
the question of time but also the ques-
tion of money which Government has

spent over the work that has already’

been done. We have taken care in
the Bill that the provisions of the
Ordinance would apply only for the
first elections so that in the subse-
quent elections the provisions of the
principal Act will govern the conduct
of elections and the preparation of the
electoral rolls. That is why we are
seeking the permission of the House
to give effect to this Ordinance.

The other provisions in the Bill are
purely consequential—changing of qua-
lifying date and qualifying period, and
so on and so on. I don’t think I need
detain the House over them. The
House will be able to see for itself
what those amendments are.

Mr. Speaker: Motion moved:

“That the Bill to amend the Re-
presentation of the People Act,
1950, be taken into consideration.”
The hon. Member, Mr. Kamath, has
tabled an amendment. Does he wish
to move it?

Shri Kamath (Madhya Pradesh):
Yes, Sir.

Mr. Speaker: Then he may just move
it.
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Shri Kamath: I beg to move:

“That the Bill be referred to a
Select Committee consisting of Shri -
M. Ananthasayanam Ayyangar, the
hon. Dr. B. R. Ambedkar, Dr.
Syama Prasad Mookerjee, Pandit
Mulgut Bihari Lal Bhargava, Shri-
mati G. Durgabai, Syed Nausherali,
Shri Deshbandhu Gupta, Sardar
Hu}gam Singh, Shri Mahavir Tyagi,
Shrimati Dakshayani Velayudhan,
Prof. K. T. Shah, Shri Jaspat Roy
Kapoor, Shri P. Y. Deshpande,
Pandit Thakur Das Bhargava, Cap-
tain Awadesh Pratap Singh, Shri
Jau?al Singh, Shri Sarangdhar Das,
Shri Arun Chandra Guha, Shri
Chandrika Ram, Dr. M. Channa
Reddy, Shri R. K. Sidhva, Shri
Sitaram Jajoo, Shri Raj Bahadur,
D;'. Y. S. Parmar, and the Mover,
with instructions to report by the
15th December, 1950.”

Mr. Speaker: Amendment moved:a

“That the Bill be referred to a
Select Committee consisting of
Shri M. Ananthasayanam Ayyan-
gar, the hon. Dr. B. R. Ambedkar,
Dr. 'Syama Prasad Mookerjee,
Pandit Mukut Bihari Lal Bhargava,.
Shrimati G. Durgabai, Syed
Nausherali, Shri Deshbandhu
Gupta,. Sardar. Hukam Singh, Shri
Mahavir Tyagi, Shrimati Daksha--
yani Velayudhan, Prof. K. T.
Shah, Shri Jaspat Roy Kapoor,.
Shri P. Y. Deshpande, Pandit
Thakur Das Bhargava, Captain
Awadesh Pratap Singh. Shri Jaipal
Singh, Shri Sarangdhar Das, Shri
Arun Chandra Guha, Shri Chan-
dnk_a Ram, Dr. M. Channa Reddy,
Shri R. K. Sidhva, Shri Sitaram
Jajoo, Shri Raj Bahadur, Dr. Y. S.
Parmar, and the Mover, with ins-
tructions to report by the 15th
December, 1950.”

Pandit M, B. Bhargava (Ajmer): Sir,.

* e 0

Pandit Balkrishna Sharma (Uttar
Pragiesh): May I on a point of infor-
mation and, if you please, on a point
of order also, raise one point? It is
whether, as this Biil provides for the
representation of Part C States. it will
be in order for any Member in the-
House to, ventilate the grievances of
Part C States and to bring to the
notice of the House the various in-
conveniences thai they are suffering .
from due to the rule of an unreoresen-
tative character from the Centre.

Mr. Speaker: In so far as this has
to be treated as a point of order, the
question is problematical at this stage,
but I may invite the attention of hon.
Members to one distinction. This Bilk
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seeks to provide for the proper re-
-presentation of Part C States, and the
subject for discussion that will be
relevant will be the manner and the
method of elections. The question of
administration appears to be clearly—
1o my mind—irrelevant for the present
discussion. . We are not concerned now
~with the administration of those parts.
We are concerned only to see as to
‘how best we can have the popular re-
presentatives from these parts. Other-
~vise, we shall be going off the mark
snd outside the scope, because ex-
hypothesi it is agreed that there shall
be representation of Part C States
except perhaps in the case _of Manij-
pur and Tripura where nomination 1is
-proposed. But there too the discus-
sion will not be as regards the charac-
‘ter of the administration. The
relevant discussion would be as to
how it is possible to evolve a system
of electorates, contesting the point of
~view urged by the hon. the Law Min-
jster that the state of things there is
of a type which makes it impossible
to make satisfactory arrangements
for representation. That
~iew is open to contest, but I do not
‘think that the administration of Part
C States will be open for discussion.

Shri Syamnandan Sahaya (Bihar):
‘What I want to submit is that the
question may arise in this way, that
after all not only have these States

ot been pravided with elected legisla-
%.lres but the apprehension is_ that
perhaps ev when we are going to
‘have the election in November next
year this will not be feasible. In that
view of the matter, the present Bill
should provide a forum for discussing
the matter of having a popularly
elected legislature in these States.

Mr. Speaker: It would be out of
‘place. We are concerned with the
devising of a proper machinery for
€lection.

Shri Barman (West Bengal): In view
of the fact that by clause 8 of the Bill
we are going to replace the Ordinance
by this Act and we are going to add
Section 22A to the Peoples’ Represen-
tation Act, which means that we are
going to amend the present Act itself,—
in view of that fact, is it not permis-
sible for an opportunity to be given

to go into the administration of the .

present Act up till now?

Mr. Speaker: That covers a differ-
ent point altogether. But the chief
objective is not the administration of
Pa B or C States. It is only the
system of election that we are con-
cerned with. If the administration of
the Teoples’ Representation Act has
got .an elements which do not satisty
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hon. Members, it may be possible to
refer to them but only to a very
limited extent in so far as they are
related to the proposed amendments.
It will not be possible to cover the
entire theme of the -Peoples’ Re-
presentation Act. Otherwise, I do
not know where to draw the line of
demarcation and the House will have
to discuss this Bill for months and
days together and cover the entire
administration of the Indian Union.
Some limitation has to be placed and
our attention should be limited only to
suggesting the best means of having
an election machinery.

Pandit Balkrishna Sharma: Even
as you have suggested, if our attention
is confined only to Part C States, if
I raise the question of having a gov-
ernment in those States of a re-
presentative  character, will that be
out of point? :

. Mr. Speaker: As I said, the question
is problematical at this stage.
merely wanted to clarify the position -
so that I may not have to intervene’
during the course of the debate and
say which particular remarks are
relevant and which others are irrele-
vant. I am repeating what I said,
namely, that it is conceded that there
should be election even in Part C
States. I do not see, then, how it will
be possible to bring any of those
grievances in, just for the-purpose of
establishing what is already conceded .
by Government. No person is called
upon to prove a case that is admitted
by his opponent.

_ Pandit Balkrishna Sharma: But it
is confined to Upper House represen-
tation only.

Mr. Speaker: That would be a
wider question. As regards the re-
presentation in the House of the Peo-
ple, it is a matter which is already
provided for by the Peoples’s Re-
presentation  Act. How can that
question be re-opened here?

Pandit Balkrishna Sharma: Having
a sort of a local legislature.

_Mr. Speaker: Those are considera-
tions which I do not think strictly
come within the limits of this Bill.

Shri Barman: Supposing that it can
be shown that the Act has not been
properly administered and vital rights
of the people have been affected, wilt
it not be permissible to refer to that,
because this is the only opportunity?

Mr. Speaker: I may point out to
the hon. Members the difficulty of the
whole thing. It may perhaps be
permissible to a very limited extent to
mention something which might
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‘throw some light on the provisions in
the present Bill, but if I were fo
permit a general discussion of the
administration, I do not know where
to end and where to start. We are at
present concerned with an amending
Bill. If any amendment to any other
section of the Peoples’ Representation
Act is not permissible as going beyond
the scope of the present amending
Bill, it follows ex-hypothesi that no
discussion also will be possible. Then
4here is another difficulty. An hon.
Member makes a remark in passing
-and that is caught up by other hon.
Members and along that argument
-starts a series of replies and counter-
replies. The best course is not to
look upon this Bill as an opportunity
to criticise the Representation of Peo-
ple Act or even to criticise the admin-
istration in Part A, B or C States but
to focus attention only on the question
of having the best election machinery.
Unless we do that, ‘I think we <$hall
have to discuss this Bill—I do not
know for how long—and the discus-
sion will be -desultory and practical-
iy to_no purpose.

Shri Barman: In that case, there
would be no opportunity.........

Mr. Speaker: We are not here for
giving opportunities of discussing the
working of the Representation of the
People Act. That is not the purpose
of the present discussion.

Shri Dwivedi (Vindhya Pradesh):
I want to inform the House about one
important thing which has been left
out in connection with Part C States.
It is that Part C States have not been
allowed to have any legislature, and
now the elections for the Council of
States are going to take place by an
electorate which has been created
simply from among -such persons
through whom we shall not be able
%0 get any representation.

Mr. Speaker: Whatever it may be,
the point should have been taken
when the Representation of the Peo-
ple Bill was before the House. This
is an amending Bill restricted only to
a certain purpose. We cannot throw
open the whole discussion again. 1
do not propose to hear any more
arguments.

Pandit M. B. Bhargava: I am very
sorry that my hon. friend Pandit
Balkrishna Sharma raised this point
at a very premature stage, but the
question of the relevancy of the dis-
cussion on this particular motion has
to be considered in the background
of the Government of India’s policy
towards Part C States and the Speak-
er should have, before giving his
ruling, at least afforded a chance to
the representatives of Part C States
to have their say on this particular

_ matter.
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Very recently we -had a debate on
the question of the imposition of
export duty on jute and the debate
took about two or three days and we
knew what was the scope of the rele-
vancy of that debate. We knew that
not a single Member of this House had.
the slightest objection to the imposi-
tion of the export duty either in
principle or as to its quantum. But
the entire policy of the Government
of India in regard to de-control. of
raw jute and manufactured jute goods
as also State trading and so many
other incidental and supplemental
questions were argued and the hon.
the Speaker found that it was, of
course, relevant. So far as this parti-
cular motion is concerned, it will be
most unjust if this House considers
this isolated question of the represen-
tation of Part C States in the Upper
Chamber of the Central Legislature
dissected from the policy which Gov-
ernment are pursuing in respect of
Part C States. Part C States have a
definite position assigned to them
under the present Constitution and
any step that is taken by the Govern-
ment of India in respect of Part C
States has to be judged on its own
merits. But my grievance is that .
Part C States have been, and are
being, treated by the Government of
India in a very very unjust manner.

Part C States in the previous
terminology of the Government of
India, were known as the Chief Com-
missioners’ Provinces. Now, how did
these provinces come into existence. I
would not weary the House by enter-
ing into the details of it. But the
question naturally arises as to what is
the policy even today of the Govern-
ment of India in respect of these Part
C States—whether they are to remain
in their present shape and form and
if so whether it is just in keeping -
with the tune of the democratic con-
stitution of the Repukblic of India?
That is the relevant question. When
you are creating an electorate and a
constitusncy for the representation of
the people of the States in the Upper
Chamber of the Central Legislature,
the Council of States, is it not rele-
vant, I respectfully ask to enter into
the question why this particular sort
of constituency, this particular special
electorate, which does not exist in
any part of the country should be
allowed to be created in Part C States.
The answer to this query itself would
make it obvious as to the treatment
we are having at the hands of the
Government of India.

The Chief Commissioners’ Provinces,
as they were before the new Con-
stitution came into force, were three
in number. They were Ajmer, Delhi
and Coqrg. So far as Delhi is con~
terned, its only sin was that it was-
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made the capital of the Government
of India in 1911. Before that it was
a part of the province of Punjab. It
was separated from that province and
created into a minor administration of
the Government of India, because the
capital was shifted from Calcutta to
Delhi in 1912. So far as my State,
the State of Ajmer is concerned, it
did also form a part of the then North
West Province of Agra and Oudh
now known as Uttar Pradesh and
was under the administration of the
Governor of Uttar Pradesh up to
1871, when the Government of India
to suit its own exigencies—rather the
British Government which was
desirous of keeping its grip upon
the surrounding Rajputana State—
separated the State of Ajmer and
created a new minor administration
which remained under the Political
Department of the Government of
India up to the year 1942. Up to that
time it was the Agent to the Governor-
General, or the Resident of Rajputana,
who was designated ex officio Chief
Commissioner. In 1942 the only re-
form my unfortunate province got
was that it was transferred from the
Political Department to the Home De-
partment of the Government of India.

In all this history of wide constitu-
tional developments Ajmer was left
qut. In the Minto-Morley Reforms of
1909 Ajmer did not get anything; in
the Montagu-Chelmsford Reforms of
1919 as well as in the Government of
India Act of 1935 Ajmer was neglect-
ed. All that we got was a seat in
the Central Legislature and since then
right up to 1946 the administration re-
mained under the Chief Commissioner
who was more or less occupying a
position again to that of a Nawab or
a Maharaja in the adjoining Rajputa-
na State. Absolutely no representa-
tive institutions, not even an iota of
responsible Government was conced-
ed with the result that right up to
1946, it continued to be a conclave of
autocratic and bureaucratic regime,
In 1946 when for the first time our
national leaders formed an Interim
Government, what are known as
advisory councils were formed in
1946. They began to function from
April 1947.

Of course the British Government
had reasons fo keep this area groan-
under the crushing weight of
autocracy to suit their own exigencies.
But we expected better and more de-
mocratic treatment at the hands of
our Government. But to our surprise
we found that when the Constituent
Assembly sat and drew up a Con-
stitution on most democratic lines
applicable to the whole of the country,
unfortunately. these enclaves of auto-
cratic and bureaucratic -regime wele
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left untouched. We the representa-
tives of these unfortunate areas, tried
our best to make our voice heard and
the Constituent Assembly appointed a
committee consisting of seven dis-
tinguished members of the Assembly,
including two of the Ministers, Shri
Gopalaswamy Ayyangar and Shri
Santhanam, on the 30th July 1947.
This Committee, presided over by our
illustrious revered Dr. Pattabhi
Sitaramayya, went into the question
of the Chief Commissioners’ provinces
and came to certain conclusions. Those
conclusions were embodied in the
form of a report which was submitted
to the Constituent Assembly of India
on the 21st October 1947. It would
be interesting to know what became
of this report.

The main recommendation of this
Committee was that these areas which
have been most unsatisfactorily gov-
erned in an autocratic fashion should
not be allowed to continue any fur-
ther. They devised a machinery ap-
propriate to these areas. Originally
the Chief Commissioners’ provinces
which were intended to be included
in Part C States were only three in
number. Himachal Pradesh, Bilaspur,
Tripura, Manipur, Vindhya Pradesh,
Kutch and Bhopal have now been
included in Part C States subsequent-
ly. The Committee of the Constituent
Assembly had recommended that the
Centre should be responsible for the
good government, financial solvency
and welfare of these areas and must
have an elected legislature and res-
ponsible ministry. The only limita-
tion they placed was that they must
be subject to the control and super-
vision of the President at the Cenfre.

[MR. DEPUTY-SPEAKER in the Chair]

When this Report came for discussion
before the Constituent Assembly of
India our Prime Minister said that it
is difficult to evolve a common admin-
istrative formula to apply to all these
areas—not only the three areus but a
number of areas which were expected
to be included in the category of
Part C States—owing to the fluid
conditions then existing. Therefore
he pressed that it would be in the
best interests as also to save time—
because a uniform standard of admin-
istration could not be evolved for each
of these areas—not to cacumber the
Constitution with the administrative
machinery devised for each of these
areas so varied in character.
Consequently, for this reason and also
for the reason that Parliament will
have ample opportunity to go into
the question, it was urged by the hon.
the Prime Minister that this matter
should not be pressed at that stage.
But it was absolutely made clear on
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the floor of the House. as also out-
side the House, that the process pf'
democratisation of administration in
these areas was not to be held back.
Parliament was entrusted with = the
task and the responsibility of devising
a suitable democratic Constitution for
these areas.

The learned author of this Bill was
also the learned author of the Con-
stitution and of articles 239 to 242 of
the Constitution. You will -be pleased
to find that in article 239 of the Con-
stitution the phraseology of the Gov-
ernment of India Act, 1935, was ad-
hered to. That is, these States were
to be administered by the President
acting. to the extent he thinks fit,
through a Chief Commissioner or * a
Lieutenant-Governor to be appointed
by him. But in article 240 of the
Constitution it was provided that
Parliament may by law create or con-
tinue a body nominated or elected, or
partly nominated and partly elected,
to function as a Legislature, or a
Council of Advisers or Ministers, or
both. And the constitution, function
and powers of this body were to be
specified by Parliament by law. This
is the provision that finds place in
article 240 of the Constitution. This
Constitution has been enforced since
26th January, 1950. The light of
liberty, freedom and enlightenment
that was kindled by this Constitution
is illuminafing each and every corner
of the country, except these small
~areas scattered here and there wide
apart from one another. It was made
clear by the hon. the Prime Minister
that it would be the duty and res-
ponsibility of Parliament not to defer
this question for all times to come
but to make suitable and appropriate
legislation giving adequate representa-
tive form of government to these
areas also. It is almost a year now.
We are expecting every day that some
appropriate legislation under article
240 of the Constitution will be placed
by the Government of India before
this House so that these areas may
have some form of self-government or
responsible government. But instead
of that what do we find in this Bill?
This Bill clearly indicates that the
Government of India has no present
intention at all whatsoever of giving
any sort of democratic constitution to
_any of these areas but it wants to
perpetuate the same existing archaic
and reactionary conditions prevailing
in .these areas. Have not our leaders
taught us long before that good gov-
ernment is no substitute for self-gov-
ernment? Assuming for the sake of
argument that the tone of administra-
tion in these areas, being directly
under the Centre, is of a better type,
is it just to deny the legitimate as-
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piration of the people of these areas—
and is this august body not committed
to fulfil that legitimate demand. that
natural aspiration of the people—for
having the same form of self-govern-
brethren enjoy in the
Part A and Part B States? Will it
not be absolutely out of tune. may I
not ask in all humility—when the new
elections are coming off in every _part
of the country, when every Province,
when every State. in the Republic of
India will have a Legislature elected
and formed on adult franchise—may
1 not in all humility ask is it unlawful
for these people to insist that at the
time of elections all through the coun-
try, simultaneously, there must be
elected Lggislatures in these areas
also? THat is why article 240 of the
Constitution was framed in that parti-
cular language. Is it not then the’
duty. and the bounden duty. of the
Government of India to take up this
question and not to defer it any
longer? The hon. the Law Minister’s
introductory remarks in respect of
this amending Bill clearly show that
the Government of India have no
intention whatsoever of taking any
step in this direction.

My respectful submission therefore
is that I am not in a position to deter-
mine my attitude as to whether I
should support or oppose this Bill.
To us. the representatives of Part C
States. representation in the Coumncil
of States or in the Lower House means
little if we are not- able to associate’
our chosen representatives with the
administration in those particular
areas. With regard to the Advisory
Councils that saw the light of day on
and from the 1Ist of April, 1947, to
which I referred a few minutes back,
what is our experience? What was
the intention of the Government of
India in creating these Advisory Coun-
cils? It was stated in the form of a
letter of instructions from the Gov-
ernment of India to the Chief Com-
missioner that purposely the Govern-
ment of India does not want to reduce
in black and white the constitution of
the Advisory Council. It left to the
Advisory Council and the Chief Com-
missioner to. evolve Lealthy, democra-
tic conventions by experience, error
and actual working. But what is the
result? The result is that our sad
experience has led us to the conclusion
that these Advisory Councils which
were intended to be real representa-
tive bodies which were intended to
effect a change in the tone of the
autacratic administration of the Chief
Commissioner, and which were intend-
ed to be listened to and their advice
acted upon—our experience is just in
the_ opposite direction—that their"
advice is seldom taken, not in respect "
of day to day administration but in.
respect of the administrative policy.
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“The . representatives’ advice are not
sought even on trivial questions, let
alone the question of control, rationing
.ahd précurement etc.

Mr. Deputy-Speaker: Order, order.
“The hon. Member has already stated
-that except as a casual reference to
“the want of Parliamentary form of
“Government in the State, no other de-
‘tails ought to be gone into. I think
enough has been said by the hon.
Member in going into the details of
the work-of the Advisory Council. It
~does not apnear to me to be quite
‘velevant. At this rate the whole time
-that is devoted for this Bill can be
-converted into a discussion on the
-want of Parliamentary Government,
‘which has now been given. under the
Constitution or the acts of commission
or omission of Government with
respect to part C States. It is not a
general discussion of what Govern-
-ment ought to do with respect to these
~States. If the hon. Member has got
anything to say regarding the manner
“in which representation is sought in
the Part C States. that is another
-matter.

Pandit M. B. Bharzava: I respectful-
1y bow to your ruling. I was not
-going into the details of the adminis-
tration at ‘all. My view-point was
that these bodies that were created
“have almost ceased to function be-
cause of the fact that the Chief Com-
missioner does not attach due weight
to their advice and the representatives
-of the people have felt that there is
absolutely no use in their being- as-
sociated with the Administration any
further. This is all that I had to say
- casually in respect to this matter.
Now the question is why the Govern-
. -ment of India by means of this amend-
ing .Bill" want to create an anomaly
in our Constitution. Representatives
‘to the Council of States are to be
..elected by the elected representatives
of the Legislatures existing in Part A

and B States. Both the Legislatives will
‘be formed on adult franchise, there is
.absolutely no doubt. But why should
not Government take the direct method
of presenting before 1ihis House
a Bill giving birth to Legislatures in
all these Part C States in order that
those legislatures could have formed
an electorate for electing the represen-
- tatives from these parts to the Council
of States? That course would have
- discharged the obligation of Govern-
ment. as laid down by article 240 of
the Constitution and that would have
further brought the representation to
the Council of States from these areas
-.on the same level and exactly on the
.same basis as representation from
“WPart A and B States. That qmethod
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would have been a direct approach to
this problem: that method would have
been in keeping with the democratic
structure of the Caqustitution of India.
The method sought to be introduced
for giving representation to Part C
States in this Bill is absolutely archa-
ic. absslutely_ reactionary, absolutely
not in keeping with the tune of a de-
mocratic India. In fact, the people of
these Provinces feel disgusted how an
electorate of this character is propos-
ed to be created. What is the pro-
vision in this Bill and who will be
the electors? It was considered by
the hon. the Law Minister that the
sole justification for introducing this
sort of special electorate is that there
are no legislatuyres in these Part -

States. What is the difficulty standing
in the path of Government to create
legislatures on adult franchise in these
areas? Cannot the functions and
powers of such legislatures be devised
by the appropriate legislation of this
Parliament. After all the Government
of India have time enough to devote
to so many Acts and Bills. How
could it be said that for such a small
piece of legislation, the Government
of India have no time to devote? That

‘only shows the apathy and indiffer-

ence towards Part C States. My sub-
mission. therefore, is that this is
absolutely an attitude of the Govern-
ment of India against which I strong-
ly protest and my submission is that
this Bill which creates a constituency
and especially an electorate, as I would
later on point out, of a very, very
undemocratic nature, is a retrograde
step, rather than a progressive step.

Mr. Deputy-Speaker: I am afraid
the hon. Member is going on stating
what he has already stated. Though
there is no time limit so far as these
Bills are concerned, we must have to
address ourselves to the other work
pending before the House. At the
same time it is not my intention to
shut out proper discussion. The one
point that he was emphasizing was
that they must introduce Parliament-
ary form of Government. Is there any
altegmative. Assuming there is, what
next? ,

The House then adjourned for Lunch
till' Half Past Two of the Clock.

The House re-assembled after Lunch
at Half Past Two of the Clock.

{MR.. SPEAKER in the Chair.]

Pandit M. B. Bhargava: At the time
when the House rose for Lunch, I was
pointing out that if Government had
intended to create legislatures here, it
could have done. But, however,
what are the provisions of the amend-
ing Bill? My respectful submission is
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that the provisions are very unsatis-
factory, full of complications and are
‘bound to create difficulties.

Now, what is the representation being
given in respect of the group of States,
Manipur and Tripura? It is intended
that there should be alternative re-
presentation by rotation for a period
of two years by each of the States and
that representative is to be nominated
by the President. It is not specified
‘here as to what will be the body or
group of persons from which the
President will make the nomination,
or what will be the qualifications of a
person who will be entitled to be nomi-
nated by the President. You will be
pleased to find, Sir, that in article 80
of the Constitution where the Presi-
-dent is given the right to nominate
twelve members to the Council of
States, it is provided in clause (2) as
to what will be the qualifications and
what will be the nature of the body of
persons from whom the President will
be entitled to make nomination. This
Bill does not make any provision in
that respect. It is supremely vague and
indefinite.

Then, when these States have got no
local legislatures to ventilate their
local grievances, and where for these
States, the Central legislature is the
only forum for the ventilation of their
grievances, does it stand to reason that
for some time any of these areas,
Thowever tmy or small they may be,
should remain unrepresented in any
of the Houses of the Central legis-
lature? That is obviously unjust. For
two years, according to the proposal
embodied in the amending Bill, either
the State of Manipur or the State of
Tripura will remain unrepresented.
There will be no one on behalf of these
States during the period the other
‘State is represented to ventilate the
gnevances of the State. Thls provision
is obviously unjust.

‘Similarly, in the case of Coorg and
Ajmer, by clause D of the proposed
clause 6, what is stated is that for the
first two years. the State of Ajmer
will be represented and thereafter for
two years, it will be the State of Coorg
that will be represented. That is to
say, for two years, there will be no
representation on behalf of Ajmer, or
in the alternative on behalf of the
State of Coorg to ventilate the griev-
ances of the State of Ajmer or Coorg.
Keeping in view that these States will
have no local legislatures, I respect-
fully submit that this is obviously un-
Just and oppressive.

It may be stated that in Schedule
IV -~f the Conctitution it is only a
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group of States that are given repre-
sentation. and consequently, the hon.
Law Minister may plead his helpless-
ness in the matter. That is not so.
Obviously. it cannot be assumed thgt
she Constitution makers had in their
minds that this article 240 of the
Constitution wiil be mere dead letter.
They must be presumed to have kept
in their minds that there will be local
legislatures existing in these States,
and therefore at that time it was not
thought material. Secondly, what
could have been intended by the Con-
stitution makers was only'thx§ that
these two States must combine into a
joint electorate to send their repre-
sentative so that for the whole period
of -the term, both the constituencies
may be represented by a single re-
presentative. Now. what is the reasom
assigned here? So far as the State of
Ajmer is concerned, it has a popula-
tion of 7,30.000. and -the population of
Coorg is about 1.50,000. Is it mnot
obviously unjust to the people of
Ajmer that though their number is
more than four times the number of
the State of Coorg, yet they will have
no representation whatever for the
second term. and thereafter in the
alternative for two terms? My submis-
sion is that this is obviously unjust,
and that there must be some

given to the State in this respect. It
is not that there is no remedy open.
If Government so choose. it can amend
Schedule IV of the Constitution, and
in the particular circumstances of this
case, give additional representation,
separate representation to either of
these States. We find that under
article 80 of the Constitution which
makes provision for the Council of
States. the number of elected Mem-
bers to the Council of States is 238,
while according to the representa
given. the number will be only 204.
Therefore. there is still room
accommodating additional number of
Members. Looking to the peculiar cir-
cumstances in this case, it will be
obviously just that the number of
representatives from the States in the
Council of States should be so modi-
fied as to give separate representa-
tion for all time fo every one of these
States. This is the solution. If Gow-
ernment wish to help them, they cam
certainly do it by amending Schedule
IV and I do not think that there will
be want of the requisite maJority for
effecting the amendment. This is the
only way in which the injustice to
the States could bYe made good. L

The second noint is this. What 1s
the special electorate that is sougt
to be created by this amendmg
My respectful submission is that the
provision that has been made is very,
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very vague and indefinite and jn

working. it is bound to create com-.

plications. As for example. it is pro-
vided in the proposed sections 25A to
D that all the members of the local
bpdies like district boards, municipali-
ties, notified area  committees, and
village panchayats. will be entitled to
be enrolled as electors. It provides
that the persons entitled to be enrolled
as electors must be members of these
bodies on the qualifying date. What
is the qualifying date? It is 1st March
1950. That is to say. according to this
provision, only such persons who
happened to be members of the local

ies and municipalities on 1st March
1850 are entitled to be registered as
electors. The hon. the Law Minister
was frank engugh to admit in his in-
troductory remarks that he is totally
ignorant of the local conditions pre-
vailing in these areas; and I feel that
if the real state of affairs had been
before Government. a ~ provision of
this nature would not have found
-place at all in this Bill. Now., what
are .the conditions prevailing in
Ajmer? And as far as my knowledge
goes, the conditions in other Part C
areas is even worse than what exists
today in Ajmer. Here in Ajmer, the
Hfe of the local bodies like the
municipalities and district boards has
been extended from time to time in
the hope that as soon as the new
electoral rolls of Parliament have been
flnalised. that electoral roll will

be regarded as the electoral
roll for the municipalities and
district boards in their respective

areas. And after the electoral rolls
for Parliament had been finalised the
local bodies will then be constituted
on the basis of those electoral rolls
on advlt franchise. Parliament. only
a few davs back. passed an amending
Bill to the existing Ajmer-Merwara
Municinal Regulation of 1925 and the
Local Board Regulation. by which it
has made provision that the electoral
rolls prevared for Parliament will be
the valid electoral rolls for holding
elections to the municipalities and
district boards there. Now that is
when the =seneral elections were
intended to be held in March-April.
and they have now been postonned
till November 1951. And what will be
the vnosition now? These local bodies,
as has been stated to be the intention
of Government, will soon be formed
in Ajmer on the basis of adult fran-
chise. Now. accordine to the provisions
of this amending Bill. all these mem-
bers of the various municipalities and
district boards who will now be
elected on the basis of adult franchise.
will not be entitled to be registered
as electors for returning their nomi-
nees to the Council of States. It will
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be only the sitting members, those
who are there sitting, on the 1st of
March, 1950, they alone will be
entitled to be enrolled and registered
as electors. I respectfully submit
that in Part A and Part B States,
there will be the members of the
Provincial legislatures elected on the
basis of adult franchise who will
form the electorate for electing the
members of the Central Council of
States. But in Part C States where
the local bodies are due to be consti-
tuted on the basis of adult franchise,
where you have got no local legis-
latures and where you do not want
to create local legislatures, there the-
local bodies like the municipalities
and district boards which are being
constituted—and it is in the hands of
Government to expedite this process
of constituting these local bodies if
Government of India wishes to do so—
there the position is different. In my
State of Ajmer the electoral roll for
Parliament is bound to be finalised by
the end of January, and there will be
no hitch in holding the elections on
the basis of adult franchise for all
these local bodies in the months of
February and March. And this elec-
tion will be on the basis of adult
franchise. And not to confer on the
members so elected the right to vote
at the election of their representatives
in the Council of States will be a
mockery. My submission is that the
hon. Law Minister should consider
this position and I beg of him that at
least this anomaly should not be
allowed to be perpetuated. The -elec-
tions to the Council of States will
come in 1952 and these local bodies
will be constituted very presently. And
as far as I am aware, the conditions
in Delhi are no better. Here also the
municipalities were elected years
before—about four or five years back.
Notwithstanding repeated demands
from the public. elections to these
bodies had been deferred for one
rreason or other. but mainly on the
constitutional ground. that to hold
elections on vroperty and educational
qualifications in these days would be
! nothing short of a mockery and that
{ the elections should be held on the
' basis of adult franchise, and this can-
not be done until the electoral rolls
for Parliament are prepared and
finalised. Therefore. the least that the
" hon. the Law Minister can do now is
to so modify the provisions of this
amending Bill that those members
who will now be elected on the basis
_ of adult franchise to the local bodies
i and district boards. they alone should
! be entitled to be enrolled and regis-
i tered as voters for choosing represen-
i tatives to the Council of States.
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Pandit Thakur Das Bhargava
(Punjab): The hon. Member himself
has said that the elections to the local
bodies will be held in February 1951,
and the qualifying date is -the
1st March. Therefore, these members
so elected will become by virtue of
that election, the electors for the
Council of States, end the purpose of
my hon. friend will be effected. I have
not been able to understand the
difficulty of my hon. friend. The elec-
tions to these local bodies will be
over by February. And where is the
difficulty?

Mr. Speaker: As I have understood
him, he says that the election to the
Council of States will be in February,
1952.

Pandit Thakur Das Bhargava: The
elections to these local bodies accord-
ihg to my hon. friend, will take place
in February, 1951 whereas the elec-
tions to the Council of States will be
in 1952. According to this Bill, these
persons elected in February, 1951 will
be members of the electoral college
who will elect the members for the
Council of States.

Pandit M. B. Bhargava: Probably
I have not been able to express my-
self clearly, or rather my hon. friend
has not been able to follow what I
said. This amending Bill says that
only those persons who are members
of these bodies on the qualifying date,
they alone will be entitled to be
enrolled as electors, and the qualify-
ing date is the 1st of March, 1950 and
not 1st March, 1951.

Shri Sidhva (Madhya Pradesh): No,
it is the 1st of March, 1951.

Pandit M. B. Bhargava: It is the
1st of March, 1950 and therefore,
according to the provisions of this
Bill, only those persons who are mem-
bers of the municipalities and district
boards on the 1st March, 1950, can
be registered as voters.

Shri Sidhva: I understand that the
qualifying date is the 1st of March,
1951.

Mr. Speaker: Will it be March, 19517
It may be made clear by the hon.
Minister of Law.

Dr. Ambedkar: Yes, Sir, I will make _

it clear, let the hon. Member go on.

Pandit M. B. Bhargava: Such an
anomaly is inconceivable. These
members who are elected to these
local bodies on adult franchise, they
are now being disenfranchised by this
amending Bill, and those who are
now members on the 1st March, 1950,
they will be entitled to be voters for
the Council of States. -
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Then there is this second point and
that also is a very important one.
adcording to this amending Bill, the
members of the village panchayats
will also be entitled to be enrolled as
electors, and to be registered as elec-
tors for this constituency. May I ask
the hon. Law Minister to explain what
1s meant by members of the village
panchayat? With conditions in Ajmer
I am well aware, though I am not

well aware of conditions in other
places. There there are village pan-
chayats ~ existing

in eve villa
and...... i 8o

Shri J. R. Kapoor (Uttar Pradesh):
May I invite the attention of my homn.
friend to amendment No. 42 in the
Revised Consolidated List of amend-
ments where the hon. Law Mipister
has proposed a change which will
meet the point which he has been
elaborating so extensively now? \Th.h
broposed amendment states that:

“For the purposes of this Part,
the . Qualifying date and the
qualifying period in the case of
every electoral roll for a Council
of States constituency shall
be the 1st day of March of the
year in which the roll is prepared
and the year immediately preced-
ing that year, respectively.”

Therefore, I think there is no force

in the argument put forth by my hon.
friend.

Shri  Sidhva: Yes, it
Ist March, 1951.

Pandit M. B. Bhargava: I stand
corrected, if that is so. But so far as
the existing provisions of this BiR
80, my criticism was wholly Jjustified.

any subsequent amendment is
made and if it is found to be in the
desirable direction, I shall express

my sincere thanks to the hon. Law
Minister. .

will be

I was coming to the point of the
pbrovision regarding giving represem-
tation to the village panchayat. As
far as I know the words “village
panchayat” are very vague and in-
definite. It does not say that they are
village panchayats brecught into exist-
ence under a particclar Act. There
are panchayats existing in every
v1llagq in Ajmer. I presume similar
conditions must be prevailing in other
States also. In my State these village
panchayats have been in existence for
a considerable period and they are
locally called shamlat committees,
which means village proprietory
bodies. The question arises whether
the members of these shamlat com-
mittees which are in every vi
and which are no other than village
panchayats will be entitled to be



1701 Representation of

[Pand.it M. B. Bhargava]

enrolled and registered as voters.
My submission is that the hon. Law
Minister’s intention appears to be
that every village panch being a
member of the panchayat must have
a right to be registered as an elector.
If that is so it must be clarified, that
every village panchayat, whether
existing under a particular Act or if
it is existing in fact, and every mem-
ber of such a panchayat should be
entitled to be enrolled as a voter. °

A third point to which I would like
to draw attention is that one of the
qualifications  prescribed, so far as
educational qualification is concerned,
is that a person must have passed the
matriculation examination of a uni-
versity or possess an equivalent quali-
fication which may be prescribed by
Government and only then he will be
entitled to be enrolled......

Shri Tyagi (Uttar Pradesh): Most
undemocratic.

Pandit M. B. Bbargava: My griev-
ance is that the intention of this
clause appears to be that only the
matriculation examination or an
examination recognised by a Univer-
sity alone qualifies a person to be
registered as an elector. A person
may be

Shri Tyagl: 1 am afraid this will be
against the Constitution, because
they cannot distinguish between voter
and voter......

Mr. Speaker: Iet us hear the hon.
Member and let him develop his

argument.

Pandit M. B. Bhargava: There are
a number of scholars in Sanskrit, in
Persian or Arabic but their only mis-
fertune happens to be that they have
not passed the matriculation exami-
nation or other recognised examina-
tion of a university. All the same they
are well read and possess much more
educational qualification in the real
sense of the term than many of us.
Still the poor fellows would not be
entitled to be enrolled and registered
as voters. This is obviously an in-
equity. In fact there are certain insti-
tutions conferring degrees in Sanskrit,
Persian or Arabic and in many cases
these degrees are conferred without
any examination as honorary degrees,
because of the person’s attainments
and qualifications. There is absolutely
no reason why persons possessing
these qualifications should be excluded
from being enrolled as voters. This
§8 an anomaly. If an educational
qualification is to be prescribed as a
qualification for a voter only literacy
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or a ininimum standard of education.
shouid be prescribed and not matri-
culation or any like examination.

The soecial electorate that is sought.
to be created by the amending Bill is
bound to create many anomalies and.
complications. I submit that the best
way would be direct election from the
constituency for representation in
the Council of States. In my State of
Ajmer two representatives are to be
elected {to the Lower House. The
electors can be called upon to cast.
their votes simultaneously for three
persons—two for the Lower House
and one for the Upper House. That
will be more democratic and will
obviate any difficulties and cordplica~
tions sought to be introduced by
means of this Bill.

Pandit Balkrishna Sharma: How
may I ask the hon. Mempbér can he-
get over the difficulty, as membership
to the Upper House will be only by
indirect election?

Mr. Speaker: Let us not put all
these questions at the present stage,
otherwise the argument will never
end. If every Member puts some ques-
tion or other, we shall not have a
debate on the Bill but a sort of
cross-examination of one Member
by another. Let us have a proper
debate and let us hear the Member
patiently whatever he has to say.

Pandit M. B. Bhargava: I am afraid
the hon. Member who has interrupted
me is suffering from the same fallacy
from which the hon. Law Minister
suffers, because as I read the provi-
sions of article 80 clause (4), it is
absolutely independent of clause (5).
So far as clause (4) is concerned it
specifically says that the representa-
tives from Parts A and B States will
be elected by indirect election. There
is no such restriction placed on the
powers of Parliament to provide for
any special electorate in whatever way
it chooses by law. Parliament’s
powers are unrestricted in this matter,.
because clause (5) of article 80 does
not place any restriction on the
powers of Parliament, namely that a
person shall be only indirectly elected
through a separate body. It. is open
to Parliament to lay down by law that
under the particular circumstances
existing in these localities it would
be obviously just and proper that
there should be direct representation.
to the Upner House from these consti-
tuencies. Laocking to all the circum-
stances of the case this appears to
be obviouslv the most democratic and
most popular provision which we can
incorporate in the Bill. I therefore
submit that though I do not oppose °
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this Bill at the same time I do not
support it, because the obvious method
which Government should have pur-
sued in justice to these Centrally
Administered Areas was to create
legislatures on adult franchise before
the election took place and then these
legislatures alone could have formed
the electorate for choosing a repre-
sentative to the Council of States.
That course would have been a uni-
form course, a course in consonance
with the practice in Parts A and B
States. There are no difficulties in the
way of taking such a course: the law
ean be made by Parliament and the
procedure can be devised by Parlia-
ment. All these anomalies and com-
plications and difficulties are sought
to be created only because Govern-
ment had bypassed the requu'ements
of the Constitution as laid down in
article 240. I respectfully beg of the
hon. Minister to be just to these areas
and to take the proper course, which
he must take in justice to them.

Prof. K. T. Shah (Bihar): While
the Constitution was going through
the Constituent Assembly I had occa-
sion to submit certain amendments,
the gist of which was that I dislike
the intrusion of any element of in-
dlrect election. as it would in my
opinion not be in accordance with the
spirit of the Constitution which we
were framing, it would not be in
accordance with the opromise of
equality contained in the Preamble
and not also in accordance with the
entire scheme of a democratic res-
ponsible government as devised there-
in. In thls particular
though provision has been made in
the Constitution for indirect election
to the Upper Chamber from these
areas, the so-called C Class States,
I am afraid the present Bill does less
than justice to those areas and even

to the spirit of the Constitution. The.

very fact that some of these areas
may not have legislatures of their
own, throws all the more responsi-
bility on the Government of the day
to see that representation, both in the
Lower and in the Upper House, is
more directly achieved. As to the
method provided in this Bill, not only
is the mechanism devised not uniform,
it is clumsy, it is
almost belying the spirit of the Con-
stitution in the particular article and
in general.

3 p.M.

-

I will not go over the grounds that
my hon. friend Pandit Mukut Bihari-
lal Bhargava has gone over in regard
particularly to Ajmer-Merwara, but I
may point out. however, that I come
from and happen to have experience
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of a C Class State, namely Kuteh,
which is supposed to be provided for
here. In this case, because there is no--
legisiature there of its own, because,
moreover, it happens to be a maritime
State, because it happens to be also
a frontier State, representation directly
of that wunit in the Central Legis-
lature, both the Lower and the Upper
Houses, is far.more important—if the
interests of the people of that unit are
to be considered—than perhaps of
the larger and. more important A or
B Class States. The doctrine of res-
ponsible popular governments as
enunciated in the Constitution seems,
in my judgment, to be hardly borne:
out by the provisions that are being.
evolved by the conventions or even
declarations of responsible Ministers:
made in connection with these B or
C Class States. Even where there are
legislatures, it has been said from
high quarters that the Ministries are
not responsible in those areas to-
those legislatures but rather to the
States Ministry here. 1 am not at
present quarrelling with the new -
doctrine of responsible government in
B or C Class States—in C Class
States there is, in fact, no responsible
government though attempts have been .
made to show that responsible govern-
ment shouid be introduced. But even
‘this limited and indirect representa-
tion that is admitted to be provided
.for these States leaves out, in my -
opinion, a great deal that ought to be -
there in providing the representation
of these units in the Upper Chamber
as in the Lower Chamber. Some of
these areas are said to be very back--
ward. I admit that if you judge from
the usual criterion of education eor
material prosperity or tax-payers or
what not, they may be found, in
comparison, to be somewhat backward, .
but the fact that they are backward -
is not the fault of those areas. It is
the fault both of Governments which
preceded and Governments which
have succeeded there who have failed
to pay due regard to the interests of
those areas and the peoples inhabiting.
-them, so that they continue to remain
backward, as I say, for no fault of
their own. The backwardness that
these people suffer from ought to be,
if anything, a special reason why
greater attention should be shown to
a more intensive development there,
and that too through the advice or
help of the duly elected representa- -
tives from those areas. The qualifica-
tions. for instance, that have been
suggested in this case are such as to
make even the suggestion of an in-
direct election a mockery. It will not
be election at all, direct or indirect.
Take for instance, this particular unit
of which I have been speaking.
namely, Kutch. The population of @
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little over half a million is to be
represented by indirect election from
about eight or ten municipalities
which between them do not contain
one hundred members perhaps, and
matriculates who again will not
number more than 150 or 200. Let us
say they will be 500 in all. They will
be representing, or indirectly electing
a representative for the Upper Cham-
ber of the national Legislature. That
for a population amounting to some-
thing like half a million, for a frontier
State, for a State where there is a
major port, for a State which has a
considerable contact with foreign
countries and whose problems are in
many respects so complicated and
peculiar that perhaps a distant legis-
lature like the Central Legislature of
India may not have, in the absence
of local advice, even sufficient know-
ledge of those problems. I am not
suggesting that competent officers and
expert advisers may not be available
to govern, but I do think that in
so far as the country’s Constitution
wants the government of every unit
to be popular and responsible, here
are cases in which that doctrine has
been sadly belied. R

' The other day I had brought for-
ward in this House a resolution
suggesting that some qualifications be
prescribed, and many whispered to
me the suggestion that I would be
prescribing or advising some educa-
tional qualification. It certainly was
in my mind that some sort of an
educational qualification ought to be
prescribed for those who profess to
be. who presume to be, the represen-
tatives and leaders of their fellows.
But I must confess that it was far
from my mind and I never thought
that matriculation should be a quali-
fication which in the present state of
education in this country, ought to be
a just and fair qualification even for
the elder. statesmen as they presum-
ably. would be in the Upper Chamber.
Speaking of Kutch again, I say, Sir,
the actual spread of education in that
area is hardly tén per cent. of the
total population, and that too confined
more to the commercial class, which
number itself to a fraction, than to
the entire population. Amongst them
Ipersons with secondary education per-
haps would be less than one per cent.
of that ten per cent. so that x.t you
lay down a minimum qualification of
the level of matriculation I am afraid
g the righf of

you would be denyin,
representation to a very.overw
ingly large proportion of the popula-
tion of that area. The anomaly that
you create by providing on the one
hand direct popular elections on the
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adult franchise, on adult suffrage,
for the House'of the People, and at
the same time suggesting a prepos-
terously high qualification for the
Upper Chamber, and that too in an
indirect manner, is in my opinion a
negation of the spirit of the Constitu-
tion which you have drafted and
which you are supposed to be follow-
ing. I suggest it does not solve the
question if you tell us, as we are often
told in this House, that these are
units in a peculiar position of their
own. The other day, in answer to a
question in this House with respect
to Delhi and a local legislature in the

City of New Delhi, we were told that-

New Delhi is a city where there are
diplomats, where there are special
reason why a local legislature may
not be advisable to be established.
Notwithstanding the high authority by
which this answer was given, I con-
fess, I felt highly sceptic about the
advisability of such an attitude......

Mr. Speaker: Order, order, Was it
about a local legislature? 1 thought
it was about local bodies.

i Prof. K. T. Shah: Municipalities,
ir.

Mr. Speaker: Not legislature.

Prof. K. T. Shah: I am sorry, I
correct myself. The argument, how-
ever, went on the assumption that it
is a City of the national capital, placed
in a peculiar situation, so that per-
haps .on the analogy of the City of
Washington it would have to be dealt
with specially. My point, however, is
that even in the City of London where
too there are diplomats, where too
thete is international association,
there is such a thing as the L.C.C.—
the London County Council—and in
addition there are something like
eighty to ninety representatives in
the national Parliament of the various

parts of London. Therefore, the idea

that these units are in a backward
class by themselves and that there-
fore special treatment of an invidious
kind should be meted out to them is,
I submit, far from the spirit of the
Constitution. The analogy might be
extended to Cutch and it may be
said that it is a frontier province
and that therefore special treatment
is unavoidable in its case, the more so
as the population is supposed to be
backward, Granted all that, I feel that
if you want to understand the pro-

blems, the difficulties and the griev--

ances of the people’ and if you are
not ready to establish local legislatures
and grant responsible government to
the people themselves for whatever
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reason, then it is all the more import-
ant that those elements which you
secure for the Central Legislature—
either Chambers thereof—from these
units should be as thoroughly re-
presentative and as fully elected
popularly as possible. The qualifica-
tions laid down in this case are such
that in the case of Cutch the elements
represented would not even be one
per cent. of the population of that
territory and this would be all the
more anomalous because those re-
presenting this unit in the House of
the People would and can claim to be
representatives of the people on adult
franchise whereas their counterparts
in the Upper.House will not have the
same authority. It would be—even at
the risk of paradox I may say—better
to have direct nomination and nega-
tive altogether the elective principle
rather than make a mockery of it as
You are doing in this case. If it is a
direct nomination, there is such a
thing as the Central Government
making the nomination and that
Government being made up of res-
ponsible Ministers and they may have
a sense of responsibility in their
choice. Though I am not one of those
who believe in the principle of nomi-
. nation, in exchange for popular insti-
tutions known as national legislatures,
I feel that this is a lesser evil and a
less objectionable thing than indirect
election by less than perhaps a frac-
tion of one per cent. of the whole
number in the Upper Chamber. Time
is still available. especially after the
postponement of the election, and
Government can either introduce
legislative machinery proper for these
units and secure, as in the case of
Part A and B States, representation
as provided in the Constitution even
though it is indirect, or alternatively,
they may allow this Bill, as suggested
by Mr. Kamath, to be considered by a
Select Committee and have more im-
portant changes introduced therein so
that you may have the method of
representation for the Upper House
in accordance with the spirit of the
Constitution. I therefore support the
motion for reference to a Select Com-
mittee, since it may not be quite
practicable or even advisable to move
for withdrawal of this Bill at this
stagg.

Shri A. C. Guha (West Bengal):
‘This is an amending Bill and it is
intended to amend some of the sections
of the Representation of the People
Act to provide representation to the
Upper House from Part C States.
Apparently, an improvised. electorate
has to be devised for these States,
but Government were conscious that
the election would be coming and it

249 P.S.D.
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was up to them to introduce some
sort of legislative bodies or represen-
tative system in these States where-
by election to the Upper House may
have been done according to the
normal democratic procedure. Some
of Part C States have a population of
about seven or eight lakhs and it is
not to be presumed that some sort of
local legislature could not have been
set up.

Shri Dwivedi: Some of them have
thirty-seven lakhs. .

Shri A. C. Guha: Yes, Vindhya Pra-
desh and Himachal Pradesh have a
large population. Some sort of legis~
lature could have been set up and if
efforts had been made I do not under-
stand why it could not be done. In
this Bill, they have proposed to set
up an electorate based on educational
qualification and membership of local
bodies. Apart from the question of
introducing an invidious distinction
between citizens and citizens on the
basis of educational qualifications, I
think the matriculation standard
would be too high for these States.
The Law Minister himself has admitted
that many of them are backward and
they have not got up-to-date educa- -
tional facilities. Considering these
things, matriculation standard is
certainly toc high.

Shri Tyagi: If he had his way. he
will have only LL.Ds.

Shri A. C. Guha: I shall try to
limit my comments mostly to the in-
vidious distinction made against
Manipur and Tripura as from other
States. I know that at least in Tri-
pura State, there has been an English
High School for the last fifty years
and now there are about ten such
schools and for many years education
was free in that school. So, there must
have been quite a large number
matriculates and _English-educated
men in tha: State. The Law Minister
said that Tripura is a tribal area; &s
if tribal areas cannot aspire to have
representation by election and that
they should have only nomination.
Manipur has been styled as a back-
ward area but it also had a college
and some schools. Even though Mani-
pur is a tribal area, as (a; as my
knowledge goes both Manipur and
Tripura have had tHeir old
local representative and democratic
bodies and Government might have
utilised them. In the Bill. they have
mentioned cantonment boards, district
boards. municipal bodies. village
panchayats etc. If Government had
only enquired, they would have found
that village panchayats have been in
existence in Manipur and Tripura in
a tribal form and those institutions
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could have been very easily utilised
for the purpose of the electorate.
- Even now, if Government care to
make some amendments, they can
bring these within the scope of the
Bill, so that before the elections to
the Upper House take place, some
form of election procedure may be
adopted for these two States. Now
the elections to the Upper House will
take place ‘only in 1952. If Govern-
ment are serious to have the elective

method introduced, there is still time.

Even if there’ were not be any munici-
pal or other local bodies, Government
might have introduced them in these
two States which have been under
their direct control for the last two
Years or so. It simply shows an easy
‘way of doing things. Some officer
there might have simply said, either
to avoid some administrative troubles
or to have an easy time, that there
is no local body which could be used
as an ~lectoral college for the election
of representatives to the Upper House.
And the Government of India with-
out making proper enquiries must have
taken this decision. My humble sugges-
tion to the hon. the Law Minister and
Government is that even now they
should provide that the election from
these States may be according to the
rules to be framed later by the
President. Some provision like this
may be devised and an electoral
method introduced. It is up to Gov-
ernment to see that the backward areas
are brought into line with the other
advanced States. That is all the more
reason why resnonsible Government
and democratic methods should be
Introduced in these States.

This Bill seeks to amend provisions
of section 22 of the present Act. I
know that at least in Cooch-Behar
the electoral roll has been drawn up
which does not represent the total
population eligible to franchise. It
will be surprising to know that in the
ease of some villages only even one
or two persons have been included in
the roll. Such cases reauire to be
thorousghly revised and under section
25 of the present Act 1 think Govern-
ment has got enough powers to do so.

With these two reauests, that is.
the clectoral roit in Conch-Behar may
be revised and thrt some form of elec-
tion method may be introduced in
Maniour and Tripvra T would like to
concihitde my remarks on this Bift. T
would also like to say that the matri-
culation standard which ha:  “~en
prescribed for clectars to the Upper
House from Part C States should be
lowered. With these words I commend
this Bill
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Shri. Sarwate (Madhya Bharat):
The Bill seems to be unobjectionable;
on the other hand, it purports to de
certain duties which have been cast
upon Parliament.. But it is a danger
signal in another respect. It reveals
the attitude of Government and the
policy which the Government of India
propose following regarding Part C
States. Therefore, we object to it very
seriously and strongly.

When Part C States were created
owing to certain circumstances, it was
contemplated even then that no time
would be lost in doing away with them
at the earliest possible opportunity. I
believe that if certain steps had been
taken in time, these States would not
have remained at all. I will take ‘the
instance of the States nearest to me,
that of Central India. In Central India,
which i now a union of Madhya
Bharat. twenty-two States have been
merged and formed into one Union.
But one single State which was in
Central India in British time and
which could very profitably have been
included in this Union, namely
Bhopal, was excluded, because it was
then thought for reasons which are
obvious that the Nawab should be
conciliated and that considerations
which prevailed in the case of other
Unions should not prevail in this case.
I know that this is a matter for which
the Ministry of Law is not directly
responsible. but I am directing my
criticism against Government as a
whole. of which the Law Ministry is
a part. Therefore. I say that all these
Part C States problems are a creation
of Government and they are responsi-
ble for all the .consequent anomalies.
It is very necessary that they should
take early steps to remove them. For
instance, there.are certain Part C
States which forthwith can be merged
in the States in which they are
situated. Take the case of Ajmer, for
example. Ajmer is an island in the
Union of Rajasthan. When one crore
of people were so easily merged to-
gether and one Union was formed...
(An Hon. Memher: 1 crore and 48
lakbhs) it surprises one. why a tiny
island which is situated entirely in
the midst and which geographically
and traditionally forms a part of that
area should be kept apart. One knows
not what is the policy of the Govern-
ment of India reearding this. (An
Hon Member: Tt ic  heartlessness)
Again there is Coors. which can easily
be merged in the neighbouring State
of Mysore. In the case of Bhonal, the
difficulty is the creation of Govern-
ment itself. A Covenant has been
entered into with the Government of
Bhopal which guarantees that for five
vears to come it would be adminis-
tered as a Commissioner’s province. .
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For the present I am concerned with
the best and earliest solution of this
problem. Either merge these Part C
States into the neighbouring pro-
winces, or create a legislature for them.

{MR. DEPUTY-SPEAKER in' the Chair}

I may in this connection refer to
article 240 of the Constitution which
says that “as soon as possible......

Dr. Ambedkar: Where is “as soon
as possible”?

Shri Sarwate: It was meant when
the article was framed.

Article 240 reads:

“{1) Parliament may by law
create or continue for any State
specified in Part C of the ‘First
Schedule and administered through
a Chief Commissioner or Lieute-
nant-Governor—

(a) a body, whether nominated,
elected or partly nominated and
partly elected, to function as a
Legislature for the State; or

(b) a Council of Advisers or
Ministers, oo
or both with such constitution,
powers and functions, in -each
'lcase, .as may be specified in the
aw.

(2) Any such law as is referred
1o in clause (1) shall not be
deemed to be an amendment of
‘this Constitution for the purposes
of article 368 notwithstanding that
it contains any provision which
amends or has the effect of
amending the Constitution.”

This means that there should be no
hurdie or impediment in the way of
establishing these legislatures. That
shows the mind of the persons who
drew up this Constitution. So what I
mean is this that the real solution of
this problem with respect to Part C
States is that they should be merged
in the States surrounding them, or
tah Legislature should be created for

em.

Now. there have been certain in-
correct statements—which appear to
me to be incorrect. The hon. the Law
Minister in his opening remarks said
‘there is an indication in the Constitu-
tionp that. because in Part A States
and in Part B States election to the
‘Council of States is indirect—there-
fore it indicates that—it should be
indirect in the case of Part C St
also. This is an incorrect indicatigg.

1f this were the indication, there. is-

an indication also that hecause there
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are elected Legislatures in Part A and
Part B States, there should be an
elected Legislature in Part C States
also. It does not follow, because there
are none at present in Part C States.
Therefore such indications are not
correct. What is stated in the Conmsti-
tution itself is this. The Constitution
gives a very wide margin. It says “as
Parliament decides”. Parliament has
the full discretion to enact in such a
way as would be most democratic and
in consonance with the principles of
the Constitution. And what is
principle of the Constitution? The
principle of the Constitution is this
that for the electors there is absolutely
no qualification except that of
residence, age, etc. There is no pro}\
perty qualification and no qualification *
of education either. What was sug- |
gested in the resolution which was ;
brought some time back by Prof. K. T. |
Shah was regarding the persons who |

‘are to be elected—the Members. Even :

he did not wish'that there should be |
any qualification laid down for per-

sons who are to elect. So it violates |
that principle irasmuch as in is

" constitution which is to be created Ly ;

this Bill certain qualifications—and
very high educational qualifications—
are laid down. That is not the intemn-
tion of the Constitution. Therefore,
what should have been done is this
that all persons who were of the age
of twenty-one and who were of sound
mind, étc., etc., and had cerfain resi-
dential qualification should have been
constituted into a constituency. That
should have been the right course.
But that has not been followed in this

Bill.

It creates an invidious distinction
also. In the case of Part A and Part
B States there is the system of adult
suffrage and certain persons are
elected. They have also no qualifica-
tions. They go to the Legislature. And
the Legislature elects people for the
Council of States. So that. all through
this link. there is no qualification
either of property or of education
But in the case of these Part C States
it is the misfortune of the individuals
who are there that they are now re-
quired to possess certain qualifica~
tions. otherwise they are altogether
denied representation. I do not know
why it should have been found strange .
to allow the people of Part C States,
small or large, directly to vote to the
Council of States. That was one alter-
native which wouid have been very
satisfactory. Just as in the case of
Part A and  Part B States every
individual elector has to cast two
votes. one for the Lower Chamber or
the House of the People at the Centre
and one for his own Legislature,
similarly, in the case of Part C States

.
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he should have been allowed to cast
two votes, one for the Upper Chamber
and the other for the Lower Chamber.
That would have satisfied both the
democratic requirements and also
would have been a fair basis. Now
it is very unfair. You go on selecting
certain persons. One may suggest
that matriculation is the standard.
Others may say it is very high and
the vernacular standard should be
fixed. Who is to judge and what is
the test on which you would decide?
There is absolutely no test. Does it
mean that because one becomes a
matriculate therefore he has the neces-
sary qualification to vote? A matricu-
“late, in other ways characterless,
would also be qualified to vote.

So I submit for the

consideration
of the hon. the i

Law Minister two
alternatives. One is that he should
allow direct representation to the
Council of States so far as Part C
States are concerned. There is
absolutely nothing in the Constitution
which goes against this. As far as I
can see, there is nothing in that clause
which would prevent us from enact-
ing in this way that it would be a
constituency which would directly
choose Members to the Upper Cham-
ber. Or. in the alternative, I suggest
that there should be one person for
every ten thousand and there should
be an electoral college which would
be in a way analogous to the Legis-
lature in the States. Just as in the
other States you have one person for
every one lakh of population who
goes to form the State Legislature,
and that Legislature is allowed to
send to the Upper Chamber a certain
number of representatives, in the
same way, in Part C States have some
proportion, say, .one for every five or
ten thousand or something like that,
have an electoral college or body
formed. That electoral body should
send to the Centre the required num-
ber of representatives. That would
do away with all that sort of quali-
fications which are in this Bill. I am
sure in the course of the considera-
tion of the Bill there may be so many
amendments, if one proposes to do so,
for instance, one who is literate, one
who is a graduate. and all sorts of
things. To obviate all this and to meet
the democratic requirements of the
Constitution itself—and I-believe no-
body would be more. democratie than
Dr. Ambedkar himself—] suggest he
should either have an electoral college
or allow direct representation. These
are the two alternatives which I
would suggest and which are in every
way better than what is contained in
the Bill itself.

13 DECEMBER 1950

the People '1'214-
(Amendment) Bill

Shri Kamath: A year from now we
shall be embarking upon one of the’
biggest democratic ventures that the
world has seen. And it is therefore
very essential in our own interest, in
the interest of the future also. that
every step that we take shall be taken
after the most mature consideration
and after deliberate judgment, be-
cause what we do today and during
the next twelve months will set the
pattern for the future of democracy
in our country.

The objective of this Bill. as Dr.
Ambedkar has said, is two-fold. The
first part pertains to the election or
the choosing of representatives from
Part C States to the Council of States,
the Upper Chamber at the Centre,
and the second part concerns the pre-
paration, cr rather the work that has
already been done in connection with
the preparation, of electoral rolls in
the States. We have adopted for good
or for ill. a bicameral system at the
Centre and the Constitution has pres-
cribed the mode of election to the
Upper House so far as Part A and B’
States are concerned, but the method
of election or selection to the Upper
Chamber from Part C States has been
delegated to Parliament, and therefore
this Bill has come before us. The Bill
is not so simple as it looks on the
surface. To my mind, it bristles with
a number of difficulties and that is
why I thought it fit to move the motion
for reference of the Bill to a Select
Committee of this House. where’in a
more intimate atmosphere and in a
more untrammelled atmosphere we
could thrash out the points at issue
and arrive at agreed conclusions which
could subsequently be passed without
much difficulty in this House. The
same method, if I remember aright
and as the House will recollect, was
adopted,—though at the last moment—
during the passage of the original Bill
in the Budget session of Parliament,
that is to say, the Representation of
the People Bill, which has now be-
come law. There also, though a Select
Committee was not appointed on the
first day, in the afternoon when
matters became a little more intri-
cate, when the atmesphere threatened
to become stormy, the Law Minister
agreed to accept a suggestion that the
matter might be considered more
carefully in an informal Committee
of the House, and the Committee met
for a few hourg and arrived at agreed
conclusions which were later passed
in this House without much ado. The
same method. if adopted here. I am
sure would make the way easier for
the passage of this Bill in the House.
Otherwise, I for one, am afraid that
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Jnuch valuable time might be wasted
over things and matters which could
be disposed of in the Select Committee.

Taking the first part of the objec-
tive. that is, the Representation of
Part C States in the Upper Chamber
at the Centre. I fail to understand
why the number of nomination has
been sought to be introduced in the
.case of Manipur and Tripura. I feel
that adequate examination of this
matter has not been made and my
friend, Mr. G. S. Guha, who represents
Tripura in this House tells me that
it is wrong to say that there are no
elected bodies of any sort in Tripura.
In any case. I do not think it will be
beyond the wit of man to devise an
«electoral college for the States of
Manipur and Tripura. Article 80 of
the Constitution which concerns the
‘Council of States reads thus:

“The Council of States shall
consist of—

(a) twelve rmgembers to be nomi-
nated by the President in accord-
ance with the provisions of
clause (3); and

(b) not more than two hundred
and thirty-eight representatives
of the States.”

The impression that I got during
the consideration of this article in
‘the Constituent Assembly was that
the number of nominated seats in
this House will not exceed 12. I may
be wrong; 1 am speaking subject to
correction, but that is the impression
that I got and, still retain today. Dr.
Ambedkar on behalf of the Drafting
‘Committee—the pilot as he was of
the Constitution—gave a categorical
assurance—and the House accepted it
with gratification—that so far as the
Upper Chamber at the Centre was
.concerned, there will not be more
than 12 members nominated thereto.
Now, in view of this Bill which has
come before the House as a conse-
quence of clause (5) of article 80, it
appears that the number of nominated
seats will be increased by one, the
nomination from Manipur and Tri-
pura. I should therefore like to know
whether this one seat for Manipur
and Tripura. a member for which will
be nominated by the President, will
‘be among these 12 or will be a seat
in addition to the 12 to be nominated
‘by the President under article 80(1)
(a). It seems to me that that nomi-
nation will be in addition to this 12.
Why? Because clause (3) of article 80
goes on to say:
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“The members to be nominated
by the President under sub-
clause (a) of clause (1) shall con-
sist of persons having special
knowledge or practical experience
in respect of such matters as the
following namely:

Literature. science, art and social
service.”

So far as the present Bill is con-
cerned and so far as the Member for
Manipur and Tripura in the Council
of States is concerned, this Bill is
silent on the point whether the Presi-
dent will nominate a Member who has
got experience of these matters or
has got a special knowledge of these
matters. I would like Dr. Ambedkar
to throw some light on this, but my
impression is that the nominated
Member will be in addition to the 12
which are referred to in clause (1)(a)
of article 80 of the Constitution.

Dr. Ambedkar: He would be out of
the 238.

. Shri Kamath: I am glad that Dr.
Ambedkar has given us the correct
interpretation of this article. There-
fore it is 13. Mr. Tyagi tells me that
it is a bad number; I do not know
whether it is really bad. In Christian
superstition 13 is an unlucky number;
but I do not know if it is so for all
If it is, we had better avoid it. Any
way it is clear that the Member for
Manipur and Tripura will be the
thirteenth nominated Member in the
Council of States. I therefore feel that
the passage of this Bill will imply a
violation of the spirit of the Constitu-
tion in this particular matter, in that
the number of nominated members
which is prescribed by the Constitu-
tion in article 80, has been increased
from 12 to 13.

Mr. Deputy-Speaker: Does it tilt
the majority?

Shri Kamath: J am not on the ques-
tion of majority. The impression I gqt
was that only twelve will be nomi-
nated. Now, it has become 13.

Coming to the next point, Vinchya
Pradesh has been treated during
recent months as worse than a step-
child. As the House will recollect,
Schedule of the Constitution included
Vindhyva Pradesh in Part B. Later on,
for various reasons. under the rele-
vant article. by the President’s order,
it was transferred to Part C, degraded
or demoted. The number of seats
allotted to Vindhya Pradesh in the
House of the People is six. It is the
only Part C State which has got more
seats than even one of the Part B
States. The Representation of
People Act, which was passed in the
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Budget session. shows that the P.EP.S.
Union has been allotted five seats in
the House of the People, while
Vindhya Pradesh, though relegated to
Part C, has been allotted six :seats in
the Lower House of Parliament.
Jammu and Kashmir also got six
seats in the Lower House and Sau-
rashtra got six seats in the Lower
House. To _my mind, it seems that
Vindhya Pradesh has been unfairly
dealt with in the Bill before the House.
Having been relegated to Part C,
Vindhya Pradesh will probably have
no legislature of its own for some
time to come. That is the first wrong
that has been done to Vindhya Pra-
desh. That State which has a popula-
tion of over 30 lakhs.—I think I am
right in that—

Several Hon. Members: 35 lakhs.

Shri Kamath: ...over 35 lakhs, has,
by a strange irony of fate, by a strange
conspiracy somewhere, been relegated
to a position where the people of the
State can have no direct voice in their
‘own affairs.

Shri Tyagi: Their

representatives
here have accepted it.

Shri Kamath: That is unfortunate.

*Capt. A. P. Singh (Vindhya Pra-
desh): No; we are still on our legs.

Shri Kamath: On top of that comes
the mode or election to the Council
of States from Vindhya Pradesh, and
the delimitation of constituencies for
such elections. Sub-section (2) of the
proposed section 6C before us, per-
tains to this matter. that is election
to the Upper House from Vindhya
Pradesh. That sub-section runs as
follows:

“As soon as may be after the
commencement of this Act, the
President shall, after consultation
with ‘the Election Commission, by
order determine the constituencies
into which the State of Vindhya
Pradesh shall be divided. the
extent of each constituency and
the number of seats allotted to
each constituency for the purpose
of election of representatives of
that State to the Council of
States.”

The House will remember tﬁat
during the discussion of the mother
Bill, the parent legislation, in April
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last, there was a similar clause where
Parliament’s jurisdiction was sought
to be ousted in connection with the
delimitation of constituencies to the
House of the People. Later on, the
Law Minister agreed to have it
amended and Advisory Committees of
this House were set up to collaborate
with the Election Commission and
recommend to the President. Here
again, I feel there has been an over-
sight. It would have been all right if
like the other States in Parts A and
B, the election to the Upper House
from these Part C States had been
done through an electoral college
consisting of the Legislative Assemb-
lies of those States. In the case of
Part C States, especially in the case
of Vindhya Pradesh, where there is
no Legislative Assembly, it is very
necessary and it behoves this House
to see that all work in connection with
the delimitation of constituencies, etc.,
for the Uopper House too is under-
taken or is done by a Committee of
the House in collaboration with the
Election Commission. Therefore I
suggest that this work referred to in
sub-section (2) of proposed section
6C of this Bill should also be under-
taken by the Delimitation Advisory
Committee of Vindhya Pradesh, and
should not be left to the President in
consultation with the Election Com-
mission. That is what I would like to
have done with regard to Vindhya
Pradesh. failing a legislature in the
State itself.

Mr. Deputy-Speaker: May I suggest -
to the hon. Members. I find a number
of hon. Members desirous of taking
part in this debate. There are re-
presentatives of Vindhya Pradesh and
other Part C States which are
affected. If hon. Members who do not
come from these areas will give am
opportunity to the Members who re-
present those areas, it would be
better. Therefore, I would request
hon. Members who are not connected
with Part C States to confine their
remarks to general considerations of -
the Bill. Not that it is not competent
for them; but as between Members
who represent those States and others
who generally represent the whole-
country. I would like to give an
opportunity to those hon. Members
who come from those States. As the
time at our disposal is short, points
may be made except where elabora-
tion is necessary. 1 ought not to be
taken amiss. It is only for the purpose
of seeing that as many Members as
possible are allowed-to take part in
the debate. with special reference to:
those areas. that I am making this-
suggestion.
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Pandit Thakur Das Bhargava: This
may cause some difficulty. For ins-
tance, there are several ~amendments
with reference to Bilaspur State and
there is no representative from Bilas-
pur and ! would like to speak in re-
ference to these amendments

4 P.M.

Mr. Deputy-Speaker: That is quite
possible. Of course, this is not an in-
violable rule or any‘thmg of that kind.
If the hon Member wants to speak
what the representative from Bilaspur
is not able to do to-day, he may do
so. There is no inviolable rule that
only representatives from those States
should speak. For instance the hon.
‘Member. Shri Kamath may proceed
tc speak about Vindhya Pradesh, but
then I may not be able to call upon
any Member from Vindhya Pradesh
to speak. and there need not be any
complaint on that score.

Shri Raj Bahaduar (Rajasthan): But
this Bill refers also to the Ordinance
which pertains to the whole of India.

Mr. Deputv-Speaker: In so far as it
refers to all-India matters. Members
who do not represent any Part C State
may speak on them. leaving the rest
to be dealt with by those who repre-
sent Part C States.

Dr. R. U. Singh (Uttar Pradesh): It
is mot merely a question of matters of
all-India importance. There are certain
questions where principles are involv-
ed and Members who are interested
in them should also be able to give
their opinions.

Mr. Deputy-Speaker: I have the least
obJectlon to any hon. Member speak-
ing on any topic included in this Bill.
But closure will be applied at a cer-

tain time and we will have to accept -

it, at a part1cular period, though not
fo-day.

Shri Kamath: One word more before
IBpass on to another aspect of the

i1l

As I was saying. this proposed sec-
tion 6 C(2) refers not merely to the
determination of constituencies in
Vindhya Pradesh, but also to _the
number of seats allotted to each con-
stituency.
deal with the constituencies also. whe-
ther they should be uni-member cons-
tituencies or multi-member constituen-
cies. I would like to draw the
attention of the House to
what happened here during
the passage of the original Bill which
this Bill seeks to amend. - That is why
T am anxious that the House should
give very careful consideration to this
asvnect of this Bill. On the 20th April,
1950. the hon. Law  Minister. Dr.
Ambedkar intervening at a certain
stage of the debate stated categori-
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cally that “the matter of delimitation—
clause 6 of the Bill which provides for
delimitation will certainly not come
into operation until that other Bill has
been passed”. Earlier in the debate.
he also said, “I have not the slightest
intention to deprive' Parliament of its
right to have its determination upon
that subject. In fact, as I said in my
opemng speech yesterday............

Bill is not a complete Bill itself. This
Bill is to be followed by another Bill
which may be either called Conduct
%( u]ﬁlections Bill or the Electoral

ill.

That Bill is yet to come and
matters like the nature of constitu-
encies, whether they should be single-
member or plural-member constitu-
encies, and what kind of voting. whe-
ther distributive voting or cumula-
tive voting or any other system of
voting have to be determined by
Parliament.

This Bill, he said. which has come
now. should have come after that
other Bill to which the hon. Minister
then referred. But everything in
connection with delimitation of con-
stituencies has been undertaken. it
has been taken up and perhaps all
but finalised. without = that second.
Bill. to which he referred., being even
introduced in this House, let alone
being considered and passed. And
Sir. you are well aware, yourself be-
ing the chairman of the Madras Deli-
mitation Committee, how a vexed
question arose about multi-member
constituencies, where especially reser-
vation for Scheduled Castes and
Schecduled Tribes is ccncerned. And
I understand that varying decisions
have been taken by different commit-
tees in this regard. The Chief Elec-
tion Commissioner too was not clear
or definite upon this point. And
therefore, I feel that so far as this en-
tire electoral law and Parliament is
concerned, the cart-has been put be-
fore the horse and the Bill which
was promised by Dr. Ambedkar which
should have preceded the Representa-
tion of People Bill has not been intro-
duced in this House. and owing to
that, several difficulties have ariser
with regard to the delimination of
constituencies. I wonder when 3nd
how these matters will be set right.
Had that other Bill been vpassed by the
House. this particular difficultv would.
not have arisen. There might have
been other difficulties. but I would not
like to refer to them at this stage.

Now. coming to the second objec-
tive of the Bill—the validation of the
Ordinance promulgated by the Presi-
dent a few months ago: That dealt
with the preparation and publication



1721  Representatior® of

.

[Shri Kamath]

of the electoral rolls, and the State-
ment of Objects and Reasons of this
Bill makes it clear that that Ordi-
nance provided for the prepartion of
the first electoral rolls in relation to
such electoral units or areas to which
Dr. Ambedkar referred. It is stated
here thus:

“This provides for the prepara-
tion of the first electoral rolls in
relation to such electoral units in
each State as the Election Com-
mission may in consultation with
the Government of that State
direct, and also for the preliminary
publication of the electoral rolls
by “reference to such electoral
units instead of constituencies
which have not yet been deli-
mited.”

It was at that time felt—as Dr.
Ambedkar made it clear to the House—
that the elections were due or would
be held in the spring or summer of
next year, but subsequently, this deci-
sion was altered, and the elections
have been postponed to the winter of
next year. But unfortunately, this
ordinance was promulgated before the
decision to postpone the election was
arrived at. Therefore, owing to the
_promulgation of this Ordinance. there
was a sense of needless urgency creat-
ed in the States and owing to that,
there was. if I may say so, a degree
of hustling which was neither advi-
sable nor desirable in the preparation
of the electoral rolls. In view of the
fact that we are going to have the
biggest electorate in history—180 mil-
lions will go to the polls next year—
it is hardly proper or even worthy of
the first republican Government of
Free India to hustle this particular
matter of enrolling the electors
throughout India. May I point out a
small instance consequent on this
hust'ing? In my own State of Madhya
Pradesh. the preliminary rolls have
been published; but I have been ad-
vised separately by three friends of
mine—7 could not go there myself—
from \Iagpur that unfortunately my
name. is missing from the rolls.

An Hon. Member: What a calamity'

Pandit Thakur Das Bhargava: The
late Pandit Malaviya's name way
missing from the rolls of 1937.

Shri Kamath: Well. I am glad I
am n illustrious company. and 1
should not have any arouse about it.
But I only brought it to the
notice of the House just as
an instance to show what has resulted
from needlessly hustling thjs process.
This has been most neghgently
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Shri Hussain Imam (Bihar): There
should have been an adjournment
motion before the House about this.

Shri Kamath: Of course, I will take
suitable measures to set right this
matter. But if this has happened in
my case, I do not know how many
more cases there might be, and how
many other names may be missing
from the electoral rolls.

One of the daily newspapers of this
Capital also referred to this matter
the other day editorially and said:

‘Some of our readers who have
taken the trouble of looking
through the list to trace their
names and those of their associates
have written to us complaining
that the lists suffer from such
serious errors of omission and
commission that they should be
prepared afresh.”

This is the editorial comment of
one of the important daily newspapers
of Delhi. The point I am trying to
make out in this connection is that
owing to . the promulgation of this

.Ordinance which is sought to be val-

idated now, the electoral rolls in many
parts of the country have been pre-
pared and published wrongly and
carelessly. This matter must be very
diligently looked into even at this
stage and the House should examine
what omissions, commissions and re-
missions have occurred so far as this
matter is concerned. and the House
must decide as to whether any fresh
directions have tn be given as regards
this particular matter. because this is
the pivot of the coming elections. If
the rolls are parepared wrongly then
ithe elections become a mockery, and
it is far better not to have the election
at al!l than to stage a farce on such
cooked up. tabncated or pre-fabricated
electoral rolls......

Mr. Deputy-Speaker: Are the rolls
fabricated after the election? They
are always prefabricated.

Shri Kamath: I am glad that at
least in this matter prefabncatxon is
a necessity.

Under Part IIIA (Quahﬁcatlons of
electors for Council of States consti-
tuencies and their Registration.) the
qualifications that have been laid
down are many and citizens who pass
any of these tests will be entitled to
be registered as voters in those parti-
cular constituencies. I find, however,
that certain local bodies which have
come._ into being in recent times in
certain parts of the country have not
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been recognised in this particular part
of the Bill. In Madhya Pradesh we
have inaugurated, and they are furc-
‘tioning now, what are called Janapud
sabhas. This is a serious omission.
because these "sabhas have taken over
large functions and powers of local
.administration.

Dr. Ambedkar: Are there Janapad
Sabhas in Part C States?

Shri Kamath: I do not know whe-
ther there are any bodies similar to
that in Part C States. My f{riends
here from Part C States may know
whether in addition to the local bodies
mentioned here. since the inauguration
of the Republic, during the last three
‘years, bodies corresponding to Jana-
vpad sabhas in Madhya Pradesh have
mnot been introduced in other States
‘of India. Because there have been
various changes. some of them very
fundamental, so far as local adminis-
‘tration is concerned. we should be very
careful before we lose sight of any
particular local body that might have
come into existence during the last
‘two or three years

In the end I will only say that the
points which this Bill raises and call
for a wise and stable decision are
many and varied. In my humble
judzment those points cannot be dis-
cussed or decided so easily or with
such little loss of time in this House as
‘they could be in the atmosphere of a
Select Committee. I would therefore
plead with the House that this Bill
may be referred to a Select Committee
and I commend the motion for the
unanimous acceptance of the House.

wftzr go o fag: ITra #E-
T, 9 ¥ 985 § AW F] TFAAE [T
I g F 7 IR @I A F 7w
AT F FUO AT F qF w97 2 fa@n
¥ fereq R ¥ s g WK Ag T
oY 2w w1 fger § 0 farew wam
F mvay § it R faa fae s
T FEE AR A 9E 99 * foF
AR IJTE | I T g W
w faren g2 ® siafaat £ )
aFea fFai £ 1 e w2 oy
e @ Rz 7 a1 W% Fifezgm
F wg  (force) # aad ¥ 3w &
far 78> ag 9@ ‘@ Sga 7 # faar
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T | F7 T A @ 7z A ) aww
o sy SRrmarT o Y o1 1 -
Tl @ uw gEd 9w £ e
FT T ¥ H1E g TEE

Tig TR fag @37 A%

#few go qo fag: T @w
W 9X & TWAId F1 qEEET
FuEa § 41 g0 TEIEIA ATE FifoT -
(prostitution of knowledge)
FT W@ &, &9 A fa=w F1 F7WT
JET & | ¥fFA T @ gF W AT
adt a1 § 7 A IR L7 fafaedt w1
foar (& g &1 37 & fog w9 fFm
T fx gw Sei #1 afas gIeag
T 1| I wgr % e amT Ag w0
ar gwifa=t  (efficiency) @
ATAT | 3T ST oW AfeT 1
> W fafred @ 9@ @ owm
FE haT 73 S A &7 A1 AT T
§ fomm smar a1 & @@ &7 O© qET
(law & order) &% #7287 (main-
tain) "= @} @ raw ww

fe ( figures ) X 7 fF wEe

T ¥ Rt F o o 3T o Yo
Fam ag & sfered oz @
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[#f qo Yo Fag]
for oo gy =@ cHfagen A

§ | W T® ¥ 9 F&AN 7@ faar

Srar a1 | fie oft 7w 7 ThfaE
FT A AR A g 4 3 A de
A7 a7 ¢ feqr mar AT 709 F49

TEAT AR TE | I A AR T

agt #t qrgex faf=r (Popular
Ministry) s=w & T & s
F1 &Y T & | forw wha I fag v
A THE FL A § qe w7 fagr @
ag &k 3@ F1 A (gang) WS
gz T W W F favew wRw F
9g T@a gi e & % ag faw f®is
T 9T § | A fag gz dwT @
£ (% &1 T fam § o 78 W0 I
AMT g, ¥ faT g9d F A AR} A
o g & 98 T AEY sToal § |
¥4 qg § qg FT oA ) gEAT ]|
qIET F ATF wE F AT &, A
frwre & st € o gy @ foq
iy § s gfew & & R et
F fosr Y I § ) wwagr a7 ww-
foa= € | o f 97 1 e wEAR
¥ ATZHY @ T | 9ES IS O q@¢
TG WA FT TF AIEAHT A8 o
dto (LG.P.) Frar sk 39 7 @i
THdl 7= FT L N ) F 7 T T
gl FET 1 e arfewidee =g av
qfeg@e F1 uF T Tq H GiT
FT AFAT & 1§ O g 07 N A FEAT
foa®y & wrfam @ #2899 1 @ agi
AT g o & 5 fav q@d ok
9T @ § A N W W AT F
ArEdt Ao Sfro dlo ¥ 77 FHlR
Ao o THo AN FAR FHAX AW
g F, T THAY q A W W E
AR ¥ AR AR W F 5F awran

13 DECEMBER 1950

the People
(Amendment) Bill

foFar AT € T TS AR & Wi g
I AT W F1 % @ TEg @WR
4T faaiy @9 FEAT g247 947 |
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Mr. Deputy-Speaker: Are wé going
into the details of the administration
of the State? We should confine our-
selves to, the provisions of the Bill.

#feA go fo fag : AT A FEA
I Aqeq 73 § frogw feem R F
feagifgas maddve §iF #t et s
§T 9 X 3@ T ¥ A A F a9
agh # grow o wua g g E
I I T A 9 F fod e Al €

Al R g 138 F
Y § AR TR AFASHL qed &
TE F &, St 5 AR e fer &
Fg AT, 5 IE & WEE Fifowx
(Electoral College) awt faar
i fm e dfm e @R @ o
N VTG H A AT E | =gl ST T
W FIST AT I8 FT A(H FTAe-
@t (Legislature) #mr i gn
agl AT 39 Fi ST FT AW
o usee % (Adult Suffrage)
9T UF USRS FoS a7  HT Iq
T # uF arst (Body) T zfae
(Unit) § gft sard 1 § 9 ar &
HH! FAVEAVE WA FISET AT FAL
At 9w 3g fegw (whip)
& fF g SHvEHE § AW A7)
%q fod @ F #r§ srvedvz 78Y Jr 1
# 3 39§ ag FEr o1 f® ga srafwal
1 TF TIFIS FST a7 faar T )
Il IEE 99" FgR At
9T T HWT IT IFFE F F TF
qF HIE AT A0 AR TG AN wo
FrHr g A gdEAe  fRaseea
(proportional representation)
3 faeq w3w @ s g9w (Upper
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House) & fod ¥ arafas) 1 9%
FCA | W wwaar § B Ao w7
1@ € a8 facgo sreary € o ag o
F FrEgIY ¥ favge faerw £
¥ g} g fF o g AT FE-
ZgT & faord X 4 a1 FEAT §
¥ ag it o419 71 fo@ £ T FI=AN-
o § faorw § @iy qéq F
St et £ oAt @ @t A oA
ait § ag swma femifes wd
fod wq & itz o2 @ § oY € 97 -
femrifes o W@ §, 9@ %A
(backward) ¥@ @@ &1 @
#T & (man and man) F F= &
feufsfadam (discrimination) . @
A H wr g O o F § a8 gHaT
£ fr foee Fwg 1 s gama € @ AT
qF ¥ + § faEeT s & aeiwT #)
e (support ) AT § fF ww
TS R T A TT I FAL)
| g9 @9 BT UFST &1 T T A1
F1 7 5T 5 F F9 ag T E-
@ FOW SAEAT AT |

A I W PRI AN
(Eiectoral Rolls ) & amaar ¢t
£ T ar faege od ¢ f& frsy @
T grow @ @A fort § f5 oamt
Yo qX I ¥ wfew 1ofqai & 1 sw &
fadsr Ay stw: w2 & foaeet fedt
g ey & aem 1 wrE e
gt srar fF a1 I € o) g9 oy
& fom fogr 7 € 1 ad 7Y, am oS
# ofrfagmw (Abbreviation) =t
Hftaam i §  wag ¥ AR
qY IT F Fo Yo fag vqv & + AT
T T ST fag & A e
9T HT o ¥ NATT, T/ TG Ao
%o fag foar mar & 1 T @ I
¥q feh & W T T fagsw
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&1 gAT fFar T § S 5o s §
To fro fag T W I aw@ I
feidqoqo g w1 8 ) ow
73 5@ F fod 7gr A €17 w7
a9 S FT foqr AT ow wE
i fr afws TeT ¥ g7 e
&g 1 & 99d I ¥ gTEEn 2
AT BfFT 3w N wEw feg
( Correotion Slip ) & * a&-
o o fag #1T & A1 a7 w9 2 4
AR frar F am ¥ @t ‘Tag’' &
IeT foar wmi £ 49 I wEr
I B G TTOT T ) TE TH-
Rraeht & det afufrerd i
a1 form & for gardr q9ddve, Y
TR, qF d@ed & fFoaw Al
g I=Ir A@ ¥ gRN fim F fod
I 9 qogH wefafaes ofar § fog
T & | & X fam e ¥ g
W A 1 g A T Ty § fr oarma
gl feafomat 7 &, gr Jwt a1
AR AT BT T 1 g7 I 99T
T I FY fa5r AT A WA @
9 THSTE T4 AT a9 T 1 @ F
TAEL FHESEFL F ST T AT A
srHfee T T § froag war
T ¥ dwm Fer (Election
Commissjoner) # sz 3 &
o ag 1 FT 7@t M goT I av q@P
FRT § FIT ARAT AT T F o
IST I, F9 ¥ F7 Yoot gefifmes
o § a1 99T 19 34iE 797 ¥ fod
a Jvre TeAdw foggifafas &, s
T =S A1 F A9 FY fewers; s 4w
gan agi o< gf & v EET, g arow
T & w3 fewwET A1 3 AFWT
arag ot f5 &9 stiwsisEm ( ob-
jection)Fw & ag ¥ | 99 ¥ foR
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i [#f=d go dto faz]

T3y AT F1 AN TR & FATAT AT
fp 9q BT § TS FET O |
99T WTe 99 Tt oA A fF arear
‘T w1 EH w5l & 1w fr A
& 21 arde g W E I § AR
o sl @ faer w8, ag snft ov
& @ § 1R T gow ¢ faer wRw
it o1 F awer @E ) A &
ag g gEd s o &, S TR
w9 ¥y ode  wadfa s ( per-
sonal experience) & 1 5 #g I
1 g el 1 7 gf AT 4 T
FaEgs o @d N
TAOTE Y AT of T § o 1 e
& IR TG FQ@IFT TR |

) ara e 2fEd 0 g TeT €S
Fredreque wgwas (Constituent
Assembly) ¥ 5@ ToRR® A9
Qa1 3z @ feq & e
i gw AWt w1 feauifaies T@qioe
2ot | uF ara a8 W | fF T
F & @ f Fegwffas taare ]
&, 99 F THT § [T AR T SR
@ A & TF, FT IT F JrE W
TITT EIR AT &l AT B
FAT TEANE T AT FT TG W AU
e oW foar | s wT Rfed
i Trerret & A 0 @ TR
g QY ) A T & T AGw
A # AR T ¥ 'Y 4R A,
wiife ag 78 W 3 foag < e
dur ¢ 99 & 39 ¢ W fem g @
grar 4, WY wErwn e FEy 9
fr zwd sy ARy (Mentality)
R ol

¥ A oA A AW G IH &,
qe) I v §. 5@ fou o AR IS
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g FFAT IFAT | ¥ T FAT ATEAT
g 5 & freex Fww #1 g9 FRaT
g ¥ sran Fan § i oraey sEEE
FTET 3 I FT A 3 #7415 99 ]
qad F I #Y F1 sqafa ag ge
wifed | agl g S e g Al
& Il wr W gearg g s o
FH A T qAARAE T T a1 A gAY
T & #difn Arow gar  fF Ta-
Aoz } g7 g w1 w0 F foar g fw
ST FB g I, gF AT w99
F gg A WA | gH S v aAY
e o &g g 9o
Tz fomar 3fwa 9w & oW
T, (Ayes) & T TIATE |
& T qYg a1 gArd wrwa W gd
frgu A faegs dwT EET A &

fer: ferar asafoq: samy,

EEES LI e Cieed

FEIRET THHTERTT
a9 qi AT |l

SRR G e T
AT AT, T T LT g1 0T 4 A
ST W T D F@T AT, A oS-
FaTH ufaETeeq a1 gW @ Wl
FY AT H(THT FTFIT FI W& | I
#1q9 F¢ ‘A’ (no) AT W W FF
“AY ST wig FE “g@’ (yes) ar
W AR A A @ gea
& | ST WY AT (@ AT F Q)
& q1zT T g SEar fF o
q oF T7F a1 g NI 4

¥= 9% g 9F Z, T 99 @)
wn § | e 7 st w1 g fF sream
wErEy T o A= A F e ¥ e
F @ agi 7F W AT 71 9w e
FrF faa § § o aae fawrd &Y
Tgt wHe 7 foar 7% )



1735 Representation of 13 DECEMBER 1950

(English translation of the above

speech)

Captain A. P. Singh: Sir, in the first
instance, I wish to thank you for
thaving at last kindly allowed me .an
-opportunity to speak after my having
stood up a number of times. I come
from Vindhya Pradesh which is inclu-
ded in Part C States. My friend, Shri
Kamath, has just said something
-about Vindhya Pradesh for which I
.am thankful to him. He has drawn
‘the attention of this House to the dis-
:ablities suffered by Vindhya Pradesh.
.Formerly, Vindhya Pradesh was in-
cluded in Part B States and came to
be listed under Part C States only a
few days prior to the coming in force
.of the Constitution. A great deal of
.agitation took place there in that con-
" nection, so much so that the Govern-
‘ment even had to resort to firing. In
spite of a lot of opposition, however.
this part of the country was included
in Part C States. It was of course
.stated that the matter would soon be
settied and that the existing conditions
would not be allowed to continue for
long. On a number of occasions we
represented to the Home Minister, who
is also the Minister of States, I mean
Sardar Vallabhbhai Patel, and urged
‘that we should be allowed a responsi-
ble government. He admitted the jus-
tice of our claim and said that the
question was being considered. We
‘were entertaining hopes that some-
thing was going to be done in that
connection. Therecatter. peovle from
all the Part C States waited in a
-deputation upon Sardar Vallabhbhai

Patel who replied that something was

going to be done about it al an early
date. One regrets to say. however,
‘that the reply given by the States
Ministry in connection with Coorg
only three or four days back was ex-
tremely disappointing. A proposal
was submitted by the Coorg State
Assembly to the effect that responsi-
ble government should be established
there. My friend who renresents that
‘State in this House asked a ques-
tion as to what action was being
taken on it by the Government
and the Government’s reply was
that it had been returned and that.it
was not proposed to consider the
same. When he asked the reason for
that attitude the reason given by the
States Ministry was very strange. Tt
was stated that there were two par-
ties in that State which were engaged
in mutual strife and that. for that rea-
son, responsible government coixld not
"be set up there. When., however, he
reiterated that on that varticular issue
they weére all one and had unanimous-
ly resolved in favour of the establish-
ment of responcible government there,
‘it was stated Ry Rajaji. replying om

the People 17361
(Amendment) Bill

behalf of the States Ministr,

was just possibie they mighf.}l;ethunam:n-t i
mous on that single issue but

at the same time. be having other dit-
ferences and, therefore, they could not
be granted responsible government,
There could hardly be any other
demdcrat;c government in the world
which might hoid up the introduction
of a responsible administration mere-
ly on that ground. There was a time
when speeches used to be delivered
from the Congress platform against
the existence of the Centrally Admi-
nistered Areas. At that time Mr.
Gokhale and others who were mem-
bers of the Assembly used to oppose
even the existence of the Chief Com-
missioners’ Provinces. They used _to
say, ‘there should be no distinction’.
remember the time when even CP.
Was a Chief Commissioner’s Province,
It used to be said then that all the
Provinces should al) be Governor's
Provmcgs and it was as a result of
that agitation that a provision to that
effect was made under the Mon )
Chelmsford Scheme. Today the Cong-
ress Government, which jg the succes-
sor of that other Government is in-
heriting that very thing. Tociay the
Congress. Government ig causing

ple to live in centraily administered
areas, especially such parts of the
cout}try as have not, in any case, been
behind any other in the matter of
Congrgsss work. I shouid draw your
attention to just one part o{ Vindhya

Pradesh, the one that finds mention
even in the Report of the Congress

the one submitted by Doctor Pattabhi

Sltaramayya, as also in the réports of
other Provinces. At that time Vindhya

Pradesh was represented in the Cong-

ress by the Baghel Khand District.

Its Consress Committee was affiliated

to the Congress Commitiec of the

Mahakoshal Province. In the Report

relating to the 1930-32 struggle it is

- recorded that the total number of

persons who went to jail from h

(then) British Indian Districts dtidenu
come uo {o the number that courted
imorisonment from Vindhya Pradesh
alone. Not only that. for we also had
a largex" number of martvrs. The
same ihing happened at the time of the
1942-44  agitation. Peonle from our
side went to the tken British Indian
Provinces and came tn be appointed.
members of the Working Committees
and Presidents of the Provincial Cong-
ress Commitiees. But today the same
part of the country is being treated
in such a manner as if it were even'
worse than a tribal area. When we g0
back home our pecople say to us, “Why
are you sticking on there? Why don’t
you resign and have done with it?” We
who were never found wanting in the
field of Congress work are now being
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reduced to such straits that we are
to be kept in Part “C” while other Pro-
vinces are placed in Parts ‘A’ and ‘B’.
In this way we are being impartgd a
sort of inferiority complex. [ fail to
“understand why this is being done.

After the reply given by Rajaji on
behalf of Sardar Vallabhbhai Patel
here comes now Dr. Ambedkar with
the plea that since there is no longer
- any chance of responsible Governn_\ent
being set up there, he has been obliged
to bring forth a bill of this kind. This
has caused me a still greater surprise.
All this time I had felt reassured by
the statement of Sardar Vallabhbhai
Patel to the effect that the question
would be considered, but now even
that consideration is finished. When
Bharat heard of the death of his father
he was much grieved but when, sub-
sequently, he heard that Shri Ram
Chandra had gone into exile he became
oblivious of his father’s death because
he was plunged in a still greater
SOTTOW. In the same way I
was intrigued by the state-
ment made today by Dr. Ambed-
kar and wondered what might next
be in store for us. It is said there
is a strife going on there. Now that
kind of strife is going on everywhere.
There is strife in the Madras Presi-
dency, in U. P. too some people have
seceded and fallen away from the
party; there is strife in Bengal; in fact
there is strife every where. Then,
have they been divested of responsi-
ble Government on that score? Let it
be granted that there are dissensions in
Vindhya Pradesh too. But is that
going to prevent the grant of responsi-
ble Government to us? I am unable
to follow that argument. Before that
it used to be argued, ‘Your financial
position is such that you cannot run
it'. Sir, I wish to submit something
in this connection as I had had some-
thing to do with the Ministry there.
Previously that State was meeting its
expenditure fairly well but directives
were frequently received from the
States Ministry, such as, ‘Have such
and such officer on a salary of one
thousand’, ‘Have such and sugh ‘ofﬁcer
on a salary of two thousand’, ‘There
should be such and such type of polxcg
officer on a salary of two thousand’,
‘There should be another post of Com-
missioner carrying a salary of two
thousand’. and that ‘There should be a
Divisional Commissioner’. I was,
however, not complying with those
directives. My contention was that
when our Prime Minister was draw-
ing a salary of flve hundred why
should we appoint people on higher
salaries. Money alone will not make
a man honest. Honesty is a virtue
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apart. It has nothing to do with
money.

Babu Ramnarayan Singh (Bihar):
Quite right.

Capt. A. P. Singh: If we think:
honesty depends on money alone we
are practising prostitution of know-
ledge, we are out to sell it. That was
something I was not prepared to do.
Again and again I wrote to the States
Ministry that they should not force
me to pay higher salaries to officers.
They replied that unless that was done
there would be no efficiency. Now, look.
at the efficiency aspect. Formerly, in
the days of the Ministr , whenever
some dacoity took place communica-
tions were frequently received, saying,
‘You are not maintaining law and
order properly’. We used to quote
figures and point out that there was.
a_larger number of dacoities taking
place in the neighbouring Provinces of
U. P and C. P. and yet they were:
supposed to be efficient. But to this
we received no reply. At any rate,
we put a stop to dacoities. All the-
dacoits were placed behind the bars .
and there was almost an end to
dacoities. Then the popular ministry
was removed. And what is happening
now? Devi Singh dacoit, was caught.
by us and shut up in jail, but he and
his gang have since escaped and now--
a-days daylight rcbberies are the order
of the day in Vindhya Pradesh. Devi
Singh has proclaimed that only such
dacoities as occur during the daytime
should be ascribed to him because he-
does not commit a decoity after sun-.

set and before dawn. Such are the

conditions prevailing there. Infor-
mers are punished by the cutting of"
the nose. their eyes are taken out,
their hands are cut off and even police--
men fall victims to their bullets. This
is the kind of efficiency obtaining there-
at present, and all this in spite of the
‘two thousand a month’ officers. For-
merly there was just one L.G.P. get-
ting only five hundred rupees 2 month
and he had put a stop to dacoities.
there. I shall not make any misstate-
ment. If the Parliament so desires it-
can aopoint a committee to enquire:
into the matter. I shall not say any-
thing which I cannot prove. Now such
are the conditions prevailing there.
Dacoities are taking place in broad
daylight and the LG.P. sent there on
two thousand ruvees a month as also-
the I.C.S. and other officers assigned:
to that State are unable to check

-them. Representations are made to the

government time and again but, nothe.
ing is being done. Formerly we had

to incur an extra expenditure of ten to.
fifteen thousand rupees only.

Mr. Deputy-Speaker: Are we going~
into the details of the administration
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of the State? We should confine our-
selves to the provisions of the Bill.

Capt. A. P. Singh: What I mean to
say is that we had been entertaining
the hope of having responsible gov-
‘ernment set up in Vindhya Pradesh,
all the more fortified by the fact that
conditions there have gone from bad
to worse. But that hope has vanished.

Now I come to this Bill. In that
connection, all that I have to say to
Dr. Ambedkar, as already suggested
by another friend. is that an electoral
college should be set up there as is
proposed to be done in the case of
Parts ‘A’ and ‘B’ States. There that
electoral college is to be known as the
legislature. In our case, the name of
a legislature may not be given but an
electoral college should be set up on
the basis of adult suffrage. A body
of that kind should be elected in every
unit. I was about to send in my
amendment in this connection but a
whip has been received that no amend-
ment should be put in and accordingly
I have not done it. In the amendment
which I had proposed to send I had

made the suggestion that an electoral:

college consisting of seventy persons
should be set up. Thus, one man
would be elected for every tifty thou-
sand on the basis of adult franchise
and these 70 men would elect 4 men
for the Upper House from Vindhya
Pradesh by the system of proportional
representation. I think what is going
to be done is gross injustice and quite
contrary to our Constitution. I do
not want this thing to be done in con-
travention of the Constitution. I would
even go so far as to say that this
very Bill is' opposed to the Constitu-
tion because people belonging to Parts
‘A’ and ‘B’ States have been supposed
to be more democratic whereas those
living in Part ‘C’ States have been re-
garded as undemocratic and backward.
Discrimination is thus being made
between man and man. Under the
circumstances I feel that we should
accept the suggestion made by Shri
Kamath. I support Shri Kamath’s sug-
gestion viz.,, that a committee should
be formed to determine the mode of
formation of the electoral college.

Secondly, with regard to the electo-
ral roll, I have to say that the one
for Vindhya Pradesh is so badly drawn
up that it contains morc than 50 per
cent. errors. All entries therein which
have the title ‘Mrs.” are wrong. There
have been no enquiries and it is a
spurious ‘document altogether. Not
only that but abbreviations have also
been used therein. For instance, my
name has been printed as A. P. Singh.
My name is Awadesh Pratap Singh.
In that entry ‘A’ is supposed to stand

249 PSD.
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for Awadesh and ‘P’ for Pratap and
in this way the name is given as
‘A. P. Singh." Abbreviations have thus
come to be used in Hindi in the same
way as in the case of English so that
‘flo 9o f4g> has come to be the Hindi

counterpart of ‘A. P. Singh’ in English.
When I drew their attention to this
they replied that it would be rectified.
Now we are asked to make an appli-
cation to the Munsiff. I have submit-
ted my applic auon but in spite of all
that my name is printed in the correc-
tion slip as A P. Singh. In the case
of my father’s name the part ‘Singh’
has been removed altogether. I have
represented about it a number of times
but nobody pays any heed. Such is
the efficiency of the Centrally Admi-
nistered Areas about which our Gov-
ernment. the Central Government, is
so vainglorious and tells us that it is
out of generosity and in our own in-
terest that we are being treated thus.
God save us from that kind of well-
wishing. We would rather that the
Centre ceased bothering about our
interests and left us to our fate. Had
we selected and appointed our own
men we would not have had to suffer
all this. Hence, I wish to draw the
attention of Dr. Ambedkar to this
thing as well and to request him to
order the Elections Commissioner to
go and examine the conditions pre-
vailing there or someone from the
Centre might be deputed {0 go there
for inspection. This should be done
at least in the case of the Centrally
administered Areas for the Central
Government is responsible for their
administration. If you were to go
there Sir, I would show you how awful
are the conditions prevailing there.
For instance, the 23rd of November or
December was fixed as the last date
for the filing of objections. It was also
ordered that the objections should
When, how-
ever, people went to obtain that form
they were told it was in press. The
date is about to expire but the form
is not available and is said to he still
in print. Such, then, are the condi-
tions prevailing in Vindhya Pradesh.
It is just possible that similar condi-
tions might also be prevailing elsewhere
but what I have stated is the result
of my personal experience. I am not
giving secondhand information. You
would be shocked if I were to tell you
things which I have heard from others,
but I had better not do so.

Now, we had just recently had elec-
toral rolls prepared for our. Constitu-
ent Assembly. This was done because
the Rulers had already conceded our
right to have a responsible govern-
ment. Just consider. The Rulers
granted us responsible government,
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electoral rolls were prepared during
their regime on the basis of adult
franchise and arrangements for the
holding of elections were made on the
strength of them. But here the Cong-
ress Government steps in and divests
us of even that right of ours. Thus
they have reduced us to a status which
is even inferior to the one we enjoyed
during the princely regime. Such is
the attitude of our Central Govern-
ment and such is their love of money.
They fail to appreciate the fact that
money alone shall not carry the day.
As Mahatma Gandhi used to say, we
have not yet been able to change our
mentality.

My time is up and so 1 cannot say
anything more. All that I wish to
submit is that I support the proposal
made by Shri Kamath and hope Dr.
Ambedkar would also agree to it for
he should have no objection to its
acceptunce. This would give us some
little consolation that the Government
have accepted at least one of our pro-
posals because it appears that the
Government have taken a kind of
resolution not to agree to anything
that we, members, might happen to
suggest. We have been reduced to
such a state of helplessness that how-
much-so-ever we might speak we have
got to say ‘aye’ at the time of voting.
Such is our unenviable position. As
has been said in Reghuvansh: Sthita
sthitimuchchalitd prayatdm, Nishe-
dushimasanvandhdhiri, Jala bhildshi
jalmaddéanam, Chhaye tam bhupati-
ranvagachhat.

‘When the cow sat down the Raja
sat down, when the cow stood up
the Raja also stood up and followed
it .lilke a shadow’. In the same way,
we too are following the Government
like a shadow. If the Government say
‘no’ we say ‘no’ after them and when
they say ‘yes’ we have also to say
‘ves’ likewise. Hence, if the Govern-
ment agree to this proposal we would
have the consolation of having at
least one of our proposals accepted by
the Government.

-'The bell rings. My time is up. I
hope the hon. Speaker would be good
enough to allow me, occasionally, an
opportynity to speak and to express
my views here.

Shrli Tyagl: After this damaging
speech, 1 suggest 'that one Member of
the Treasury Bench may speak . and
the House may be informed as to
whether the conditions in  Vindhya

Pradesh are such as those which my

hon. friend has described.
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Mr. Deputy-Speaker: I understand
the concern of the House for the wel-
fare of Vindhya Pradesh amongst
other Pradeshas, but this is not a
general discussion on the administra-
tion of Vindhya Pradesh or the Cen-
trally administered areas. Let us con-
gl}ﬁ ourselves to the clauses in the

ill.

dfer s T Wmw  WARY
fedt efiFe qrEw, & AW FT TR
TR A JT TigAT A AT ] AL
gzarg® (Advice) & § 3§ #t
fgwedr Wit (strictly follow)
& qrfs st A< A=< (Member)
a1 &z (States) ¥ a1y § W
&1 3 7T Ao F1 fas g3 SlE
A48 faw & 17 aid od N E 1 7A
T S F A FATEAE T A&
f& gfar WX & bete FERLAT
(Federal Constitutions) # s €z
Taidww (State Governments)
wetaw (Federation) & wifwe i
§ 39 Fl g% § 5 9z dee IR
( Federal Chamber) # sq<
4% (Upper Chamber) & a3+
Feidwefea (Representative) ¥
TF | AR "R At A frars
g w ¥ o fwae § 1 st
F AU IrR W g9 gl ¥ Iy
(Deputies) #a €zw. ¥ g
A § o dH oE it 2 A §
foresT g agr A amr & 1 AR
T afigafF mor @+
AT IW 7 AN §, Y | frad
AaDar A H AN 1 3w
¥ fad S 390 AR §, WY fo w aw
€z ¥ wadw (problem) ¥ =g
TR Fgdt arfsw € § o xw
w T A ) e Fefe (States
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Council) § '@t =zw ¥ 77 fd-
wefer oY §

7 78 q17 AT feAmr F w0 g
a1 gy fr #rE 2 fggeam 7 g
w® 913 fF fl o o Rl 22
i fdoefes T ST ¥ T |
>frr g fae o gar a5 o T @
fo frad %% 22w 7 38 7 oF
#f fr feddesm (Representa-
tion )AgY a1 & wgar g fr oy v
IR Y A § | IATT ATHT FY AGH
# fo ofseny 7 o) W 9% @
i mEmAimsaafong
™ Y w€ew # o At foimw
T T 1§ @ qAe F A @
wTEAT | FAT Agt T wew agl §
Fdy 7 afewr & F | grfsmm &
A A @ Fare § S gw A WY
faezw (Systom) w@r §, sg ga A
Trg afew (population basis)
9T @I g | 6 9 ¥ afawrs Tg)
FgAT IrEaT ¥fFT § T AL gf
adf w wFar 5 Y @9 w6 &
g @ wrd fr fo =1 A Foiere-
T @ T E) | e qrer, faw 2 F
TR F F IS T WIE I9 A A
NnegyNeavad 1dmcmwF
¥ 39 ©e ¥ gw afeaa T 95
qaeorg fewrs F ag a0 FT "Ewr
g frew sicigamm § qg Sg@ gw A
wmat § fr W€ fewfsfra (Discri-
mination) fdft fadiaw (Citizen)
& faors 78 D F feere
IqE ¥, AW ST IR J, A
W FEEGTT F wE a g, o
wrgar § f7 § W oY A R qwr
4 W, @ T W AT oA ¥
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(A'mteh'ned1'111.:’:':1)tp)leBilllwr4
9TS | 8 A7 agSied 5 9w
oF fadT dR oF fadtwa § aiw
T FA T AT OF €T T AR
oF € § qWi¥ F 9969 §, T A7
#1 g Ao g 5 feafh <zw
§ feg #iE fogee a &, T
o g Bzw § A ¥ e fefesfa-
Fwe et AT § A 9 A FoET-
g 7 frer § 1 W@ wEAwS
#i7o( Fundamentai Question)
g a % m W (Fd fre
%1 54y (compromise) Y-
N gwar fodt feer @1 QEr AW
e 7@ A fa o awar o fedr
A Y AAWET FT A4F | A oA
Y od vl fF @ fas & s
gueriwes Tiew (Fundamental
Rights) #1 Irgew= (violation)
§ @R 9q aF 99 A g A G
rar a9 aF 18 fa 0w §F ¥ wrfas
T8 & 1 A D afver ge famrd
mm%@mm(mgg-
estion House) # anft fzar &
s gmE § B g AF W &
Frfaw & 1 7 W 3 § B e G-
7w (Fourth Schedule) & ey
JraT AT & A TIW 3¢ T
a® T G E | Y T FEEHT
wread gi9a ars & f13e (House
of the People)# Bz ™ t# @
e 3 fear AT qg @ TR E 6
g@a‘zﬁma*aﬁ&%ﬁm
g,qw@lwi'ﬁ'(?ﬁﬁiaﬁt
7 § F9 TH 1 AT AT TF IA KT
7 @, 99 & e Igwrer gy
X FATEC s A whw
(speech) s T, & 7 IFW
Foic WX T F M F A qwo
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[ dfea zr zr Wt ]
T AT FAT A AR TS
(Economic Problems) z&d,
s 37 % weas sy Cultural
Problems) g&dt &, @ & geAr
argan § 5 swd &1 AR
A Y Foidw w7 T AR T T
TuTTRT AwAT A F¥ fomwe w3
FHT | F uT ¥ A FT ATEAT
fe w8 & ai@ faw F & @& @
wrEegeae  Ataswr (Constitu-
tional Objection) #, =g feeft
TE ¥ T g7 aFar 99 aF fF @
¥ ot wew= (Provisione)
I & 7L Tg MAIGT 7 FT 3 7 g
w @z F1 fode g § aww
wwar § 5 fam 2w w1 foewemw
aw Afrdw (Nomination) #
Ifd & @ €, a1 oy a8 FE oy
£ f& 37 1 wfafafoe @Y ag &
ofww fom 2w &1 AR o
d 9 @ €, 97 F q19 qe JLATH
grft & Sv &1 Faf fRr g #1
foldaemm Y /T 1 W Asww
¢o W 7g form garr & 7 T st
folwsefesn ars & €= (Represen-
tatives of the State)gi siT 3=
A oW ey fieefes arw aw =
(Representative of one State)
v A {fw 3w 7 7% Lza w1 wfr
fafeea 7t ', g7 fod =g wie-
g ( Constitution ) #r fawar
afex (valid) & v 1 R 31w
éﬂ:ﬂ‘ ﬁ'@ﬂaﬁﬁ'ﬁﬁ'&! (Unrep.
resented ) W 9T, 7@ wei aw
&% g fow o fF oo A g 2
faeragr S fgares Ru F 3@
e F oF FaT faar @ e whg
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¥ ar 7 it 7g e fear w8
7z AT i e aw &
2 (Government of the day)
T forw o= fir g feewrd € A
fore srreat A 7 qATTEE AR, ANA-
iz (nominate) X t Afaiw &
fei® gw 7 »t Fo o WG I AF-
q gfr fom § age aww €, SfE
arew T @ & fr e agt Gl &)
aF 39 2 @) §, mAT 6 7 AHAX
(unfair) € | s TR fad
a7y Afede FT 2 | {57 FT Tg9 TA@T-
fow g, SfFa qregw T ad a1g J1T
foTRT A 3 fr 2w I ATE-
frdt #1 ¥, dfea fasrag
fearga w1 1 fFar wrd @ #y
FETd TE orE AW R § A
foaras wem @Y AY @@ #Y
TETEY &1 W% TE gL A I H A
Pret aF & £, ST o & @ |
37 ¥t Fea< ( Culture) W, 57 &
weerg (Customs) § IaaT & W
&, forerrr g AR IR F AL
T | TR S TOH H ag BT gAT
g, M aw ag doT gaT & A W
¥ geaT I SW F TA9T B & 7 0w
weg At el &1 wfafafecs w@
#T gFar | feerge 1 foewe
ft 7 @ qram, 7= 5 Fet fgmee
¥ aFES agd FA AAAE 1 W R
ferar Pz @ goe off A &
Feagt R R AR I W
s @ yrrsd (Provision) %7
FTaw @ 59 @ A § 5 feem-
R ¥ #r¢ foamfer ¥ afl a®
wEt fam

TAEY FEEHT qIEE A W QA
¥ s &< 7 fowww I &
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g1 ¥ 7% fordt g2 aw ww & ot
£ | TRT yHEEHT qgE 7 WA
fir oz St famr § ag A9 AT T
(election) ¥ ar=y €, TR TORH
9T IF T MNE @< A 0T«
qg ¥ W auedr g€ fF a7 T2 AN
W@ A9 A 4G & 1 g Y T ;|
fr v 2R ¥ 7 e dR
fomae w2w # uF a0 oI AF
g & wrar g fF fasrage o1y A
¥y & 19 g g5 ¥ 9w omd E)
FI IA A1 gorw § fawr fear @ma,
@ 97 ¥ weew (Problem) &
R srdd s wwx fgwas Ry &
fasr &, a1 oY a8 geew g g IRy
Z 1 3fFR T arATHT argT #T ag
wfasgaofy 0t 7@ 3 a9 gifaq gt
@ g, ag s A awar § 1 fae
F IR AT T B F Ay TR
gezify & sex (under) ow aTd
(body) =wrEwE T Iw FA& 7
37 faraal @k feesdt & IR § 0%
fd mafee  (submit) 7 &)
TAIW IH quAT 9 fF qeT FH=T
"eg (solution) ard 2w Fr
% Ffawx wifag (Chief Com-
missioners’ Provinces )1 gamar
a1 § A TG 99 HF g ATHM | 99
aré fend gz gt feT mar @
aF FIE a8 @A F I AL F@T
fe e @z § 71 ) @ & 1 faesy
Ry, ferme 12w ak gad @
' ¥ 9= T IO gow § fr

T IR AT FQ AH ATAE AT

wr= ¥ fr ag Wt 5§ 5o #7 fegemr
g o 3= wgl x qft AT @ @
£ 1 gt A FT (autocracy)v WY
& o o fowrar ) § 1 @ s
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 faradl ; gar § @ AT W
¥ e forx € fr faomage
qTAeT @ &Y ATAAT | qW AT I
v 7z fasrqe 1 A@ST AWR A
waz Mo« g 1gq fod &
waq ¥ AT ¥ fagwa 7 a3 wE fr
Frr 337 fas ® for ¥ farw
(revire) #¥ | A& A T
Tt § < faommyR ¥ 9w 7 4%
g # qET FIT T IT F ¥MT
fear o, 7@ 9 AR far Amg, SArHET
T T AT T AT AT I H AT
3F Ay § | agt a¥w faesgR #1 qae
3, & g7 ¥ a9 wEW e ogar ¥ ARy
zq &1 fedwdas Ao Fafad
AN anE e ke &
3w iz (Election Right)
¥ faow g, QAT A £ 1 e T A
=g g fF w5t % fasmR 1 91
g ard 39 7 fAgRr | ST A
ag ¥ W Afwgd a AAfgiww
7 Afad agi ¥ fwefr -z #1, AR
fearae w37 IFRE & o7 Iogar
gfrz (unit) @7 ffag f& =@
DA F @ A A FoeRy
W | F TR AFEATHT AET HT qAAG

- W ATH AT 18T § 37 Y AgA

X F fasmge 7 aw w7 forda-
Zar & 9T a1 T3 (indirect)
s ¥ I BN wfafafeen
2 dfTg | ST IT@ET FF T A
A AN I FAGT 1@ |
T & TN AT F WA, ATIHT TA0-
7q & faege qaci g ) 99 w1 3B T
faer 1| 3w wr oy afga) as
gt W AT g ) F ueT ¥ 3 FEM
fo faomg & ge dar & o &
fod 7 agt 8 w1 g7 AT § W
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[ dfea s & WA ]
R g AT § | I 99 @ & wfaw
§ % ad wou A g 5 9w A
wwed (Rights) 2 faq wrd, 3w
T a@ ¥ « f5g MiF fF F9 6y qued
fis 3 fear, 3fer g+ v ¢4 T®
ft Jfy fawr

(English translation of the above
speech)

Pandit Thakur Das ‘Bhargava: Sir,
1 do not want to lake much of your
time and would like to follow your
advice strictly so that the Members
from other States as well may get an
opportunity to speak. I have to say
one or two things only. One thing is
that in all the Federal Constitutions
of the world all the State Governments
which join the Federation have a
right to send their representatives to
the Federal Chamber or the Upper
Chamber. We have the example of
America before us, which is the. great-
est example of all. Deputies come from
all the States come to the Upper
Chamber and there is not a single
State which has not got a Deputy
there. Not only this but each State
sends two Deputies, irrespective of the
fact how large or small the State
might be. Only two Deputies come
from every State because they are
expected to be quite familiar with pro-
blems of their own respective States,
that ie why it is called States’ Coun-
cil and naturally they are the repre-
sentatives of the States.

Now I cannot conceive of it that at
any time any State in India should be
without any representative in the
Upper Chamber. But this Bill envis-
ages a time when several States will

_have no representation for sometime.
\I submit that this is sheer injustice.
Sir, you know that Pakistan as well
is facing a similar issue. We have
already decided that similar represen-
tation would not be given to all the
States. 1 do not want to take up this
issue. We have no such States in In-
dla as there were in America, and in
the same way Pakistan's question is
altogether a different one. We have
laid down our system on the basis of
population. I do not want to speak
anything against it. But I can never
agree to the fact that at any time any
State may remain without represen-
tation. Sir; the conditions prevailing
in the State to which I am referring
are even worse than this. Before
drawing your attention to the real
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situation of that State I beg to sub-
mit that we have agreed upon this
principle in our Constitution that no
discrimination would be made  against
any citizen. I beg to ask from Dr.
Ambedkar. who has drafted this Con-
stitution, as to what should I do about
sections 14 and 15 of the Constitution.
When no discrimination is made bet-
ween citizen and citizen how can a dis-
crimination be made between State
and State. Are the Government aware
of the fact that there are many a State
here which has got no representation.
Discrimination has been made against
them and they have not been given
any representation This is a funda-
mental question and there can be no
compromise on it. No such ponint of
view can be put forward which could
satisfy anybody. I beg to submit that
mere is violation of Fundamental
Rights in this Bill, and unless it is
corrected it is not worth passing. My
friend Pandit Mukat Bihari Lal Bhar-
gava gave a suggestion just now n the
House and T am of the opinion that
it is worth accepting. I have also seen
that in the Fourth Schedule, there is
a provision of 200 and 205 Members,
and the House could raise its number
upto 238. Dr. Ambedkar has allotted
one seat to every State in the House
of the People. and this was quite in
the fitness of things that every State
should be allowed to send one mem-
ber at least till the existing conditions
continue to be there. and it would be
unfair to them if they were not allowed
to send at least two Members to rep-
resent them there. Dr. Ambedkar has
made mention of Ajmer and Coorg
in his speech. The economic as well
as the cultural oroblems of Coorg are
different from those of Ajmer. Under
these conditions I would like to ask
as to how the representative from
Aimer can represent Coerg and vice
»ersa. 1 beg tn submit that the grave
ronstitutional objection to the existing
Bill canmot be removed unless this
provision is not made therein that
every State shall have revresentation.
About the States which will be repre-
sented by nominated members it can
be said that they have at least their
renresentation. But for the States
which are deprived of the vrivilege
of nomination even. it would be great
injustice to them if thev are not given
any sort of reoresentation. Section 80
of our Constitution outlines that so
many persons would be the represen-
tatives of the States and that among
them one person would be representa-
tive of nne State. and as several
States will have no representation then
that part of our Constitution will not
be valid. Many of the States would
go quite unrepresented, how far this is
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fair the Government have to think
over it. One seat has been allotted
for Himachal Pradesh and Bilaspur,
and with regard to Manipur it has
been decided just now that a nomina-
tion will be made through the Gov-
ernment of the day, which will have
the full responsibility and which will
nominate any person whom they think
suitable. We have heard Shri K. T.
Shah's speech against nomination sys-
tem and it carried sufficient weight.
But nevertheless something has been
given to thermn to some extent, although
it is true that it is unfair that Gov-
ernment should nominate any person
on their own will. I am very much
against it. However these States have
been given the right to send their own
representatives to represent them after
a period of four years. But what
about the States like Bilaspur which
has a population of one lakh and
thirty thousand only as against nine
lakh of Himachal Pradesh. They have
been allotted one seat only but the
difference between their language.
culture and customs is perhaps as
great as that between Coorg and
Ajmer. It is stretched over a wide
area, and the difference between the
people of this area is to such an ex-
tent that one person cannot represent
both the places. Bilaspur will not he
represented because its population is
far less than that of Himachal Pradesh
and besides that Bilaspur has a very
small number of literate persons, only
few of them being matriculates. In
fact adoption of this. proposal would
mean that no representative will come
from Bilaspur for several centuries.

My complaints have decreased after
hearing the speech of Dr. Ambed-
kar. He said that the Bill was meant
for the coming elections only, it would
have no bearing on the next elections.
It was a source of great satisfaction
to me that it was not an everlasting
thing. The second . thing is that
Bilaspur and Himachal Pradesh should
..be integrated .with each other before
the. elections. I am aware of the fact
that the people. of Bilaspur want that
it should be merged with the
Punjab, and if it is merged with the
_Punjab, their problem ends there, but
‘a result will be achieved even if it
i« merged with Himachal Pradesh. But
who knows whether the prophecy of
Dr. Ambedkar would come out
true in future or not. A
pody .was set . up for Delhi and
these States under the Chairmanship
of Dr. Pattabhi. The Committee sub-
mitted its Report with regard to Delhi
and the other States.. At that time
we had thought that a very good
solution had been suggested for all
these Chief Commissioners’ Provinces
and now everything would be set right.
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But the whole report was put in cold
storage, and nobody up till now has
cared to look as to what is happening
in these States. Conditions in Vindhya
Pradesh, Himachal Pradesh and other
such States are so distressing that one
feels ashamed to relate them, think-
ing that these areas too are the parts
of this country and such things are
happenmg there. Such an autocracy
is in full swing there which knows no
bounds. When the Government is
aware of all these complaints how do
they assure me that the question of
Bilaspur will be solved. I am afraid that
the case of Bilaspur may not be settled
perhaps for ten years. There-
fore 1 beg to request the Government
to revise the Bill once again. I have
no objection if the case of Bilaspur is
taken up and a decision made as to
what it should get in the existing con-
ditions and what would be its future
status. So far as the question of
Bilaspur is concerned for-God’s sake
give it a representatlon through no-
mination. It is not that I am in any
way against the election rights of
Himachal Pradesh, but I want that
Bilaspur should be lined with Tripura
and Manipur, and some person should
be nominated from that area. Let
Himachal Pradesh remain a separate
unit for election purposes so that it
may be able to send its representative
through election. I would like to draw
the attention of Dr. Ambedkar to my
request that Bilaspur should be given
some sort of representation, never
mind if it is given indirectly. But it
should not be deprived of both the
things. This is the class which has
been free of all mercy and privileges.
It \has received nothing. It will not
have any representation for" centuries
I beg _to submit” that °the
c_onditions {.»revallmg in"Bilaspur are
such that there is none to "Speak for
them nor is there anybody to listen to
‘them. They deserved to be pitied "and
I request that their rights should be
given to them. But they should not
be given their rights in such a manner
that on one hand the Government may
think that something has been given
to them while on the other they may
complain and say that they have re-
ceived :nothing. ¢

.Dr. M. C. Reddy (Hyderabad): I rise
tq support this Bill which is very

.simplé and which seeks to make provi-

sfon for some of the details in respect
of the elections. Though this Bill is
very simple, still it deals with the
elections which are going to be a very
huge affair, where over 18 crores of
people will be taken as voters and they
will exercise their right and ,elect
Members to the Iegxslatures, both ‘in
the states and also in the Centre—the
Upper and Lower Chambers. It is



1183. Representation of

[Dr. M. C. Reddy]

quite right that provisions for elec-
tions to the Upper Chamber from Part
C States have to be made and this
Bill seeks to make that provision. But

I fail to understand why this simple
provxsxon was not made when the
original Bill—the Representation of the
People Act—was passed during the last
session in April. I understand that
the Ordinance of October, 1950 has
also to be repealed and then it has
to be promulgated in this way.

While referring to the Ordinance the
hon. the Law Minister has rightly re-
gretted about the postponement of the
elections. The postponement .of elec-
tions has been regretted all
over the country, and on this
occasion let me take your per-
mission to express that it is not only
certain people who stand in opposition
that have regretted it but all those
people—all these vast numbers of peo-
ple—who support this Government in
its entirety and the organisation which
guides this Government, also regret
the postponement of the elections.
However it was not possible and the
elections had to be postponed, and the
Ordinance of October has to be re-
placed by this Bill.

Coming to the details of this Bill I
have certain points to mention. In
the case of Manipur and Tripura it
has been said that because it is a
backward area or a tribal area the
President has to nominate a candidate
from these two States. I submit that
I entirely agree with my hon. friend
Mr. Kamath, that according to article
80 of the Constitution there cannot be
more than twelve nominated Members
in the Upper Chamber. As such this
nomination could only be in contra-
vention of that article, and this would
be the thirteenth nominated candidate,
which should not be so.

Another thing I want to submit is
that this kind of argument that Mani-
pur is a backward area or Tripura is
a tribal area would not be quite rea-
sonable in this sense. If really it is
a backward area—as it is a centrally
administered area—I appeal to Govern-
ment that it should raise its standard
and when the voters’ list is being pre-
pared on the basis of adult franchise,
the local bodies could be constituted
in January or February or March, or,
if that is not possible. even in April
and this qualifying date could be ex-
tended to April or even later than
that, and provision could be made for
thelr electing the candidate instead of
having this kind of nomination.
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I have also to state another thing
with respect to these Part C States.
We have been painfully hearing the
position about Vindhya Pradesh about
which I would not like to refer any
more. But I am compelled to say
that the doing away with this kind
of discrimination between Part B
States, Part A States and Part C States
is overdye, and it should be done away
with as soon as possible. I am re-
gretfully aware of the fact that a lot
of limitations have been imposed by my
hon. friend Pandit Balkrishna Sharma
raising a point of order for nothing,
rather too prematurely, and so many
rulings and interventions have been
made. Otherwise I would have liked
to say more about Hyderabad which
is neither a Part C, nor Part A State.
It is worse than everythmg If we had
really an occasion to go into detail
over the administration of that State.
I would have claimed the attention ot
this House, the sympathy of this
House, and also I would have been
able to draw the attention of Govern-
ment to do certain things in a right
way and in a right spirit.
It has been said that in Part A,
Part B and Part C States there have
been lots of difficulties, which have
been expressed by hon. Members. Cer-
tainly it is a matter of provincial feel-
ing, a matter of local patriotism, all
these things certainly come in the
way. I would not like to indulge in
any of the remarks or the details or
the controversies that could conceiv-
ably be imagined in regard to linguistic
provinces or the merging of certain
States. I have heard with great
vleasure and admiration, I should
say. my hon. friend Pandit Bhargava
from Ajmer who has agreed to the
merger of his State with any adjoin-
ing Province. I can assure on the
floor of this House that there are a
number of people who are prepared to
see in the larger interests of the coun-
try a merging of their States, small
areas which have become unwieldy
tentacles—the centrally administered
areas—and all such. Therefore. 1
would appeal to Government that an
occasion has arisen when we are to
perform such a huge experiment with
18 crores of people—down-trodden,
poor and ignorant going to the polls.
Let us not do it in this way but in a
comprehensive, systematic and more
methodical way. And, if possible, I
would appeal to Government to take
up the reorganisation of the Provinces
in a correct and practical way, taking
into consideration the aspirations, the
wishes and the desire of the people
at large. There may be linguistic or
other interests. Let them be taken in-
to consideration. I would not really
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like, nor I hope any of the Members
of Government would like, the
remarks that have been coming from
the Vindhya Pradesh Member. They
are really undignified and unbecoming
of the greatness of the House. It is
not by compulsion we want to rule
or conduct elections. It is by com-
plete co-operation, unanjmous co-ope-
ration and willing co-operation. Be-
cause, 1 visualize the great magnitude
of the problems and the seriousness
of the problems-—nut cnly internation-
al problems, I am not worrieg about
them so much as I am worried about
internal problems—that we have to
face. We have to face an ordinary
Devi Singh in Vindhya Pradesh say-
ing “I will commit dacoity only in day-
time; if anybudy reports to Govern-
ment I wili eut off his nose”. There
are a number of such incidents in
Andhra and also in Hyderabad in
certain parts by certain people who
want to claim it in the name of pro-
gressive. economic and other kinds of
philosnphies. and ihey are indulging
in such lawless acts. I ‘herefore sub-
mit that it is with the fullest co-oper-
ation and with the fullest sanction of
the people that we have to build up
our democratic institutions and run
this democratic Government of such
a huge -country, probably greater than
most of the countries that claim to be
Big Powers in the world today.

I appeal to Government that they
should take up this question in right
earnest. I know it is rather too late.
too complicated and too big a thing
I am asking for. Because, the greatest
leadaers of the country and the greatest
organisation, and also Government
have been for various reasons post-
poning this question of reorganisation
of the Provinces. But to have Part C
and Part B Siates and these Maharajas
and Rajpramukhs hanging on like
this, and then to conduct the elections
would ‘not be becoming of this great
House. 1 would therefore like to
submit in all humility that this should
be considered and something done
practically.

5 PM.

I do- not want to detain the House
much longer except to make one re-
mark, which I have to submit. I know
this that the hon. Law Minister will
intervene or I may be interrupted by
‘you, Sir, but I still venture to make
this submission. I have carefully fol-
lowed the debates of the 18th, 19th
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and 20th April last when this House
passed the Representation of the Peo-
ple Act and I greatly admired the hon.
Law Minister when he condescended
to satisfy the Members from all the
States, who were demanding that the
number. of seats in the Assembiies
should be increased. 1 had seen Dr.
Deshmukh asking for 203 seats for
Madhya Pradesh, while Dr. Ambedkar
agreed to 232 seats. The same._is the
case with Rajasthan and Mysore. My
hon. -friends, the great champion of
Mysore,‘ Mr. Hanumanthayya, Mr.
Bharathi of Madras and so many
others have been successfil in raising
these figures. Unfortunately Hydera-
bad was not represented then and
I find when there are 25 seats in Par-
liament for Hyderabad State, by what
has been called “a convenient multi-
ple number”, which is eight for Rajas-
than and Madhya Pradesh, and seven
for Hyderabad, the total number of
seats for the Assembly for Hyderabad
was 175 and these could have been
conveniently raised to eight and 200.
The Hyderabad Government had ex-
pressed its desire and they also tried
to conduct elections on that basis on
8th March, when the elections for the
anstituent Assembly which was pro-
mised to the people of Hyderabad had
ultimately to be postponed. 1 there-
fore appeal to Dr. Ambedkar. I know
the difficulty involved in brining up
a private Bill and also how you Sir had
to obtain 100 peoples signatures
for the Mutts Bill, a private
Bill; I know it will be so
difficult. I therefore appeal to Dr.
Ambedkar to introduce a Bill in the
next Assembly and increase our num-
ber to at least 200 if not 225. With
these remarks, I support this Bill with
the amendment which my hon. friend.
Mr. Kamath has suggested that the
Bill should be referred to a Select
Committee. :

Mr. Deputy-Speaker: May I make
one suggestion to the House. It is no
doubt five o’clock and hon. Members
are anxious to go. I find at the same
time that a number of hon. Members
are anxious to speak also and if we
go on for a quarter of an hour more
and allow five minutes for each Mem-
ber, I think we can finish it.

Hon. Mémbers: No, no.

The House then adjourned till a
Quarter to Eleven of the Clock on
Thursday, the 14th December, 1950.





